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LOK SABHA DEBATES

LOK SABHA

Thursday, Dacember 22, 1977/Pausa 1, 1899
(Saka)

The Lok Sabha met at Eleven of the Clack
[MR. Seraxzr in the Chair)

MEMBERS SWORN

1, Shri Balwant Singh Ramuwalia
(Faridkot).

2. Shri Chimanbhai Harilal Shulda
(Ragkor).

—

RE ;: ADJOURNMENT MOTION

SHRI VAYALAR RAVI (Chirayinkil):
Sir, I rise on a point of question.

MR, SPRAKER : On what ?

SHRI K. LAKKAPPA (Tumkur) :
Before tion Hour we are raising it.
o).

Inierruptions.

SHRI VAYALAR RAVI : Pleasc read
Rules 388. It says :

“Any Member may, with the consent
of the Speaker, move that any
rulc may be suspended and if
the motion is carried, the rule in
uestion shall be suspended for
the time being.

(Intervuptions)

SHRI K. LAKKAPPA : We have
asked for your permision. You have
got inberent rights to suspend any rule
because, adjournment motions are pending
before you for your consideration.

(Interruptions)

SHRI VAYALAR RAVI : lam raising
my point under rule 377 and demanding
that under Rule 388 you suspend the
Question Hour and take up the adjourn-
ment motion before you. It is a very
serious matter which aflfects the Indian
Democracy. (Interruptions).

SHRIJYOTIRMOY BOSU (Diamond
Harbour) : I risc on a point of order.
(Interruptions).  —~a=r

SHRI VAYALAR RAVT : There is
a large scale rigging and the people
were prevented from voting. We are
demanding and requesting you to take
up the adjourmment motian and suspend
the question Hour,

MR. SPEAKER : I have got your
motion. I have requested you to produce
prima facis material and I have told other
Members also who met me that during
the interval you may come and meet
me and the question can bes taken up
either this afternoon or tomorrow. There:
is no difficulty. (Jetrmuptions).

SHRI_J¥OTIRMOY BOSU : How
many Kergla Ministers have been
unseated ?

SHRI K. LAKKAPPA : At the point
of gun cven the harijam, the minority
communities and weaker sections were
threatened.

MR. SPEAKER : Even then, no ad-
journment motion is necessary. If it is
scrious, 1 have already told you to give
me the facts. (Intervuptions).

2

SHRI K. LAKKAPPA: We have’

read that at the paint of gun they had
been threatened.

MR. SPEAKER : We now take up
questians.

SHRI JYOTIRMOY BOSU : Wehave
succeeded.

SHRI VAYALAR RAVI: In accor-
e with your instructions we sat
down. He is a drain cleaner here....

(Intervuptions).

MR. SPEAKER : Order, Order. ..
(Interrnuptions). Do not record anything.

SHRI VAYALAR RAVI:...... .
SHRI JYOTIRMOY BOSU :....»*

MR. SPEAKER : Question No. 50g.
‘We take up questions.

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) : I request you that the
Hnuse should be calm and quiet ; the
House should be in order.

*Not recorded.
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MR. SPEAKER : Yes.

SHRI C. M STEPHEN : For the
ttime he has spoken in English,

MR. SPEAKER : Let us take up
questions.

‘ORAL ANSWERS TO QUESTIONS

Moedical assistance by Red Cross
Soolety to Cyclone hit people

*509. SHRI SURENDRA BIKRAM:
SHRI K. MALLANNA :

Will the Minister of HELATH AND
FAMILY WELFARE be pleased to state :

(a) the details regarding the medical
ammtance provided by the Red Cross
Saciety for the relief of the cyclone bit
victims of Andhra Pradesh ;

(d) whether some foreign  countries
have also come forward to extend thier
cooperation to help the cyclone hit
people ; and

(c) if so, the details thereof ?
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MR. SPEAKER : She says that there
au:::: ;ert:bnﬁ:llcpuons against certain of
o TX AW : AT I
T GrTEY, I3 1 *YoEd, fag ofem
g A aar § 1 T & fg fzt W
arfefars ez TEa dom &1 (wawawr)

MR. SPEAKER : Her question is
very simple. She wanis to know whether
you are holding an enquiry.

SHRI RAJ NARAIN : The question
is not very simple ; and the answer is
also not very simple. The question is
complicated ; the answer is also compli-
cated.

T T GO F7 g FIEAT HY
R\ AT wF A T RAT T D R
gafm ard ¥ ag faae N f= o=
=HAT § TARFY T AT G |
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SHRI K. VIJAYA BHASKARA
REDDY : I come from that area. There
are a number of countries coming directly
to provide aid. The aid is not going to
the desesving ones. It must be coordinated.
Will the Mimnister ensure that the whole
aid is given to people through the State
Government which is handling it in o
coordinated way ?
&t T roaw : AT,
et % wfer Pt w1
fardr &8 wiv &7 zgmar 11 ?
ey 3w ¥ @ e ¥ W
Ty R & wrq fory 3 § g
fear &, 30 & X A 97 T w9¥ o
Te@ AR 1 WY In T . wT
vy § i @ ywiiz & oy feafo
foreer ¥ o 1w g & wrer Y forar #
2
. (wrerey)
i wanwe fag : oo ¥ gy
w FA E AR T2 T T AT
faafer & faaes & Srq 4 wriardy
#t A I ST Afgw 9t 1. (swwe) |

SHRI K. LAKKAPPA : Sir, the
Minister must be called to order. He
must be relevant. He cannot make asper-
sions against the State Government..
{inserruptions).

MR. SPEAKER : Order, order. I
am on my legs. You cannot shout. The
question of controlling the House is
not in the hands of any one of you. It

is in my hands....(snterryptions). Do
not record.

SOME HON. MEMBERS : *o*

Mr. SPEAKER : Mr. Minister, the
question that is put to you is this : arc _you
going to chanoel thia through the State
Government ? Do not get into other
controversies, whether the State Govern-
ment is misusing it or not. Kindly answer
the question.

it T AToEw ;S gg IR
& o1 ¥ greT fnfad @zq $1 37 TIEan
g o ot dfewnsima fendie, 8,
FET ETA AT G &, TF B GHAIEA,
agd A et . (vwmEr)

»seNot recordad.
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MR. SPEAKER : A direct question.
Why don’t you answer ? (Interruptions).

Kindly help the House.

SHRI RAJ NARAIN : Even now do
you say that T am not helping the House ?

MR. SPEAKER : Their quastion is
are you willing to channelise the aid
through the State Government ?

SHRI RAJ NARAIN : Why not ?

MR. SPEAKER : Pleasc answer that.

ot o aremw : ¥ ag oAa W
7 3T ATEAT § 1% Faet semmar gk
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MR. SPEAKER : Do not record any-
thing.
SOME HON. MEMBERS : **
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAK) :
(a) A total of about 30,000 tonnes of
equipment has been received at site at
Bokaro and is awaiting crection. In the
case of Bhilai the total tonnage of such
material is about 16,000 tonnes.

(b) While undertaking exccution of
large projects, procurement of equipment
and material has to be arranged keeping
in view several factors, like thc load time
required for procuremeat time needed
for further proceming, the construction
and commimioning schedule etc. In such
procurcment, especially in the case of
big projects like Bokaro and Bhilai,
it sometimes becomes necessary to obtain
and keep in storage some of the matenials
30 as to ensure that it is readily available
and there is no hold up in the construction
work.

W oW R Wt AR
WEE AEIEA, WV (O ¥ g, qee T
weft wgET & & oF fidwa wAT aga
AT ag FTAT TG % 9T wawm
H8Z ¥ W I G A 4T 1 foary Y
TARTFL QT &7 A DT g At
AL E, SHFT ITIANE B §, Fr g
98T I [ § IFFT IAT A9 AL ¥
©e1

SHRI BIJU PATNAIK : He has
accused that I have not answered the
question. 1 have specifically answered
the question. Part (a) of the question
LI

“‘whether machinery and other mate -
rial wonh crores of rupees intended
for the expansion work of Bhilai
and Bokaro Steel Plants arc lying
anused in the yard.”

I have said 30,000 tonnes are lymg at
Bokaro and 16,000 toones at Bhilai.

Part (b) of the gquestion is :
“if 80, the reasons therefor and action

being taken against the persons
ponsible for wrong pl.

T have given the reason.

I am sarry that the hon. Member
should say that I have not answered the
question.

<t w1 ST wveh A qeTd
frdy auirrly v o gf & Wi

#eNot recorded.
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foay g7g Y vt g8 ¥ Wk e
Tav faar  f& g7 wen s
s &1 ¥ 9o wr i fE feadr -
gfesor Al AR w € f¥
AR g A g fe
T frat § A AT A AR &
Y ZATX 79 & | W 2 497 &9F g &7
R 4% F a9 T a5 § f wfadi e
@I g T § —wma WD wEed
q Wa & — dAurwai  F  wabEd
dfwefae ¥ aaay g7 fawr ardy &
AT & IUC § & WYy darew
a9 AT a7 & HOg ¥ W IW
w2 T 1 T ORI BT &4 &
W= G BT GHAT § Y HAAY w5
Wi g e 7 4 § s wfew wey
AR AT W@ WY 1 A
FENA@E | ATWH FE @
T W AET A FN

o= I Jdl AEEG H AT =
sy Agw AT ¥ W e, 1977 ¥
fmt a1 A1 @1 owarfEEEE Wy
wy fear gt ar 1 W H ara faaor
A TR AE T E
3y ad @@ W g1 U fow
120 AT 92 < o *Y ame 9 ae
T d I IS FIFRWIGAT] )
ag ¥« 160 W2 I § 1 W A
AR AT TR FHET AGT TFIR 9T
gT A Hegdd § BE A FW Wm;
fer 9 9T TXAT FH FRT ITRT AR
g far g wEAvH gfETHe @
FRv A EAE T ...

MR. SPEAKER : You can lay a

statement on the Table of the House.
You put a question.
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&1 & g &t & & wvafaat 51 3@t faar
i &, FERE faar wmar &, i w
famr amam & W1 gNR TET ST &3
FT ¥ AT wwfaay & e ag
AT A gETY WoNF WIR ZHIR AT
G IFNIZ R YR TG ?

A e W & ST
aw g, faAT F T E At o e
g AR FW e s famr
ST g4

T AR A A 7T o wr g
§1 o T AT ARl A
g 1 IRy A # e smar §
W gEr A Ww N g A
& W A S I wer §
ot FL I o & 3 A FF I
Fad §1 FO WU AT EH AE
FIFET QR AN WP
A F AW A AN AT A o
a?

ot fodee wfewrd § gt
W TFTT T T AT & ¥qr IO 5T
der wEl KW P A qu I
fir ag o W99 S JAT § WY I
o aTe FNd T Q) T
fradt 0T T B AL T AT
gE 3 W 79 ¥ o gk § A
T a% WY T AF A A wgyIeqr
faame § § Tt @ w T E

SHRI BIJU PATNAIK : I gave the
tonnage because that will be a more
prabable answer. The money value will
not give the tannages. I think, the hon.
Member will note this fact. The total
order for the Bhilai Steel Plant was
1,65,000 topmes out of which ordecs
totalling 1,32,000 tonnes  have
placed so far by the end of October, 1977.
Out of which 25,500 tonnes have been
supplied leaving 3 balance of one lakh
tonaes more yet to come. He says ‘unused
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there is no such thing as unused; it
is a continuous process of construction.
Parts bave to come. machines have to
come ; somelimes some supplies come,
advance supplies of the oﬂ'ginal parw,
even when the first construction has
not been there, and they remain unused.
If the hon. Member, while making a
Rs. 1000-crore plant. getsfrightened with
aRs. qo-crore machinery lyingtemprarily
idle, I can only sav to the hon. Member
that small minds do not take big projects.

st W PR M W aEr
& g § fe oo W@

SHRI KANWAR LAL GUPTA : Sir,
on a point of order. The Minister was
not right in saying that ‘small minds do
not take big projects.” That is a reflection
on the Members

SHRI BIJU PATNAIK : I did not
cast any reflection.. . (Inlerruptions).

SHRI KANWAR LAL GUPTA:
The Minister has not replied to  his
uestion properly. His question was

t such and such machines were lying
idle.. .

SHRI BIJU PATNAIK : If that is
a reflection, I withdraw it readily. But
it is not at all a reflection. It was not
meant to be a reflection.

i W TRTe ATl AT e
A fom add ¥ 3o fear & ag wgar
AT foF gER WA a6y, qee agl
T F AT §, § W g g §
f 9Ty & Ag AT FI I THIR 120
ATHF AT 160 W2 T FLIFTT T
g9T &, SHFT Hif GUEM A @I L ..

- SHRI BIJU PATNAIK: For the infor.
‘mation of the hon. Member, 1 wish to
say that not ounly I am going there, but
the entire Consultative Committee of the
Ministry is going there. The hon. Member
can also come, if he wishes to.

st W TR vt F o gy
T % AT oAw F7 Afam
wd wger fomam wfww & &
#E AT et g€ §, raw Frard &
gt 7Y, JTmgR 7 ot A= afy g §
fezama fos fafee & oo Wt
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o gaay AfaeT F1 T A T, F@™
PRI AR W FT Y www Ay
S qEIT AT 9 AW AT &, a9 gH
St ¥ 4, A agF w1 i SHard
g @ (5w faer ¥ awx
& T ¢ fomET I ganie e
§ w1 uF s fRfex §, S swanr
& fFur | Ay AW R AW
R WTTT & a8 F w9

o e geew #T §, Q7 aThw
T fear s

ot W g Rt < i O fef
W qEEee @y @i 3w § & faed
Fosfrm TN M ok T %
TE ¥F WAE W W F AT ITH
T % fag ™ & qmr w@r o
¥g X4 9T gwn § I Iw@m =
frrarw g1 A wF T W
Ffag dRei M fracfr &1 7ar
fasdere wfomfal # fagg siw 533
¥ fay AT §9 frae F6 ?

SHRI BIJU PATNAIK: The hon.
Member has virtually answered his own
question. If the machinery which was
bought during the Chinese war—normally
a machinery functions for about eight to
nine years; that is the life—is lying idle,
if that has become junk—I do not know,
I have not checked it—, if that has becomes
junk and some contractors want to use it,
1find noobjection. But I shall certainly
ook into it.

&t /I PRI | : S AL wR
ot ¥ gr 7 ag Y F wud Fdvar
# & w5 & fF 9w @ gwT @, W
TEAT AL FIE AT AT QY G

MR. SPEAKER: He says he h°s no
information and will look into the matter,

Wt gaTw ;T WA wgRE Ay
Tt fs St gy o @ife g,
fo oY Aagx v A 7 gU €, w1 dEr
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FH @ fear amam faad ag waER
SO A feg 9, @ oSEd
faz WOt wre o wegET A SR
| wreT WY g §, fomas W oW ¥
EARI Awgx SR @ @ 7 s\
FESY Y W AT Y A g P
SHRI BIJU PATNAIK: There are some
sections where certain machines are essen-
wial for sclecting and combining the sche-
dule of raw materials; these clectronic
ip are ial for productivity.
Manpower cannot help there.

SHRI JYOTIR MOY BOSU: But that
is never used.

SHRI BIJU PATNAIK: It is being
used; it is not correct.

SHRI K. LAKKAPPA: These arc the
two premier steel producing centres. The
bon. Member has said that materials worth
-crores of rapees were lying unused and
idle and things were not organised properly
30 that these equipment etc. could be uti-
lised as they should be. It is a very im{or-
1ant question, but the answer by the ho:
Minister is not only irrelevant......

MR. SPEAKER: What s the question ?

SHRI K. LAKKAPPA: The other part
of the question was: What was the action
being taken against the persons responsible
for wrong planning. The hon. Minister

d that it was a. i process.
The hon. Minister has also not given
the moncy valuc of that material lying
idle. ‘The material is lying idle and that
means, these was faulty planning. Is it
betause of the faulty planning that raw
material and equipment worth crores of
rupees has been lying idle ? As the hon.
Members bese are very much agitated, will
she have an impartial enquiry into these
matters ? The hon. Minister is a very
-dynamic person and 1 am sure, he will
set right all these things and see that this
prenlni!:r steel producisg centre works pro-
perly.

SHRI BIJU PATNAIK: 1 was trying
10 hide the omissions of the previow
Govearmment though the Members seem to
be very much agitated about this. Now, 1
‘would like to tell the House that the
Bhilai Expansion was su ed to be
»oamgleud in 1976. You hamporled the
‘machinery on that planning. You did not
provide the funds for development. Now
itwill be finished in 1981 . Therefore, to tell
‘me that I planned it badly is really begging
the question.. ...

DECEMBER 22, 1977

Oral Answers 16

SHRI K. LAKKAPPA: | am asking this
Minister...... (Interruptions).

SHRI BIJU PATNAIK: This Minister
is going to correct the situation and try to
resurrect as mauch of the debris as pos-
sible.

o W om . weEw wERE,
Fr wad WK wW AR A S,
1977 fox qa forar ar | FwsT IOT
IAF AR ETT 10 W, 1977 8
faar mar, fawd wgr T Av fF wer
T R T E AR T Rt wn
X W @ ¥ I WA S
w1 & wvwar g e oAl wEew
sTead s QYA 1 Tar A
2 & & ¥ ot o 9= e wr, @ 9
F e AE A AT e R R
AT &, st W EET W),
AR, A A W fareww
FE v Aef E 1 ¥ o=w AR
f FT KT FH R R AN W
@1 ¥ T FT147F 7 faaam
I Am @ ) @37 ¥ 4
T T g ) B o AT @R A #
Nfew & & 5 a7 aona W@ Fw1<
w1 RO qE W oY e g,
forerer & aerr g Fr fromd Fwewm
ferrr & 7,000 TYEX WW HG 7 )
& Ty e FT €W 700 WY
sfra & e sl ¥ g s
¥ UFo HYo To & HTEeqH & 3Tl
F AT ATy, 9 1700 W A
2200 ®™Q wfreT A7 E 1 wA
wRe & swrderer & qg WiRT gwrer)
AT * R A ¥ g w0y
wT WeT foar v -ar 1 AT 1500
wu wfr-zT ¥ ®T 700 WU F F@T
Wl ¥ T W F@EWE | T RO
ot ¥ g gE 1 & ag
wgm § 5w welt i fifaag

*The Speaker not having subsequently accorded the neceasary permission, the document

+wi: Dot treated as Jaid on the Table.
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SHRI BIJU PATNAIK: The hon.
Mecmber who is raising these guestions had
lengthy dicussions  with mc  scveral
times. The sins of the previous government
are now visiting on us and I shall assure
the hon. Member that I shall take as much
corrective action as possible and all the
allegations that have been made against
the construction company, the Hindustan
Steel Construction Company or the other
officials and contractors......

AN HON. MEMBER: By when ?

SHRIBIJU PATNAIK: That has te be
assesacd first and then the contracts once
given cannot be rescinded. Otherwise,
the work will be delaved further and there
will be further escalation of costs. There-
fore, we will take the necessary steps.
The hon. Member himself is a member of
the Consultative Committee. The Com-
mittee is meeting in Bhilai by the end of
January and we shall look into all these
problems there.

st TEER ;. AEEE A Y
wIAF 3t qF wqwdr welr g
ITY 77 W= D € 97w fF
AT TEFAT FT T AT FE 5
ITHT WG FIT )

% T A WA F wngee
9 @ ¥ wEw § OF §9g W Y
Wl wdr W oqard, 1977 ¥ W
Formr w1 f5T WY AT WY X Aw
IaT & w5 fF A8 IR F W wg
ATHAT SAOAT AT A A FAER |
o qErt 1977 & weA of &7 G
*Q g v forer T Y T Ay I
TR W TG R AT W TEAT § W
T g W I AT § A 7
R IR aEEd B o @ e
TN wiw A/ A F@E ?

SHRI BIJU PATNAIK:qu not re-

collect the complaint. If he reminds me,
I will certainly look into it
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5000 & wfaw/ww wwrdeay T Tt
# SevERT *Y srveat fe o

*s511. W TR AW g
T HER WET a7 a9 ®E S
fF:

(%) 7 S oo 7 § fF
I wEt ¥, foet swen 5000 o
2 7R 977 = IR &, e gfaarg
] F oqEET A AWAR;

(@) ®r fo= wiai * Swgear
5000 &Y &, T WY EwE gfaumg
g T AT WK

(n) afk & @ Iw gl
T qT I FIACE WA ?

AWK WA F T sEr (s
wgfc AR et 7w) : (F) 9%
(&). wxax ¥ Afgadn g o
fear & f& s &t F 99 @i
T #, W@t #7 "= 5000 v
@y wfas @, FEw A gl
(Afrs & we) 2 & I 3
W dwen femr o ¢ fF ot ek
fro¥ gai & IT it R, owr A
WY 2500 A7 THY wfew g, e
£ gfoad ¥ & S

o’ Wl &, ¥ gfed HY fwd
suvEe et § & o qww e
awr gat F yenfaw eEt § o-
arfe e I TIfET At am &
25 gha ¥ wias, fred &af &
15 sfawe & wfes W o ST &
10 wfr & wfes & —

(i) & o, @t T em a1 IWH Y
R F Afawd Foadw arn
g

(ii) g war (R 40 farifex
TR A e oy
ag)



19 Oral Answers
(ifl) v F=jd W oWk

(iv) s ferars/faslt afcaromr wer/
Zred fag )

(7) WX FOT W A 9
fafwr =<oit & OF AW T A
s i aqt § e S gieand
7 &Y S

1 T A A ¢ A AT
I g 5 oaoee A Afgsdd @)
frorr faor & fF s @at & 99
el eqFt & 9T F WL 5000 AT

X o O A ¥ 97 3 8F T
qT FATHA A glaar IveEd FIA FY
AT AW FA G E ! Ffw R
seag g § far s & arei
WA ERE ¥ AR § o

ot rgfe R g am ;&
qEAAY G §1 qE T 3T
= fr gl oY Aifa ¥ Saw wpET
w2z dfew & g AW fady 71 e
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& aw ¢, falt § wa-fefm A, &-

| fedeT § qgde W W agEw ¥

M FtAW AN {1 gud WgEwe w1
FE T AL & | LA W oEEw
T W At 9§ Rne SR
T § A A T 40 frfreT
Memm 7 F FTNEW AT T @,
@ T gt g, efeew, -
FAT AT AL F TRA § @ o
e # Afew 93§ Swm a
T 2§

st TR A g ETE FEIET,
wet wged F awerar § i wwww
AT T TR &Y S 37 QY
gt & o wwEr § s oagry
swet § o B § faege v §,
¥ forr w9 |y Wy F29 Ja
I @ g ? W X ag Gwen iy § fE
qi a6t § g LT et 9 EEa
Y aeqt F A W A% F T A
w1 ), o dfam ww @ oo o
g ¥, AT H FAT =wled |

T § qaemn § f gadt s,
afcatorAmsi, wife wqT 9T arg et
& S A giaar ¥ &Y S ) gare
it sz fagrly amady, At W T
& qraa faRw welY §, S iy IBWR
#, 9 fggema w1 o dnieEw @,
w W IR A SEer A §
e S W T & 6 T e H A3,
# 9w 5 6w ¥ w=x OF wiAl
72 IHGE FY STAEAT FT A | AL
T ot o ag & wafa ® e wT
T & TG & e et 97 wfaa
INEE A S wqE ?

ag a7 47 &7 Yger www & a
# Fgr—vy AR fergrar § Efen
F T T WA ) §WL A
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Fww qu far a9 @A £
T fegram &1 SfiwA werar ®)
g & far o 9 wied e
It ?

qarT wat (s gw W @) :
T WEIEy, qarEdT & dig a6t F
a7 A i gx foen degawd &
T W@ YL L.

Q¥ uTER gEew : 0% faay faw
g7

ot gymw wt ;oo ¥ W
i e T §) wwfedvE
FIHRG 91§, TET 9R TG T )
ST dgHIT dTHETEE ¥, HE-ggH™
&, i 9 TOwET agt g1 qw fan
AN 18 A T § WX 9% A
mArmeFEDat v www oAy
e W g, a1 ¥ Aa¢ fa¥ o,
I AT W T TR W & M
& fafe & waw< g ww @} § afE
T AT Wt § It 7y gl Iy
Fuk

o) TR WIW guA : wERT WEIEE,
AT AWt A W IAE T Fefr——
Y & Sl ¥ avewy A ) ww
Rt At ¥ #y1 & FF 5 awt § AR
i amdn Tt ot #g @ & fr &
it # FmE—E T & A
Eucoi ool

MR. SPEAKER: He has alrcady ans-
wered the question.

DR. VASANT KUMAR PANDIT:
Will tt ¢ hon. Minister let us know, let the
House know—we have written to the
Ministtr quite often—wbether in 1978,
there viould be a White Paper as to which
areas are going to have the telephones ?

SHRI BRIJ LAL VERMA: Within iwo
years, ‘we are going 1o have 4,000 long
distance telephones and all the head-
quarters, administrative headquarters will
have the telephones.

W oAy oW g 0 dwad
ofare WX w®E e far @)
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oy T T §, ST afm ac
wE ¥ 1 TR A o wF,
FfE wma & wEw w7 AT W wew
fom & vy &1 ey aw ofr aga
T AT Wy wW F—wr Sww
far o Fe ww ¥ fw amaR
arfr @) o e Sfafedt faw
& 7?

Typkent 1 gSeyd 4 Gume pd

2 HNL e e ol e
ﬂ‘f'bl{dsul ué"ésd'uiry
LS R el tbl
et gy K ol G ool adiys - €
roe Al e feo gl
ca s Uy ety
PR EPRTES - S B I PR RN
Pl o S o S - AU
[- & S SRelomsd
Wt gwew wwt o Y gy, SEEr
sa # fa §, from a7 oY € fw
et T WA & ¢, agt ot Thew
T wF | AT @ oA g T e
¥ fawer @ T—fa=y, aeis, soe—
I AT I WW a7 Q &, IgF ol
ot fer i)
st wEewr mit g oy Hifaw
ofen §, st W —o fox
T FAFE AT AT
Bt e 2]
R L REPNC R
Up oS i e 2 B 5
[~ datls
st awwE i ¢ oagt 9 A gw
T @ £
ot it s oA A S
3 ofY S %1 £, qR e g fae
¥ T 4T W0 g 6wy orgi-wgi
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FHER F @R e R § v
fedrt & dAfew a@i W
ag W qaw ma ¢ f s fam
F-faATT A §6 FiFE FF Aol
wife i @ @ & & A AR
g f& =1 qg o S § )
i a1 Iugw Aafew @ s=aen
o ww o R §7?

o waww T AATEE g
- & WY FiRTeT ¥ A afes foar-
e Afm s T @

MR. SPEAKER: The Q\bl‘cslion Hour

is over. We take up Short Notice Ques-
Ltiom...... (Interruplions).

st Tward W (vedAT)
s A, A @ A A K
IWagnig WM I W F M A
I W A 377 F wwwta Toaa oy,
IEY Po O AT AE & 1 193 H @AY
HEY F@RT 1. .. (wwwwm) . ..

Mo AF TR qHW (FTER):
T fen & gw wE % e v @ & Afe
1§ e 7 ferym 3, o A
&1 ger ¥ zw g A 62 A AW
Lac gl

st Iwdw (afen) : @1 T A
AW FWRT |

... (wwww) .
MR SPEAKER: We must follow the
; otherwise P: will not

work effectively. Your voices are not heard ;
they are not recorded. What is the good if
. cvcrybodg‘geu up and s 'his
question discuseed in the House
. and 1 have allowed 377 statements.. .. ..
({mterruptions). Do not record.

o ARN W™ qfd :**

it gy faww 00

MR. SPEAKER: We take up Short
. Notice Question No. 7.
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SHORT NOTICE QUESTION

Supply of MIG spares and automatic
weapons by India to Uganda

S.N.Q.7 SHRI VAYALAR RAVI: Will
the Minister of DEFENCE be pleased to
state:

(a) whether Government have seen a
recent report in a foreign journal ‘Sunday
News' that India is supplying MIG spares
and a wide range of automatic weapons
and ammunitions to Uganda;

(b) if so, what are the terms and
conditions and value of such supplics to
Uganda;

(¢} whether Government are aware
that such supplies have caused concern
among some foreign friendly Governments;
and

(d) if so, what steps Government pro-
posc to take in this regard ?

THE MINISTER OF DEFENCE
(SHRI JAGJIVAN RAM): (a) Attention
of Government has been-drawn to news
items appearing in certain foreign news-
papers regarding certain reported deals of
arms supply by India to Uganda. The
Government of India have neither sold
nor have any proposal on hand to sell
military hardware to Uganda cither
directly or indirectly.

(b) Does not arise.

(c) and (d). In the above mentioned
cascs Government bave denied the reports
at the Centres where the news items ap-
peared.

SHRI VAYALAR RAVI:1am glad the
Minister has categorically denied such re-
ports which appeared in the foreign
There are deliberste attempts mtg
malign our country abroad. Also, ancrnpu
are made by certain interested foreign

to create a misunderstanding bet-
ween friendly countries especially countries
ﬁim‘d.ly to India ' This Ugandan problem
is ope of the very touchy problems, s
pecially also 30 far as the people of U.
are concerned. ' If I may quote the news
report which appeared in the Sunday Times

SHRI JAGIIVAN RAM: Why give
publicity to it ?

SHRI VAYALAR RAVI: I agree. This
report is very mischicvous and meant to
malign our country.:] want a categorical
assurance from the minister that all the

##Not recorded.
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items that we arc taking from the dif-
ferent countries for our own defence pur-
poses, including MIG spares ctc. will not
be given to any other country and also
that even the arms produced in our own
country will not be given to countries like
Uganda.

SHRI JAGJIVAN RAM: If the hon.
member had cared to listen to my reply.
there would have been no need for putting
this suppicmentary. I have already said
that there is no proposal to sell anything
to Uganda directly or indirectly. What clse
do you require ? 1 have further said that
the Government have denied the reports
at the Centres where the news itams ap-
peared. There has been an  unequivocal
denial that anything has been supplied to
Uganda cither directly or indirectly. Fven
in future, there is no intention at all o
supply anything to0 Uganda.

 MR. SPEAKER: This should satisfy
im.

SHRI VAYALAR RAVI: India has
entered into agreements with certain
other countries regarding selling our own
small arms and ammunition. In this con-
nection, do the Government have any
policy regarding selling our own small
arms and fircarms produced in this country
and if 30, what are the criteria fxed for the
sale 10 different countries ?

hMR. SPEAKER: It does not arise out of
this.

SHRI K. GOPAL: This is a deliberate
attempt made by some countries to malign
lndn abroad and 1 am hnppy the hon.

i has given a

that we are not supplying arms to Uganda.

‘When we obtain technical know-how from
the Soviet Union for the manufacture of
MIG spares, etc., I want to know whe-
ther we have the right to sell them to other
countries.

MR. SPEAKER: It depends on the
agreement,

SHRI K. GOPAL: Leave alonc MIG;
when we obtain technical anyhow from
any country for manufacturing something,
I want to know whether we have the right
to sell it

MR. SPEAKER: It does not arise out
of this.

DR. SUBRAMANIAM SWAMY: I
am very happy that the Minister has very
uu:goncnlly said that there is no inten-
tion ofsug:lym; arms to Uganda. This

must have been based on some policy consi-
deration. In view ol’ zhe fact that according
to the of
Studies, India is cmerging as a maior ex-
porter of small arms, could the Ministes

PAUSA 1, 1899 (SAKA)

inform the House as to what is Govern-
ment's policy :ﬁcordmg to which Uganda
bas nis

MR. SPEAKER: Is there any policy
ou which Government’s refusal is based ?

SHRI VAYALAR RAVI: Sir, that was
my question; and you ruled it out. (fnfer-
ruptions).

DR. SUBRAMANIAM SWAMY:
Uganda has been denied;; and the Minister
has said it. So, there must have been
a policy decision. I have a right to ask
about that policy.

MR. SPEAKER: The policy is not to’
supply to Uganda.

DR. SUBRAMANIAM SWAMY: But
why ? Why are we afraid 2 I know that
in Uglnda, Idi Amm is ruling. (Interrup-
tions). Why can’t I know? The Minister
has said that he has no inteation to supply
to Uganda. Let the Minister answer the
question.

SHRI VAYALAR RAVI: It was a
quunon of policy regarding the sale of
roduced by Indxa That policy can

mcl e Uganda also. (Interruptions).

MR. SPEAKER: Is therc any policy
init ? Isitbased on any policy, oron any

hoc decision ?

SHRI JAGJIVAN RAM: The over-

riding palicy in these matters is the national
interest and national prestige.

ot guRw : ¥ T ST

SRt waT WTW A ;T AT A
T ar et wH W
FETT A GN AT SR AT XEAT
ot ? o I A et § B A oA
ar 4 €1 7 | §¥ qur 5 w0 of
ot ?
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R wtar o owR A
A1 R AT TR F IAAT WAT
# A% I FgFET A F A7F T
fazsswcfearinifamafiz

that e has no inteation

o Uganda A

4 513l ?\Uf‘r\T-\ RDY: Tas Minister
atiatrayls

vl know,
st dictator-

MU S2IVITU T will b considared
wh thr question arises.

SARTTATJIVAN RAM: [tis hypoathe-

tieal, Sir. It is nover doan

——

WRITTEN ANSWERS TO
QUESTIONS

D:zclaration of P.F. Organisation as
Industry

502 SHRIK. RAMAMURTHY: Will
the MinSeer of PARLTAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

{a) whather th2 Karnataka High Court,
in 1973, had given judgement that the
P.F. O:zanisation is an industry and the
appeal preferred against this judgement
by Governmant bafore the Supreme Court
wasi not allowed: and

(hY if so, whether Gﬂ\rcrnm‘:pt propose
to declare the P.T. Organisation as an
Tndustey with retrospective effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): (2) While deciding the
Civil Revision petition No. 5896/1973
{Shri M. Mariswamy s, The Registrar of
Trade Unions in Mysore), the High Court
of Karnataka at Banzalore held that “As
the activity of the Provident Fund Orga-
nisation is ‘industry’ the members of the
Unions, who arc its emplovees have to
be regarded as ‘workmen”.” The Supreme
Court of Inlia dismissed a Special leave
patition filed in the matter.

(b} Aec there is no provision in the
Industrial Disputes Act, empowering the
Government to declare any establishment
or Organisation as an industry, the ques-
tion does not arise.
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Issne of Stamp in Honour of
Dr. Mohd, Igbal

*513. SHRI SAUGATA ROY: Wil
the Misister of GOMMUNICATIONS
bz p! ta state:

5 & -
. (&) whather thare s any popwal o
issuz cymmImorative strny in honour of
the great Usda Poe:, Allama Ds Mohi,
Tghal; 3

{b) if s», thr praseat pition in that
regard; and

¢} whether the stamp can de released
within the Birth Centenary Celebration
year, which is currently being celchrated
in thr country?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNIGA-
TIONS (SHRT NARHARI PRASAD
SUKHDEO SATj : {a) Yes, Sir.

(b) The proposal will ngain be placed
before the next meeting of the  Philatelic
Advisory Committee for its consideration,

(c) This could b2 known only after tha
mecting of the Commitice.

Reservation of seats for Tribals
as Labourers in Factories

#5140 SHRI RAJE VISHVESHVAR
RAOD : Will the Minister of  PARLIA-
MENTARY AFTFAIRS AND LABOUR
he pleased to state:

(a) whether Government are consider-
ing to reserve scats for the Tribals in the
factories as labourers; and

(b} if 50, the percentage of scats to be
reserved ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) and
(). According to the information fur-
nished by the Ministry of Industry (De-
partment of Industrial Development), the
question of giving representation to the
members of Scheduled Caste and Sche-
duled Tribe communitics in employment
with private sector indusirial underta-
kings was examined in that Ministry some
time ago arising out of the ohservations
made by the Parliamentary Committee
on Welfare of Scheduled Castes and Sche-
duled Tribes. As a rosult of the decision
taken in the matter, appeal to the privatc
sector enterprises was 1ssued through the
auspices of Directors of Industries, tech-
nical authorities and Chambers of Com-
merce and Industry to ensure that the
employment of the members of such com-
munities in the private sector underta-
kings is stepped up.
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The Burcau of Public Enterprises,
Ministry of Finance has also issued direc-
tives to public sector undertakings under
the control of Government through the
administrative Ministries concerned for
making reservations for Scheduled Castes
and Scheduled Tribes communities in
their services on the lines of the resova-
tions in Central Government services.

Appointment oF 1.A.S. Officer a»
head of EPF. as in ESIC.

516, SHRI UGRASEN :
SHRI DINEN BHATTACHARYA :

‘Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased 10 state:

(a) whether the Employtes’ Provident
Fund O isation and the !t 3
State Insurance Corporation are two sister
organisations working as social securily
departments for the welfare of industrial
workers;

b) whether the Head of the Depart-
ment of the Employees State Insurance
Corporation is of the status of the Sec-
retary to the Governmentof India, whereas
the Head of the Department of Employees”
Provident Fund is a very junior officer
hardly having the status of the Deputy
Secretary to the Government of India;
and

{c) i 20. why an LA.S. Officer as de-
manded by the All India Employees’ Pro-
vident Fund Staff Federation has not so
far been appointed as the head of the
Organisation to set its affairy in a right
direction?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOLR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KRIPAL SINHA): (a) The Employees’
State insurance Corporation is establish-
«d for the administration of the Scheme of
Employees’  State Insurance, and the
Employees’ Provident Fund Organisation
administers the Employees Provident
Fund Scheme, Employees Family Pension
and the Decposit Linked Insurance
Schemes.

(b} The Director General, Employces’
State Insurance Corporanon is not an
officer of the status of the Seeretary to
the Government of India, he has been
allowed the pay of Rs. 3500/- as perzonal
to him. The grade of pay of the Central
Provident Fund' Commissioner is Rs. 2000
t0 2250,

(¢) Actording to the Employees Provi-
dent Fund (Commissioners) Recruitment
Rules, the post of the Central Provident
Fund Corhmismioner in Yo be filled by pro-
motion failing which by transfer on de-
putation from LA.S. or Central Secretariat

DECEMBER 22, 1977

Written Answers 30

Service or Central Services Class 1. The
post was filled by promotion.

Units from Paymult of Bonns

®517 SHRI CHITTA BAS!
SHRI AHMED M PATEL

‘Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) the number of the industrial actiops
resorted to by the industrial workers all
over the country on the issue of payment
of bonus in the recent mon

{b) whether the guidelines concerning
the exemption to the marginal and sick
industrial units from the effect of the
Payment of Bonus (Amcndment) Ordi-
nance. 1977, were duly issued 10 the State
Governments; and

(c) if not, the reasons therefor ?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) Rep-
resentations were made against the amend-
ments affected in the Payment of Bonus
Act, 1965, through an Ordinance promul-
gated in September, 1975. which wat
later replaced by an Act of Parliament.
There was unrest on the question of bonus
but complete information regarding the
number of industrial actions resorted to
by the workers on this issue is not yet
available,

(b) and (c}. No, Sir. It was decided
not to issue any g\udclmts in the subject
and tolcave the question of granting cx-
emption to the discretion of the appro-
priate Gov * under the fi

law.

Survey coaducted by Geological
and Mining Departments in
Orissa and Bihar

*518. SHRI K. PRADHANI : Will
the  Minister of STEEL AND MINES
be pleased to state:

(a) whether any survey has been con-
ducted by the experts belonging to Geo-
logical and Mining Departments in the
State of Orissa and Bihar; and

(b) if so, the precious minerals found
as a result of this aurvey?

THE MINISTER OF STEEL AND
YMII;{FS (SHRI BIJU PATNAIK) : (a)
o8, Sir.
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(b) Somc minor occurrences of gold
have deen lacated in Keonjhar, Cuttack
and Koraput districts of Orissa and Singh-
bhum district of Bihar,

wu:-qd R—:‘-
tiom Act 1; Englucering
lm-n’:hﬂnl Industri

*519. SHRT D.B. CHANDRE
GOWDA : Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) the names of the industries which
have enforced the principle of ‘equal pay
for equal work’;

(b) Whether cngincering and  instru-
mentation industrics bave been covered
under the acheme; and

(c} if not, when this prinu'glc would
be enforced in these industries?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(c} . The Equal Remuncration Act, 1976
which provides for the Payment of
femuneration to men and women workers
for the same work or work of a similar
nature has so far been brought into force
in respect of 21 employments in :-

Plantations (covered under the Plan-
tations Labour Act, 1951).

2. Loeal authorities.

3. Central and State Governments.
4. Hospitals, nursing homes and dis-
pensaries.

5. Banks, Insurance Companias and
other financial institutions.

6. Educational, teaching, training and
research instirutions,

7. Mines.

8. Employecs Provident Fund Organi-

aation, Coal Mines Provident Fund
Organisation and Employees State
Tnsurance Corporation.

9. The Food Corporation of India, the
Central Warchousing Corporation
and State Warchousing Corporations.

10. Manufacturing of Textiles and Tex-
tile Products.

11.  Factories located in Plantations,

12. Manufacturing qu' Electrical and

Y,

and appliances. i

13. Manufacture of chemical and chemi-
cal Products (except Products of
Petroleura and c

t4. Land and water transport.

15. Manufacture of Food products.

16. Other Manufacturing Industricr.

17. Electricity, Gas and Water.

18. Wholesale and Retail Trade.

1g9. Construction including activities
allied to construction.

20. Transport, storages and communi-
cations.

21, Agriculture and activities allied to-
agriculture.

It will be seen that engincering and ins-
truraentation services are already covered.

Tt is proposed to cover all other areas of

*s20. SHRI ISHWAR CHAUDHRY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Govemmeat have forrnu-
lated any scheme for the Health Insu-
rance of rural workers on the lines of Emp-
loyess State Insurance scheme of Indus-
trial workers; and

(b) if so, the salient features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY  AFFAIRS (DR.
RAM KIRPAL SINHA): (a) and (b).
Governmentis anxious tosee that the  bene-
fits of social security and health insurance
reach the rurzl workers a5 well and s

of ding the
Emplayees’ Sulc Insuranee Scheme to
rural workers, although no specific propo~
sal has taken shape.

forst frlt e
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Loss to Communication tem due
to Cycleae in Tamilnadu, and
Andhrs Pradesh

*5a2. SHRI R. V. SWAMINATHAN
Will she Minister of COWUNICA-
TIONS be pleased tostate:

(a)whether due to the recent cyelone
in the Tamil Nadu, Kerala and Andhra
Pradesh, the loss 1o communication system
was very high;

{(b) if so, the total damage caused to the
communication system in these States; and

(¢} the steps being taken to repair the
same’

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
SHRI NARHARI PRASAD SUKHDEO
Al):(a) Yes Sir, the loss to communica-
tion system in Tami! Nadu and Andhra
Pradcsh was very high. Preliminary esti-
mates of the loss are of the order of Rs. 15
lakhs in Tamil Nadu and Rs. 60 lakhs in
Andhra Pradesh. The loss in Kerala was
not substantial.

(b) Total damage caused to these com-
munication system in these States is re-
ported to be as follows:—

Tamil Nedu: Trunk communication to
Nagapattinam town was completely dis-
rupted. Snnngam 300 lmes auto uchnngc
was ed.

7500 telephone lmcs in ‘n..n,. vur,
‘Trichy and Cuddalore and Salem di

Written Anewers 34

leoh e and 167 cxch Judi

‘trunk centre (-nd larger exc)ungu
and 133 small automatic exchanges (SAX:;

in 4¢the rural arcas went out of order.
Ruul commuaication circuits which are
mainly on open wire lines were the worst
affected, causing telecommunication to
many rural areas to be cut off.

Kerala : InKerala the only damage was
to the wireless station antenna on Kalpeni
Island, Lakshadweep.

(c) Tamil Nadu : Out of about 7509
lines which went out of order on 12-11-77,
about 6400]lines were restored by 23-11-77
and balance by go-11-77. Srirangam cx-
change was mtored on 17-11-77. Tmnk

restored on |9~u 77. This re!torzmm
was on temporary basis. Permanent
restoration  is in progress.

Andhra Pradesh : Qut of 22238 tele-
phones which went out o ‘order 21780
have been restored. 164 exchangesinclud-
ing 34 trunk centres have beem restored
leaving only three rural exchanges to be
recommissioned yet. The trunk lines of
these three SAXs have been tem
terminated as Long Distance Public Cl“
Offices (PCOs). The restoration so far
is on a temporary basis. Permanent res-
taration of trunk lines is in progres.

Keala: Damage to wircless station at
Kalpeni has already been repaired tem.
porasily.

Am-tol'P.P.le.ly Pndﬂ.-d
M/s.
MM:I:,M

e523. SHRI KALYAN JAIN : Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state:

(a) the amountefprovidentfund, family
pension_and damages which are pending
against M/s. Swadeshi Cotton Mill, Kan-
pur;

(b) whether in spite of such a huge
arrears and chronic defaults, altlegal action
to be taken and pending in the

‘court were withdrawn wi'.gou( obtaining
any bank guarantee on certain politicat

were affected by flood and cvelone.

Andhra Pradesh : Approximately 8,000
Kms of open wire lines and 48,000 Kms. of
wire were damaged, disrupting the open
wire communication system. 22238 local

3082 LS—2,

;and

(¢) if so. what action Government pro-
pote to take against the Central Provident

Fund Commissioner who is  actively
involved in many similar cases?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (Dr. RAM
KIRPAL SINHA): (a) and (b). The
joyees' Provident Fund Authorities
h:ve intimated as follows:—

() The amounts of Provident Fund,
Family Pmslondl-‘und Insurance Fund

due from M/s. Swadeshi Cotton Mill L(d
Kanpur arc as under:—

Employecs Adrmmsl.ranvr Char-
posi

Month Provident  Family
Fund Pension  Insurance Employces Emplo)cﬂ
contribu-  Provident Depositl
tions, Fund Linked
Insurance

Ra. Rs. " Rs, Ra, Rs.

August, 77 . 431887.50  7168.50 Nil. 1015335 Nil

September 77 . 419411,00 6766.00 13800.00 gB53-65 2Bov oo

October 77

November 77

. 419411.00

- 419411.00 6766.00 13800.00 f53°65 2800°00

6766.00 13800.00 9853°65 2800° 00

27466°50 41400°30 39714730 7400700

{The dues for the months of October and
November, 1977 have been calculated on
provisional basis as the Mill has not sub-
mitted the relevant Returns.)

AsumofahoutR: 11°5 takhs on account
is or late
made for certain months between May,
1970 and July, 1976.

(b) The Provident Fund contributions
have been duly paid by the Mills upto
July, 1977. For the non-payment of the
Provident Fund and Family Pension dues
for the months of August and Septem-
ber, 1977, the Regional Provid:nl Fund
Commissioner, Uttar Pradesh has written
1o the Collector to recover Rs. 10,10,284- 00
as arrears of land revenue and notice under
section 7A of the Employees Provident
Funds and Miscellaneohs Provisions Act
has been issued to the establishment for
determining the'Provident'Fund dues for'the
months of October and November, 1977.
Whereafter of the amount is not pai3
them, the Collector will be asked to re-
cover those dues as arrears of land revenue.
Action to launch prosecutions has

It is not posed to withd
any of the pending or pro'poscd legal actions
1n the past where prosccutions were filed
and withdrawn, the Provident Fund arrears
of those cases stand paid in full.

{c} Does not arisc.

of El
from Trade Union Leadership

*524. SHRI D, D. DESAI: Will the
Minister of PARLIAMENTRY AFFAIRS
AND LABOUR be plcased to state:

{8) whether he is aware that the current
wave of labour unrest is mainly due to
inter-union rivalries;

(b) if so, whether he intends to eliminate
political elements from trade upion leader-
ships,

{c) if not, in what other way, does he
expect to protect workers from being made
victims of politicalised trade union Jeaders;
and

(d) whether he has any plan to legislate
in this context to confine trade umon
leadership only to the worker meml|

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA  VARMA): (a) lnter-
union rivalcy may beone
contributory factors towards the hbour
unrest.

(b) to (d). The of?u&iom relating to
the outsiders being oflice bearers of trade
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unions and other connected matiers are
under the examination in the light of the
views contained in the Report of the Tri-
te  C i on C hensi
ndustrial Relations Law and the Compoti-
tion of the Indian Labour Conference.

Camel Post Offce]}

*525. SHRIS. . SOMANI : Wil the
Minister of COMMUNICATIONS be
Ppleased to state:

(a) whether there is any proposal under
the consideration of Government to run
Camel Pout Office in the State of Rajas-
than, particularly in the desert arcas; and

(b} if 50, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAD): (a),and(b). No, Sir, One Camel Post
Office (Mgbile E.D.B.O.) has already
been opened on 27-10-77 in village Mitha-
4dia of Biyyner District. The Post Office
servestw,  yillages ie. Mithadia and

Maodayag,
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Cyclone warning issued by Communi-
cation Department

*527. SHRIPRASANNBHAIMEHTA:
Willthe Minister of COMMUNICATIONS
be pleased 1o state :

. (a) whether his Ministry have enquired
into the allegations that the cyclone
affected States of Tamil Nadu and Andhra
Pradesh ignored the warning issued by the
Communication Department;

. (b) ifso, the main details of the warning
issued;

(c} the extent ta which the State Govern-
ments were responsible;

{d; whether his Ministry had informed
the Central authorities' concerned  also
about the cyclone and the warning issued
and about the State Governments ignoring
it; and

(€) if not, the reasons therefore ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) Warnings against
the cyclones were issued by the India
M ical Deparument, [tis not usual
for the Cenwral Government 1o cunquire

o jon of Equal R
tion Act, 1975 in Plantations

*526. SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased tostate:

(a) whether the attention of Govern-
ament has been drawn to the fact that the
Equal Remuncration Act passed during
1975, the International Women's Year,
failed to give justice to women workers
in)Plantations who constitute 46 per cen
in the industry; and .

(b) if so, the steps being taken to im-
plement that?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA) : (a) The Equal
Remuneration Ordinance, 1975, later
replaced by the Equal Remuneration
Act, 1976 was extended to plantations
on 15-10-1975. The Act is fully
:{ppliuhle {to plantations from that
ate.

(b) All State Governments/Admimis-
4rations have been requested from time to
:i;ngAto ensure effective implementation of

e Act.

into the action 1aken on the warnings by
State Goverrments.

(b) Warnings against the cyclones affec-
ting Andhra Pradesh were issued from
17th Novemb:r, 1977 undl the cyclone
came over land on 1gth November, 1977,
Tamil Nadu was warned against cyclone
from 1oth November, 1977 until it came
over land on 12th November, 1977-

(c) The Statc Governments are responsi=
ble for taking all possible precautions.

(d) Officials of the Departments of the
Central Government in the affected areas,
such as the Railways, Ports, etc. who are
on the warning list of India Meteorological
Department were warned against the cy-
clones.

(e) Does not arise.
Ayurvedic Drugs Factorv at Ranikhet,
U. P

#5:8. DR. MURLI MANOHAR JO-
SHI : Will the Minister of HEALTH
AND FAMILY WELFARE be plcased to
state the progress made on the project to
establish’ an Ayurvedic Drugs Factory at
Ranikhetin U. P. ashad been announced
in the Lok Sabha during the Budget Session
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RA]J
‘;!AR/;\IN) : The Memorandum of

i Articles of Amociation have
been prepared and are being finalised in
consultation with the Department of Com-
pany Affairs. Itis expected that the afore-
aid formality would be completed soon.

Commemorative Stamps isswed
during the year 1977
*529. PROF. P. G. MAVALANKAR :

Will “the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether Government have finalised
the list of special comniemorative stamps
to be isyued in the year 1977;

(b} if s0, full details thereof ;

(c) whether it is a fact that G

evan all-world famed individuals hailing
from Gujarat, in spite of repeated sugges-
tions and proposals in this regard being
scat by Members of Parliamcnt and other
individuals and institutions from Gujarat
al

(d) if so, the rcasoms thercfor ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl) : (a) Yes, Sir.

{b) A copy of the programme in respect
of stamps issued and propored to br issued
in 1977 is enclosed.

{c) and (d). In accordance with the
guide lines pracribed out of the total
aumber of issucs in a ycar (not more than
24/25) Dot more than 6 should be com-

bave not included in such a list so far,
several outstanding all-India and some

Statement

Hence it has
not becn possih'ie o issuc stamnps in honour
of all the personalities from Gujarat.

Programme for she issuc of Commsmoratios  Special postage stamps during 1977

SL Particulars of stamps
No.

Date of No. of Denomina-
Imuc Seamrps  tiom (in
sc)

1 2 ] 4 3
1. VI International Film Festival . . D 2 & 4 t 200

#. Sixth World Confe of Earthquake Engineeri . 10177 t 200
3. Tarun Ram Phookan (Birth Centenary) . . . . az-1-77 1 25
4. Paramahaima Yogananda . . . B . 7377 1 25
5. st Asian Red Crom Regional Conference . . osm ' 200
6. Fakhruddin Ali Ahmed . . . 22-3-77 ' 25
7. Asian Occanic Posta] Union . . . 1-4-77 H 200
8. N jee (Birth G Y} . . 4-77 1 25
g. Makhanlal Chaturvedi (Poet) . .« . . . 4477 1 a5

10. Mahaprabhu Vallabhacharya . . . . . 14477 1 100

11. Federation of lndian Chambers of Commerce and Indwstry  23-4-77 1 28,

(Golden Jublee)
12, World Environment Day . . . . . . 5897 1 200
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7 1 2 3 s
13. RajyaSabha (Silver Jubilee) . . 21677 25
14. Invention of Phonograph (Centenary Year) . . .« 20-7-77 200
15. Ananda K. Coomaraswamy {Birth Centenary) . « 22-8-77 25
16. GangaRam . . . . . . . . o7y 25
7. XXXII Intcrnational Homoeopathic Congress « 61077 200
48. Dr. Ram Manohar Lohia - . - 12710-77 1 25
1g9. XV International Congress on Pediatrics . . . 23-10-77 1 200
g0, Kittur Rani Changamma . . . 28-10-77 1 25
21. Union Public Service Commission . . . o 8-y 1 25
22. AGHIEXpO—77 . -+ .+ e e s 131177 1 25
23. Children'sDay . - . . . . o 141177 2 25, 100
24. Senapati Bapat . . . . . . « aB11-97 1 as
25. Mahatma Jyotiba Phule . . . . . « 281177 H 25
26. 415t Session International Statistical Institutc. 13-12-77 1 200
27. Kamta Prasad Guru . 25-12-77 1 25
28, Great October Socialist Revolution 1917 U.S.S.R. 30-12-77 1 1oo
SERIES.

1. Indian Flowers . . . 1-7-77 4 25, 50

2. INPEX—77 . . . - . . . 12-10-77 2 '2?’:::

3. ASIANA—77 . - - - . . . - 19-10-77 2 100, 30

Former Pi-l me Minister of Burmna
living

4767. SHRIP. V. PER!ASAMY Wdl
the Minister of EXTERNAL Al
be pleased to_state whether !h: fmer
Prime Minister of Barma, Mr. U. Nu is
residing in Indin for the past several
years ?

THE MINISTER -OF STATEIN THE
MINISTRY OF EXTERNAL AFFAIRS
(SAR1 5. KUNDU): Yes, Sir.

Patiouty in wnmn Hospital, New

4768. SHRI PADMACHARAN SA-
MANTASIVHERA ‘Will the Minister of
HMEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether Governmentare aware that
the Willingdon Hospital, New 'Delhi is

running with inadejuate staff in propor-
t'i:n to the number of paticnts treated
ere;

(b} if so, the daily average of the indoor
and outdoor paticats there in the
last threc yemrs and till date;

(c) the number of doctors and staff’
waorking there; ane

(d) when and how many extra docwrs
and stafl are being posted there 2

THE MINISTEROF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE: (SARI JAGDAMBI

PRASAD YADAV) (a) Keepingin view
the given resources  the stefff posted in the
Willingdon Hospital, New Delhi is not
considered inadequate.
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{b) The dajly average attcndance of
aticnts in the OPD and admissions in the
door is as under:—

DECEMBER 22, 1877

Daily  Average
amee per day
in OPD
1974 . . . 2150 vy
1975 . . . 2430 101
1976 . - . 2737 102
1977 (upto Nov.) . 2990 g

(¢) The Willingdon Hospital has on its
strength zog doctors and 1247 other cate-
gories of stafl.

(d) To strengthen the Accident and
Emergency t,posts of 11doctors,
2z Nurses and 2z Stretcher Bearers have
recenty been sanctioned.

Opening of Post Offices in backward
aress of Orisem.

769. SHRI SRIBATCHA DIGAL:
Wﬁl the Minister of COMMUNICA-
TIONS be pleased 10 state:

(a) how many Post Offices Government
propose to open in the bazkward districts
of Orissa State, District-wise, during the
current year;

(b) howmany have already beenopened
so far in such districts;

(c) why the number of Post Offices
opcned in Phulbani District is so low,
though it is the most backward district in
the State; and

(d) what special steps Government pro-
post to take to open Pest Offices in Phul-
bani District and how many Post Offices
will be opened in this district in the current
year ?

THE MINISTER OF STATE IN THB
MINISTRY OF COMMUNICATIONS
gSHRl NARHARIPRASAD SUKHDEO

Al : (a) Total number of Post Offices
to be opencd 6g

1, Dhepkapsl , |, | 2
2, Kalahandi . . | 14

3. Keonjbhar . .

Written Answers 44

4. Koraput . . 28
5. Mayurbhanj |'m
6. Phulbani . . 20
7. Sambalpur 2
8. Sundargarh . 6
>

(b) 49

(c) and (d) In most of the propnsals for
opcning of post offices in Phulbani District.
anticipated Joss waa found to be bevond
the permissible limit of loss. The target
for opcning new Post Offices in this district
is the second highest among brekward
districts of Orissa. Efforts are being made
to fulfil the target of opcning 20 post offices
as proposed for the year 1977-78.
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Demand for minimum wzge to plan-
* tation workers

4771, SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMENTARY
AFFAIRS AND T.AROUR be pleased to
state:

(a) whether Government are aware that
the wage stracture [rom State to State and
etale to estate in plantations is different;
and .

(b if so, whether Government aie
considering the demand of the workers for
a common minimum wage all over [ndia ?

"UHE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) and (b}, The
State Governments are the “appropriate
Government” unacr the Minimum Wages
Actinrespect of plantations; in view of this
and in view of the fact that plantations
cover Tea, Coffee, Rubber, etc., and as
minimumraces of wagesarc fixed or revised
at different times in different states, the
minimum rates of wages are bound to be
different. There is a well developed system
for fixing wages in the Plantation Industry
in each area through collective bargaining;;
it is. therefore, felt that the advisability of
ctandardising wages in the plantation
indusiry is yet to be established.

Utilization of f: ing capacity
of Gavernment Mcdical Stores Depot—
Madras.

1772, SHRI A. MURDGESAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

fa) whether Government Medical Sto-
ris Depot, Maddras has got the requisite
facilities 1o manufacture glucose, saline,
ate.

her these {acilitics are

oncrete steps proposed to be

1 utilisation of capacity ?

raken to ma

THT MINISTER OF STATE INTHE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) No.

(b) and (c). Does not arise.

PAUSA 1, 1899 (SAKA)
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Extensiun given to the Director of Al
India Ingtitute of Medical Sciences.

4773- SHRI DURGA CHAND: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Director of All India
Institute of Melical Sciences was given
extension; and

(b) if so, when he was given extension
for what period and for what reasons ?

THE MINISTER OF STATE INTIIE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b,. The ap-
pointment of the present Director was
renewed for a further period of five years
with effect from 27-8-19%4. The All Tndia
Tnstitute of Medical Sciences had, while
considering the case of the present Director
for appointment to this post for the first
time in 1969 clearly laid-down that this
tenure would be renewable for the second
term. On completion of the first term, the
matter was placed before the Institute,
wha decided to give second term to the
present Director, because the Institute
Body deeply appreciated his services and
the period of renewal was well within his
age of superannuation of sixty years.

Setting up of a Telecommunication
equipment factory in Madhya Pradesh

4774 SHRI SUKHENDRA SINGH:
Will the Minister of COMMUNICATIONS
be pleased 1o state:

(2) whether  the  Madhya Pradesh
Government have forwarded any proposal
to the Central Government for setting up a
telecommunication equipment factory in
Madhya Pradesh during the Five Year
Plan period;

{by if so, the details thereof; end

(c) the decision the Central Goverezent
have taken thereon 7

I'HE MINISTER OF STATE IN THE
MINISTRYOF COMMUNICAT IONS
‘SHRINARHAR] PRASAD SUKHDEO
SAT): (a) Yes, Sir.

(b} 'The Madi:va Pradesli Government
have offered fand free of cost and other
Infrastructural facilitics for the factory,

(c) The mtter is under cozxsi:ler.atiog
and a decision is likely to be taken in the
near future.
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Aftocation of funds for Vijaynsagar
and Visskimpatusm Ste:l Plants.

4775. SHRIC.K.JAFFER SHARIEF:
Will the Minister of STEEL AND MINES
be pleased to state:

{a) the allocation of funds made for
ij d Visak Stee)

ijay an
Plants during the year 1976-77;

{b) when the work is lik-y to be com-
missioned on these steel plants; and

7c} the estimas+d investment on each of
thrse plants ?

THE MINISTER OF STATEIN THE
MINISTRY OF STEEL AND MINES
{SHRI KARIA MUNDA): (a) An allo-
cation of Rs. 1 crore cach was made for
the two projects during the year 1976-77.

{b) The Detailed Project Report (DPR)
on Vijayanagar Stecl Plant was received
by the Steel Authority of India Limited
{SAIL) in April, 1977. while that on Visa-
khapatnam Stee]l Plant in October, 1977-
Both the DPRs are currenily being scruti-
nised by SAIL. Meanwhile, preliminary
work like land acjuisition, soil investiga-
tion, raw materials testing. etc. have becn
going on for quite some time. The dates
bv which the planis are likely to be com-
missioned will be known only after the
DPR have been scrutinised and approved
by the Government ard will depend on the

ilability of ial

(c) As per the DPR, the total fixed
investment on Visakhapatnam Steel Plant
will be Rs. 1926 crores. The DPR of
‘Vijayanagar Stee] Plant has estimated the
capital costs for the plant at Rt. 1580 cro-
TCS.

Igaoring the Family Planming Pro-
hed by the previ
Gevermment.

4776. SHRI MADAVRAOQ SCINDIA:
‘Will the Minister of HEALTH AND FA.
MILY WELFARE be pleased to state:

(a) whether the programme about
Family Planning launched by the previous
Government is completely being ignored
by the present Government; and

(b} if not, the facts thereof ?

THE MINISTER OF STATE INTHE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): nd {b).The pre-
sent Government's policy in regard to

—
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Famity Weifare Programme is thai the
Programme will be pursued vigoronsly as
a wholly voluntary Programme and as an
integrat part of a comprehensive polic:
cavering rducation, health, maternity an,
child care, {family welfare, women’s rights
and nutrition. The Government is strongly
committed to achieving a reduction in the
birth rate and will spare no cfforts tqa moti-
vate the people to accept the Programme
voluntarilvin their own interest and in the
interest of their chirdren as well as in the
larger interest of the nation. Particular at-
tention is being given to the improvement of
maternal and child health services and 1o
the availability of high quality services to
the people. Educational and motivational
cfforts have been strengthened in order to
make the small family norm popular among
the people,

Number of forsign Techmiciams §
ug in Rourkels and D
Steal Plants o

!11774 SHRI SHYAMAPRAS ANNA
BHATTACHARYYA : Will the Minister
of STEEL AND MINES be pleased to
state

(a) the total number of foreign technical

rts, cngineers, technicians working

in Rourkela and Durgapur Stcel Plants ;
andlf

(b) details country-wise and the salaries,
and other isites given

to them 2,

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) : (a)
As on date no foreign experta are working
in Rourkela and Durgapur Steel Plants.

(b) Does not arise.

Setting wp Haapitals for flying
Docsers fior smergency iliness in
remsaty parts of willages

4778. SHRI ROOP NATH SINGH
YADAVA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
10 state

(a) whether Government have a plan
to set up hospitals for flying doctors
to take care of acute cases of
illness in the remote partas of m
in the country ; ani

{b) if so, the detils thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-
MBI PRASAD YADAV) : (a) and (b).
The Government have no such plas



49 Written Answers  PAUSA 1, 1899 (SAKA)

Opening of post offices in Orissa

770. SHRI GANANATH  PRA-
DHAN : Will the Minister f COM-
MUNICATIONS be plcased to state :

(a) how many Branch Post Offices,

Sub-Past Offices, Post Offices and Public
O and telephone connections

will be provided in Orissa in the coming
five yeras ;

(b) whether a Master Plan for this
has been drawn up ; and

(c) What are the criteria adopted for
-canstruction of such Branch Post Offices,
Sub Past Offices, Post Offices and Public
Call Offices ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAI) :

(a) Post Offices =

Roll-On-Plan (1978—383) has not yet

been finalised. The tentative proposal of

the PMG, Orissa is to open 1532 Extra

tmental Branch Post Offices and

376 Sub Post Offices in the State during
the Plan period 1978— 1983,

Public Call Officss :

200 long distance Public Call Offices
are proposed to be provided in Orima
in the coming five years.

(b) Yes, Sir. The Plan is subject to
approval of Planning Commimsion.

{c) The criteria adopted at preseat
“for ing of Post Offices and Public
Calt Offices in rural areas are detailed
in statements‘]’ and ‘IP' laid on the
Tahle of the House [Placed in Library
Sa No. LT-1446/77).

o,-h.uf.l::'uh-.m

4780 SHRI AHMED HUSSAIN -
Wili the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) Government’s policy twudu pro-
viding more pasport offices in the near

(b) the number of regional pamport
offices likely to start functioning by the
end of the current financial year in view
of Government’s decision to simplify
pamport systems in the country ; and

(c) whether Government will comsider
to open at least one regional paseport
office in Amsam by the end of the current
financial year; and the likely date when
the i pamport office will start
fuactioning there ?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS) (SHRI S. KUNDU) : (a)
The criterion for the opening of a pamsport
office in a State is that at least 30,000
applications for passports must be received
from it, in a year. While Government
is conscious of the necemity of opening
more passport offices in order to improve
the service to the public, the need to
have economically viable offices as also
the necessity of curtailing non-plan ex-
penditure are the limitations.

(b) Governmentis keeping a continuous
watch on the level of applications received
from cach State. The number of appli-
cations reccived from Rajasthan . has
crased 30,000 and, therefare, opening
of an Office in that State during the
current financial year is being constdered
subject to the limitation mentioned at
(a) above. ;

{c) The number of applications
received from the State f Assam during
the current financial year is estimated to
be 500 and, therefore, there is no proposal
presently to open a passport office in
that State during the current financial
year.

'l:_l:'-pluewn-eﬁﬂ-lu people,
Pistrict Pures, Dbz

4781. SHRI  HALIMUDDIN AH-
MED : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) whether people of Jokihat Block
Headquarters in the District of Purmca
in Bihar have demanded installation of
telephone connection and if so, when ;

(b} the reason for delay in providing
telephone connection to them ;

(c) the time by which they are likely
to be provided  teleph ion ?

THE MINISTER OF STATE IN

S JARHAR
SURHDEOQ SAI): (a) to (c). The demand
for instaliation of telephonc facility
at Jokihat in Purnca District was originally
reccived in 1972. The proposal was
examined, but could not sanctioned,
because it was showing a loss, which
could mot be condoned according to
the policy then prevailing.

A fresh demand for provision of P.C.O.
was reccived in May 1977. With the
recent liberalisation of the policy in
regard to opening of P.C.Os it has been
possible to approve the scheme this
ame.

‘The P. C.O. is likely ta be cammimion-
ed during the current financial year,
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Sale of Goverament securities
by Indian Red Cross Society

784. DR SUBRAMANIAM SWA.
M"" the Minister of HEALTH
AND FAMILY WELFARE be plmed
to nale :

(n) whether Indian Red Cross Society

transacted sale of Government

mnnu without prior press notification ;
X

(b) if 80, the action taken thercoa ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : (a)” Yes,

r.

(b) The question of taking any action
does not arise az there is no provision
in the rules of the Red Cross which
indicate a notification is to be issued
prior to the sall of any Government
Security by the Indian Red Cross Society.

Fake Organisations

4785. SHRI VASANT SATHE : will
the Minister of HEALTH AND FAMILY
FARE be pleased to state :

(a) whether Government are aware of
the activities of increasing numl
fake organisations offering instant relief

to various ailments sale of fake
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medical goods hy the bogus firms which
arc reported to be carning crores of
rupees  every vear through mail fraud
schemes ; and

(b) if 30, the action taken or propoesed
taken to curb the activities of
thse racketeers ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : (a) and
(b). The information is being collected
and will be laid on the Table of the
Sabha.

Contribution towards Fifth Five
year plan of Nepal
4786. SHRI P. RAJAGOPAL NAIDU:
AL

Will the Minister of EXTERNAL AFF-
AIRS be pleased to state :

(@) whether Government have contribu-
ted to the Fifth Five Year Plan of Nepals
and

(b) if 30, the details thereof P

THE MINISTER OF STATE IN THE

Since  the commencement  of the
Fifth Five Year Plan of Nepal in July
1975 upto 1977 the Government of India
contributed " Rs. 20,27 crores towards
Nepal and pi ion of technical
assistance to that country.
The principal schemes on which this
amount was spent were as follows :—

(1) EastWest Highway (Central Sector)

(2) Kamla Bridge."

(3) Trisuli Hydel Project.

(4) Chatra Canal.

(5) East West Highway (Bastern Sec-
tor).

(6) Kathmandu-Trisuli Road.
(7) Kosi Area Roads.

(8 T E at agar,

Jmlkpur&]hapn
(9) Technical Assistance.

waw I e fieew
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Import of Stataless Sével

4788. SHRI S. R. REDDY : Will
the Minster of STEEL AND MINES
be pleased tostate :

(a whether stainless steel is proposed
imported this year ;

(b) if 80, what is the quantity ;
(c) the price to be paid ; and

(d) the coumry from which it is sought
to be imported ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) : (a)
Seainless steel is being imported during
this year.

(b) The canalising agencies have
imported 7780 tonnes of stainless seeel
during April-December 15, 1977, In
addition, the policy also provides for
direct impart.

(¢) The prices vlry from tender to
tender and item to item.

(d) Thccountry ofimport also depends

. competitiveness and avail-

we been made

like West Germany, France, Sweden,
Japan, South Korea etc.

Pay scale and selection grade
of Pharntacists

4790, smu MOHAN LAL PIPIL :
HRI NATHU SINGH :

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
atate :

(a) whether Government are awarc of the
fact that the pharmacists had demanded
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that (i) the pharmacists registered under
Sections 31(a), s1{b), 31(c) and 32 of
the Pharmacy Act, 1948 be recongised
as techmical hands and the spplicable
scale o pay of Rs. 425-700 be granted,
(ii) the selection gr-de posts be raised
to 30 per cent and (iii) separate higher
scale be given for Pharmacists/Store-
keepers ; and

[ |f so, the rraction of Government
thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
{(b). The recommendations of the Phar-
macy Council of India and various other
organisations of the pharmacists for
the upgradation of lhell' scale of pay of

30-560, as rewmmcnded by the
Thxré Pay Commimsion, ll'f
it at par with Diploma holdeu of Civilf
Electrical Enginecrin, 0% in the scale of Rs.
425-700, the raising of the selection
posts of pharmacists to 30% and the
gmvl!lon of a scparate lugher u-ale for
Shar

considered, but it was not found pt-lble
to agree to the same for the reason that
such stee) increase in the emolumcots of
Pharmacists is likely to have repan-mn
on the other para-medical categories as
well as other scientific/technical categories
in Class III (now GrouP ‘C’) like Labo-
ratory Technicians, Junior Research Assis-
tants, Draftsmen etc, under variows
Ministries. As regards the increase in
thc percentage  of sclection gndc

ists, it was d.n
n would be more appropriate to take
a decision in this regard an the bas is of
the result of the discumsion with the staff
side of the National Council (JCM)
on the Pay Commission’s g:nerzl n:cm-n-
mendations relating to the
of posts in Class II1 (now Grour ‘C)
services to be placed in the selection
grade and criteria thereof.

Labourers kilted/injured in
prlv-n-ndpuhlie-‘ sector
ts

4791. SHRI G. Y. KRISHNAN :
W:Il the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR
pleased to state :

(a) the number of labourers injured/
killed in various industrial umh in the
privase and public sectors so far during
the current year ; and

(b) what remedial steps are being
taken by Government to prevent the
recurrence of such incidents 2
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THE MINISTER OI-‘ PARLIAMEN-
TARY AFFAIRS AND UR (SHR.
RAVINDRA VARMA): (a) As per pro-
vizional figures available with the Director
General, Factory Advice Servicc amd
Labour Institutes, there were 1,490,214
cases of injuries including 329 fatalities
{excluding Himachal Pradesh, Uttar
Pradesh, Manipur, Madhya Pradesh,
Bihar, Gujarat, Maharashtra, Orrisia
‘Tamil Nadu, Rajasthan, Meghahya and

& Nicobar Islands) for the first
three quarters,

(b) The Factorics Act, 1948 (which
is implemented by the Statc Governments
and Union Territory Administrations)
has been amended recently to strengthen
safety provisions therein.

Representations received frem
R.M.S. Union

4792. SHRIA K. ROY Will the Mini-
ster of COMMUNICATIONS be pleased
to state:

(a) whether there has been a repeated
representation on behalf of the R.M.S.
Union, Clas IT1, Dhanbad, to Govern-
ment to attach the proposed R.M.S.Sorting
Section in Maurva Express train (27 Up{18
Down) at Dhanbad; and

(D) if o, the action taken thereon >

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAT)(a)Y-s. Sir. Some representations have
been veceived for attaching the proposed
Section to Dhanbad Sub Record Office
instead of Muzaffarpur.

(b) Ithasbeendecided that itwould be
attached to Muzaffarpur in view of admi-
nistrative reasons.

Reduction in Telephone Rates in
raral aress

4793 SHRI VIJAY KUMARN PATIL:
Will the Minister of COMMUNICA-.
TIONS be pleascd to state:

(a) whether in view of the growing
number of industries in rural areas, Gov-
ernment are proposing to reduce the tele-.
phone ratex for connections in rural arca
Urban Exchanges (i.¢. long distance con-
ncction) ; and

(b) whether Government are thinking o
giving priority to such connections?

THE MINISTER OF STATE IN THE
MINSTRY OF COMMUNICATIONS,
(SHRI NARHARI PRASAD SUKHDEO
SAl):(a)There is no proposal to reduce the
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telephone rates for long distance connec-
tions in rural areas from urban excia 1ges.

(b) No, sir. Conncctions are being provi-
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(c) Yes.

(d) The following ncw schemes are under
consideration with a view to promote
research and training in development and

ded in turn subject 10
and availability of stores.

Ayarvedic dispensary in West Delki

4794- SHRI BALAK RAM: Will the
Minister of HEALTH AND FAMILY
“‘WELFARE be pleased to state:

‘a) whether his atteation has been drawn
towards the news item entitled *Ayurvedic
‘Svstern gets a back seat’ appearing in the
Hindustan Tim=s dated the 13th August,
197733

%) whether there are oaly six Ayurvedic
Dispensarics and none of them is situated
in West Dzlhi, whereas there are 100 allo-
patiie dispensariesin West Delhi, if so, the
reasons for the same;

(c) whether Government propose to take
necessary steps for the promotion of Ayur-
vedic svstem of Medicines in view of ity
various pronouncements for doing 30; and

{d) the details of such plans or steps
1akea and the tim: by waich those will
bz achieved?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
‘FAMILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : (a) Yea.

{b) At present 5 C.G.H.S. Ayurvedic
Dispersaricsand 1 Ayurvedic Umtare fune-
li'ouing under the C.G.H.S. at ¢ .cfollowing
places:—

1. North Avenue

2. Kidwai Nagar

3. RK.Puram

4. Gole Market

5. Dev Nagar

6. Delhi Cantt. (Unit).

There is a proposal under consideration
yurvedi i

to_set up more A ic unit under
~CGHS Allopathic Di: i08 functions
in Deli, °

cxpamsion of Ayurvedic System of Me-
P

1. Setting up of a 300 bedded Ayurvedic
Hospital at Hari Nagar, NewDelhi(already
approved).

2. Setting up of an Avurveda, Unani and
Homoeopathic Hospital(100 bedded each)
at Chandiwala estate, Kalkaji, New Delhi.

3. Publication of books.

4. Training of villege vaidyas.

5. 1 of Regional Insti
for Indian Systems of Medicine (3in Ayur-
vedaandonein Unani). Thes: Institutes

would comprise of an under-graduate co-
llege and 4 post-graduate departments.

6. Development of medical and health
care programme throuch Indian Systems of
Medici provision of through
ISM inPHCs. This scheme envisages the
gr,ggs:ou of a practitioner of ISM in cach

7.Eatablishment of Dispeasaries in ISM
in the States at sub-ceawe level. This
envisages the setting up of ISMwings at
sub-centres.

8. Development of under-graduate edu-
cation inISM. Thisscheme envisages the
provision of more funds to the under-
graduate colleges of ISM to facilitate these
colleges to implement the vilabii as recom-
mended by the Central Council of Indian
Medicine.

9. Training of und-r-graduate teachers.
10. Post-graduate training in Yoga and
Nature Cure.

With a view to ensure better and more
hodical ion to research inselected
important areas, it haz been decided o
review results of the  researches made so
far and to split up the existing Central
Coureil for Research in Indian Medicine
and Homocopathy into four Central Re-
search CouncEx. one each for (i) Ayurveda
and Sidha (ii) Unani (iii) Homozopathy and
(iv) Yoga and Naturopathy.

The above mentioned schemes will be
implcm:nted dcitmding upon the availa-
bility of funds. Efforts would also be made
tolay down targets for theachemesand the
period for the achievements of the targets,
wherever possible,
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J vision for
Canl-l.nnt Docton
SHRIRAJSHEKHAR KOLUR :

A% ) EALTH AND

Will the Minister of H
FAMILY WELFARE be pleased to state :

(a) whether statutory provision for
being consid as a consultant after
scrving as a senior physician/surgeon for
nxg'can can be waived by any authority ;

(b) if 0, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE : (SHRI JAGDAMBI
PRASAD YADAV): () and (b) The
posts of in various
are in Supemmz Grade I of CHS In
accordance with the provisions of C.H.S.
Rules as amended from time to time, the
vacancies of Supcrtime Grade I posts
are to be filled on the recommendalion
of the Departmental Promotion Committee
by promotion on the basis of merit with
dueregard to:—

(i) Seniority of officers holding posts
in Supertime Grade I (now
bifurcated into Specialists Grade
I and Supertime Grade II) who
have rendered not less than six
yradn of service in that category ;
an

(i) the qualifications and experience
requisite for vacancy to be filled.

In acecordance with the provision of
Rule 15 of C.H.S. Rules, 1963, as am~nded
from time to time, the Ceniral Govern-
ment may, in consultation with the Union
Public Service Comumission, relax any
provision of the Central Health Service
Rules 1o such cxtent as might be necessary
to ensure satidactory working of those
sules or to remove any inequitable results.

Provided that thc power shall not be
exercised so as to relax cusential quali-
fications prescribed for appoiniment by
any of the methods lpecxﬁur?n the rules

ion) or the
regarding pcmmn and age of retirement.

No relaxation other than those referred
1o _above are available in the existing
C.H.S. Rules.

Telephone E d to be
opened in Oriasa during 1979-78

. 8]
MALLICK : Will the Minister

of
COMMUNICATIONS  be pleased to

state :

(a) the number of telephone exchanges
propased to be opened during the current
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fnancial year, 1977-78 under General
Manager, Telecommunications, Orissa,
Circle BB & R ; and

(b) the places of location of the new
telephone exchanges ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI). (n) a.nd (b) :Tth:e n;w

ed in Orismsa Telecommumcanons
cle during 1977-78, at the followiog
plncu
(i) BANAMALIPUR (Distt.Puri)
(ii) PURANA CUTTACK (Distt.
Phulbani)

(ili) PURUSOTTAMPUR (Distt.
Ganjam)

frgem @ s fafdy o g
arar | STt g AEar e
Ieue feur s

4797. €Y WgT Vv ; T HER
o aur ww A gg W@ W oFr
wafw:) )
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& sw (fefmmm oo IaRs)
afafmw & gl fan TaE Gy
T F F wgEls W@ L

(&) afz &, @ fegam <=
o Fegaw fafids ¥ gf v &
¥l w1 st A ¢ i aTEdEE
I ooy fFY & AR 3 T-gEET aEaal
& IuyY &7 IeA T Q@ E; A

()] 5 S¥ardl & faws @
T W FHAE & 9T @ aw
AW Y WYo ¥ T3 AT qF ?

ow WY HALIT W WA H T
st (0 wror ww) (%) e
s (fafows quv Swma) wfufmw
e 1(4) $amafer A 12(1)
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F o o @ 3k, S wg
wfifras am g 2, srge wfred
T 99 F@W § o fey ny wrmaw
¥ WA AR 99F W e W
BT ¥ 3T & gra feet Wy s
F1 7 g foredy R wom

(a) ¥ (7). ag T T
o da § AT § w9 3 A wfw-
fraw & wfr @ o ¥ emfew
T gafaw T TR 1 W
Hag ¥ oo ge A fr S @

Outstanding Telephome Bills ugainet
former Ministers and M.Pa.

4798. SHRI KANWAR LALG! :
Will the Minister of COMMUNICATIONS
be pleased to state ;

(a) the amount of telephone bills out-
standing against cach former Central
Minister and former Members of Par-
liament and the period to which the
amount relates ;

(b) what st Government  have
taken to realise the amount in full ; and

(c) imhow many cases telephones have
been disconnected and if how many
cases Iegal action has been taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS

DECEMBER 22, 1977
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(SHRINARHARIPRASAD SUKHDEO
SAI) : () to (c) : The information is being
collected and will be laid on the table of
the Lok Sabha as soon itis available.

T | AT AT WAV

4799. it o fag  wif wiw
T WA WA TE TN A T FA
fr:

(%) PraufwaXat 1977-78
F w fead A Swaew awr
afafor favrfie wrar et W=
w1 farare § aar fea wamat o< wrsedy
o7 Sd-fed Twed o gl
s #7 W o fead SeT amw
o fed and®;

(@) 31 wEw, 1977 @ ¥
fer gom ¥ Juwew w7 W W

(%) 1 7@, 1977 & 31 W9,
1978 ¥ TR ¥ farat sy & Iaweg
wqy XA ?

qart Wama ® e A (&
wogfe waTy gwRw am) :(F) ¥ (7).
sifex g A3 afewr X & o
o —

wrferer

W FTAW A% 1977-78 ¥ 31-10-77 AW 1-11-77 @
o sreanar foraY syrear £T 31-3-78 ¥ A
& af 4 faAeY mparear T ok
ITX FY FITEAT

1 2 3 4
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Policy Planning Committee of Ministry
of External Affairs

480e2. SHRI RAM PARKASH

TRIPATHI : Will the Minister of
EXTERNAL AFFAIRS be pleased to
state :

(a) whether the Policy Planning
Committee of the Ministry of External
Affairs is still functioning and if so, the
composition thereof ; and

(b) whether there is  proposal to
associate suitable experts in the fields of
cultural affairs, cxternal economic rela-
tions, Information Services with  the
functioning of this Committee on whole
tme or part time basis ?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU) (a) Yes, Sir.
The Policy Planning Committee is come
posed of the Secretarics of the Minisury of
External Affairs with the Foreign Secretary
as the Chairman. Wheaever specific issues
concerning their departments and areas of
competence arc¢ concerned, other Sec-
remrries of the Government of Indiz arc
ay iad inviteex. The Joint

in the Policy Planning Divoion
of the Pelicy
Pl’mmg and Review Committee.

~(b) Yex, %r. The Goncrnmews
degives that the Commitree ghould bave
gres®er contacts with in the ach-
demic and eultural fields to take mami-
mum advantage of available expertise
on foreign policy in the country, There
is already in existence liaison between
commmce and comemcd scholars, aca-

chru U Y
Ingtitute of.D:ﬂmg amd
m! the IndSan Couneil oanrlm.

of inmitutionakiting theac
con-ca on a continuing Basiy is being
looked into.

wqwiuw"‘fﬁ-nﬁu
R ann
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(%) afe g, A 99 xat &R
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(@) o 7

() s off wEw

Hijacking of Ind.l.nn‘ Alirlines Plane
daring Emnsrgency

4804. SHRI SAMAR GUHA :
SHRI KANWAR LALGUPTA :

Will the Minislcr of EXTFRNAL
AFFAIRS be pleased to state :

(a) whether an aircraft to the Indian
Aiclines while fiyk om Delhi w. Jai
was Bijacked to Pakistan during
Emecrgency ;

(b) if so, whether facts about the
Mluntgies of dwe Mjackws and con-
cemions made to them by the Government
of Indin weve kept usdisciosed by the
former Governzment ; and

{c) if s0, what happened to those
what rale -u, ph.yd by
in regard to

(d) whether Government have eome
across the facta about—

(i) the identities of the hijackers ;

(ii) their purpose far hijacking
Indian aiscralt ;

(iii) conditions of theirrelrase ¢ and

(iv) the role phyed by Pakistan Gos
vernment in  regard ‘to the
hijackers ;

(¢) if so, facts there about ?

THYMINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
SHRI S. KUNDU) : (a) to (¢). An
dian Airlincs Boeing-737 aircraft wasg
hijacked to Lahore on September 10, 1976,
ile om a scheduled flight (No. 491)
between Delhi and Jaipur on the Deihi-

Jaipur-Aurangabad-Bomsbay sector.

T aees
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Government of Pakistan exignded co-
Operation in securing the safe return of the
Passengers, the crew and the aircraflt. No
concemions were made by Government of
India to the hijackers,

On October g, 1976, an official spokes-
man of the Government of Pakistan stated
that preliminary investigations against
hijackers had been completed and they
would be tried for violating the laws of
Pakistan, Bui, in January 1977, the
Government of Pakistan decided to re-
Iease the hijackers, as it did not have
enough cvidence to prosecute them and
also did not agree to return them to India
to face trial.  On January 6, 1977. the
‘Government of India expressed jts regret
and deplored thes: moves of the Govern-
ment of Pakistan.

It appears that while no legal action
was taken against the hijackers, they have
remained under ‘“‘protective  custody’
in Pakistan since then. It is learnt from
press reports in Pakistan that an appli-
cation made on behalf of the hijackers
for their release has been accepied by
the Lahore High Court. Federal In-
terior Ministry of the Governraent of
Pakistan in its reply is reported to have
stated that the detenus hijackers possessed
Indian passports and had committed an
interpational crime by hijacking the
plane. The casc is likely to continue,

& T AR (i RN TER A
(%) 31-12-76 3% 23w ¥ 5,373
wrafaw w37 ¥, e 4,304
s A AT AN
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Quantity of Plates Supplied to Stock-
yards

4807. SHRI SARAT KAR : Will
the Minister of STEEL AND MINFES be
pleased to state :

(a) the total quantity of plates of
different gauge supplied to the different
stock yards in the country during the last
two years and the basis of such alloca-
tion ; and

(b) whether there is any proposa: for
ning a stockyard at Berhampur in near
uture ?



71 . Written Answers  DECEMBER 22, 1977  Writtew Answers

THE._ MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA)¢
(a) A statement giving the details of
despatches of plates to different stock-
yards of Hindustan Steel Limited during
th~ last two vears is at the annexure.
Iondian Iron and Steel Co. does not pro-
duce any plates. Producers  send
materials to their stockyards subject to

productionfavailability on the basis of
requisitions submitted by the Branch
Managers  and  Consumer  Contact
Officers posted in variou : Branches who
collrct orders from partie 1in their respec-
tive regions.

(b} There is, at present, no proposal
to open a stockyard at Berhampur either
by Hindustan Steel Ltd., or by Indian
Iron and Steel Company.

7%

Statement
D hes of plates kyards of Steel Limited during 1975-76 and 1976-77.
Stockyards 1975-76 1976-77 _
Plates Plates Plates Plates

upto 1omm  above upto 1omm  above
Y- ...

MT M(T; 1 M(T MT !

1 Galeam .. . . 20600 1gBoo 48600 25000
2. Gauhati/Tinsukia . 1400 1600 4400 900
3. Vizag . 6oo 1900 6800 11700
4- Dhanbad 7400 4500 7200 4300
5. Bokaro . 1800 1300 7200 1900
6. Rourkela . 1400 700 3300 5500
7. Bhubneshwar . i goo 4000 3300
8. Xanpur o ‘oo 3000 5800 5300
9. Allahabad . . . 3500 apo . 9600 8600
10. Bhilai/Nagpur . . . . 4400 2900’ 7200 8900
11. Bobmay/Punc 26500 n;»aoo 64800 ’ 25100
12. Ahmedabad;Baroda . . . 2100 300 11400 1800
13. Indore . . . . . 1400 900 3900 1500
14. belhi[thahd/AgrL 7500 7000 23000 17300
15. Faridabad . . . 500 1300 5700 2900
16. Kota Jaipur . . 1900 800 2300 600
17. 3 dar/Batala/Mandigobindgarh /Ludhlana 1500 1300 2400 500

18. Srinagar/jammu . . 600 .

19. Madras 10000 9200 20100 11900
20. Sccunderabad/Vijaywsada 2800 5300 9700 7400
a1. Bangalore/Belgaum 3300 3200 toi00 3400
g2. Coimbatore!Trichy oo 900 11200 1700
23. Cochin 1700 1300 2800 1400

TorTaL

103800




3 Written Answers

e e W & e 9T s

4808. ot ywifex wf : wr
T ot ag T e w4

(%) #n 78 & ¢ % 315 fmw
< affeat & oo o< e Ay T H
wamafg s diwd § Wk

(=) afx gi, @ T g2 & Fray
T w7 & 3z & 7S R AR T
wr # 7

Wure wawg d wew WA (st
gl v yudw wW@) : (F) 9%
(@). = A =X 1-3-1975 § 7
afaera ¥ TgrFe 8.5 Whawa FT &Y
TR

T T ® A wfafEa gy
o g, 9§ g0 v F fAg e o
wg Aq s Foax fafg & o
ofwat o2 afsa &= #) 32 & Afas
@t gl ¥ 1-8-1974 F
=% rEr @ fafe £ 39 == #Y
2z 7 ofama @1 nf Y S T 9FR 77
= O AT A S A 7 F aE
gty gt da wrE & faw-
foit frnfag 5@ & FaRaey #9-
nfidi % afcafeaar ag af, fomat aog
¥ B AT F1 @9t oy ag @A
| SFC M- e © fafy w1
T grar | safag, fafa frotes
Y GETg T AT FT AT WIFLE.5
whoa st A o W@

aut W Zerer o fadw gfaamd
4800, W gWIT wgaT T
w5 33 saT &) w7 &4 fr
FAeE fmmr 3 SAed $3ac gra
5 S5 el ® oty TAET gaard
sea F w4t oy afe @, @ v

PAUSA 1, 1888 (SAKA)

Written Answers 74

Y ¥ 57 gfawt & afoq wt
w7

s danw ¥ e s (st
it waw gudT aw) ;. wEi 9w
fawett Efrerm 3 & e Fr w2,
GO L
e w1 F ft ¥ war fe
wr £ 1 frm foreg Eem @ & afx
firfy o TS Y wwd & smo
A FET AT BT AR

Allotment of Posts by Eastern Region
Calcutta to Orissa Circle Geological
Survey of India

4810, SHRIJENA BAIRAGI : Will the
Minister of STEEL AND MINES he
pleased to state :

(a) bow many class II and class IV
posts have been allotted by Eastern Region
Calcutta to Orissa  Qircle, Geological
Survey of India since 1974 to 1977 ;

(b) how many of them have bcen
locally recruited ;

(c) whether there is any new circle
created since 1974 ; if 80, whether ad-
ministration has been separated ; if not,
the reasons therefor ; and

(d) whether there is less stafl of class
1II and class ¥V in Orissa Circle as com-
pared to other circles; if so, the reasons
therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA). (a) Eight
Class 11 posts and cight Class IV posts.

(b) Three Class IV posts were filled
up locally. Since direct recruitment to
Class II posts is made on all India basis
through the Union Public Service Com-
mission, the question of local recruit-
ment does not arise.

(¢) In June, 1974, Orissa Circle office
was bifurcated into Orissa Circle (North)
and Orissa Gircle (South). The work
relating to administration and accounts
has however nat been separated 8o far.

(d) No, Sir.
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Setting niw“hohl-t
the bl of Physioth

. (b) iT'so, theeasons for such poor per-

4811, SHRI K.B. CHETTRI : will
lhc Minister of HEALTH AND FAMILY
WELFARE be pleased to state :

(a) whether 8 Committee has been
set up to look into the gricvances of the
Physiotherapists ;

(b) if 50, when the report is likely to be
submitted ;

(c) whether there is apy proposal to
bring a legislation 10 safeguard the interests
of the Physiotherapists ;

(d) if so, the details thereof ; and

(¢) if not, the reasons therefor ?

THE MINISTER OF STATE IN 'mx
MINISTRY _ OF

FLMILY WELFARE (SH.RIJAGDAMB!
PRASAD YADAV) : (a) No, Sir.

(b) Does not arise.

(c) Thmlslpmpull to bring a
legislatdon  entiled  “THE INDIAN
COUNCIL ACTOF PARAMEDICAL
REHABILITATION PROFESSIONS"
in consuliation with the State Government/
Union Territories.

(d) The salient fearures of the proposed
Iegislation are as follows :—

(1) To regulate uniform standards of
twaining of para-medical rehabilitation
profenions supplementary to rehabilita-

tion medicine.

(2) To lay down standards of Profes-
nona] pra:ncc, ethlu a.nd mnducl d‘

fesvionals for protection of the publlc &
improved patient care.

The comments of the State/Union Territo-
ries are awaite

(¢) Does not arise,

fe of Pablic
nl Puhlicity Officers abroad

4,8 2. SHRI ~ HARI VISHNU
ATH : Will the Minister of EX-
FER\ AL AFFAIRS be pleased 10 state:

(a) whether it is a fact that in most of
our embassies and miswions abroad, the
ceformance of Public Relations and
Eublicit)' Officers is not commensurate
with the expenditure incurredj

(c) whether Government propose to
initiate measures for improvement; and

(d) it so, the details thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a) and
(b). While there may be some weaknes-
ses in external publicity machinery, con-
sidering the limited resources placed at
its disposal its performancc ba by and
jarge been  satisfactory. Continuous
efforts are made to improve our per-
formance,

{c) and (d). The question of strengthen-
ing our publicity units abroad and imp-
rovement in their performance is under
constant review of the Minisary of Ex-
ternal Affairs. The Ministry has appoint-
ed a Committee headed by Shri Chanchal
Sarkar to look into this matter. The re-
portof the Committee is expected soon.

Usidemtified Virws im Delhi
4813. SHRI YADVENDRA DUTT:
Will the Minister of HEALTH
FAMILY WELFARE be pleased to state:

(a) whether some unidentified virus
has hit the city of Delhi;

(b} whether proper medicines and
treatment has been developed for it; and

(c) if so, the steps 1aken so far to meet
this epidemic?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND-
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV) : (a) No.

(b} and (c¢}. Do not arisc.
TR AT T
41814. st TP foard : wav
T et ag T &Y $9 A fR

(%) 2w w2 ¥ g feqy wraw
T E

(@) % & wers wHac #
fipert faamfrg eqfrr e dRez AR
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Enguiry conducted abont Indian Red
Cross Soclesy

4815. SHRI SHARAD YADAV :

DR. RAMJI SINGH :

SHRIMATI MRINAL GORE :

Will the Minister of HEALTH AND
FAMILY WELFARE bc pleased to
refer to the reply given to Short Notice
question No. 5 on 24-6-77 in which he
had given an assurance that an enquiry
woauld be conducted about the Indian
Red Cross Socicyy and state:

(a) the action taken {by Government
thereon;

(b) whether it is a fact that three staff’
cars of Indian Red Cross, thc numbers
of which are given below and the petrol
bills of which are for Rs.7090 to Rs.20,000
and more, are being used by the high offi-
cers there for their personal use by erasing
‘Indian Red Cross’ and + mark of thesc
cars. Imported Fiat Vchicle No. DHE
2658, Volks Wagon No. DHC 8295, DHB

141.

{c) if 80, the reasans for delay in con-
ducting an enquiry by Government in
this regard;

{d) whether it is also a fact that Rajas-
than Government are canducting an en-
Quiry inro the chrarges &
of Indisn Red ‘Cross Scocicty; and

(e) the action being takgn by Govern-
ment against such guilty persons?

THE MINISTER OF STATE f¥ THE
MINISTRY OF #HEALTH AND
FAMILY WRLFARE (SHR] JAGDAMBY
PRASAD YADAV) : (a) The inquiry
hws ‘0ot yet been compleced.

(b) and (c). There are two vehicles
(Volks Wagons) Nos. DHC 8295 and
DHB 6141 which mever had any Red
Cross emblem painted on them. The
question whether this thould be done is
under consideration, but the fact that they
belong to the Indian Red Cross Seciety
is written on their number piates, The
third car (Fiat) No. DHE 8658 which had
the Red Cross emblem, is being repaint-
ed and i that process ‘the emblem has
been defaced; but when the painting
work is over the Red Cress emblem will
be painted on it again.

The actual ‘perrol bills for the abowe
cars for August, September and October
1977 are as Follows:—

August’77  Sept.’77 October '77

DHE 8658 . .
DHC 8zags .
DHB 6141 . . . . .

689 1087 699
475 205
350 382 382
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*'No unauthorised use of any vehicle by
any officer/employee of iHe Indian Red
Cross Sacicty has occured. o

d) No, Sir. However, the Rajasthan
Sta(tc) Branch of the Indian Red Crows
Socicty is conducting an eoquiry into
some allegations against its Sccretary.

e} Necessary action woul_d be taken on
the ceaclusion of the eiguiry mentioned
in part (d) above.

Removal of Emblem frem Imported
Cars by Indian Red Cress Sociaty

16. SHRIMATI MRINAL GORE:
W‘nﬁ the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

3) whether the Indian Red Cross
Sogiely has removed the emblem (+)
from the 3 imported car for the use of
Bangladrsh refugees (one imported Fiat
and two Volks Wagon);

(b) if so, since when these cars have
been used without the cmblem (+);
and

(c) the reasons for the removal of the
cmblem (+) ?

THE MINISTER OF STATE JN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAMB]
PRASAD YADAV) : (a) No Sir.
However, the Italian R~d C-oas Society
has danated one Fiat-car in 196y and ‘the
sister  organisations have donated two
Volls-Wagons ahont 7:years back to the
Indian Red Cross Society for its use,
These were not imporied by the Indian
Red Cross Society for the use of Bangla-
desh  refugees,

(b) and (c) . In the casc of Fiat the
cmblem on it was defaced when its repain-
ting was taken up receatly. As far as
the other two cars, Volks-Wagons, are
concerned, they never had Red Cross
marking, but the fact that they beiong to
the Indian R~d Cross Society is written
on the number plates. The question
whether the emblem should be painted on
them is under contideration of the Indian
Red Cross Society.
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D of Medieal Facili in
Delhi

4819. SHRI PADMACHARAN
SAMANTASINHERA : Will the Mini-
ster of HEALTH AND FAMILY WEL-
FARE be pleased to state 3

(a) whether Government are aware
¢hat the dispensary facility for the health
welfare of the people is in-adequate in
view of the total population of Union Terri-
tory of Dethi;

(b) if so, the total population of Delhi
and the daily average of indoor and out-
door patients in each hospital ; and

(c} the extra provision being made
for the development of health welfare in the
Union Territory of Delhi?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (SHR] JAGDAMBI PRASAD
YADAV) : (a) and (b) As on r1-10-77,
there are 346 dispeisariss in  different
systems of medicine being run by diffe-
rent agencies for a total populztion of
5340364 in the Union Territory of Delhi.
Kecping in view the resources available,
the number of dispensaries is not consi-
dered inadequate.

fc) It is proposed to establish two 500
bedded hospitals and seven 100 bedded
hospitals besides a chain of new dispen-
saries in Delhi. Proposals for adding
rore beds in some of the cxisting hospi-
tals are also in various stages of consi-
deration.

Vasectomisstion of Adivasis and
Harijan Bachelors

4820. SHRI SRIBATGHA DIGAL:
Will the Minister of HEALTH AND
FAMILY WELFARE be plcased to
state:

(a) whether during the previous regime
targe number of Adivasis and Harijans
who were bachelors were forcibly vasec-
tomised ;

(b} if 30, the number of such persons in
Orissa State Disurict-wise; and
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(¢) whether Governmeat would re-
‘canalise these persons at its own cost?

THE MINISTER OF STATE IN

DAMBI PARSAD YADAV) : (a)
o {c:. The information is being collected
from the Stares Union Territorirs and
would be laid on the table of the Sabha
when received.

Seb-post Offices in Block H.Q. in
Orissa

4821. SHRT SRIBATCHA DIGAL.:
Will the Minister of COMMUNICA-
TIONS be plrased to state:

7a) whether there are many Block Head
Quarters in Orissa State without having
Sub-Post  Offices;

by if so, what is the oumber  thereof,
District-wise; an

(¢} whea Government would provide
Sub-Post Offices o these places?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAJ) : (=) and (b). No,

-oaly Block

. There arc @
Headquarters out-of a-i0tal of 314in Orima.
State without Sub Post ces. These
27 Block Headquarters have ExoaDe-
partmental Branch Post Offices.  Districe
wise break up of the Block Headquarters
which do not have Sub Post Offices is
placed on the Table of the House.

(c) It is proposed to upgrade 10 out of
27 Extra Departmental Branch Post Off-
ces at those Block Headquarters into De-
partmental Sub Post Offices in the current
financial year. The upgradation of Post
Offices at the remaining 17 places is being
planned for 1978-79.

Beatement

District-wise break up of Block Head-
quarters which are without Sub Post
Offices in Orima State.

-
‘x
“w

No. o ¢
SL Name of the District Block
No. H. grs.
without
Sub-Post
Offices.
1 2 3
1. Dhenkanal . . . 1
2, Kalahandi . . . 6

3. Ganjam . . 1

4 Keonjhar, . . 2

5. Koraput . . 8

6. Mayurbhanj . . . 2

7. Sambalpur . . . 6

8. Sundergarh | . . 1
T

Postal Division in Kalnhawii, Orisen

4822. SHRI SRIBATCHA DIGAL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the backward district
Kalahandi in Orissa State does not have
a ipostsl ivisow;

(b) whether a proposal to open a postal
division there is pending with Govern=
magut for & long time; and

{c) ifs0, when the mow division will be
opened and at which place?

THE MINISTER OF STATE IN
THE MINISTRY ‘COMMUNI-
CATIONS (SARI NARHARI Pl
SUKHBEO SAI) (a) Ye; S
Kahhandi  district in_Orisa does not
have & 'scparate Postal Division.

(b) No; Sir.
(¢) Does not arise.

Opeal of Yogo Ash in the
Coantry

v#ﬂzs. SHRI M. RAM GOPAL RED-
: Will the Minister of HEALTH AND
FAMILY WELFARE be pleasd w
state:

(a) whether on acceunt of the growing
popularity of Yoga in the country, Govern-
x:::t Propose to open more yoga ashrams;

(b) if so, the number of such ashrams
to be opened during the current year P

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR! JAGDAMBI
PRASAD YADAV): (a) No. Clinical
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h is, h , being conducted for
cute of tertain discases through Yoge at a
number of Centres. In addition, steps are
also being taken to develop the Central
Rescarch Institute for Yoga and Vishwa-
yatan Yogasbram, New Delbi.

(b) Does not arise.

Production of Steel

824. SHRI M. RAM GOPAL
R] DDY' Will the Minister bl STEEL
AND MINES be pleased 1o state the total
loss in stecl production during the last
3ix months due 10 non-supply of coal and
the remedial measures taken ?

THE MINISTER OF STEEIL AND
MINES (SHRI BIJU PATNAIK): Only
in the months of October and November,
1977 there was a short-fall in steel produc-
tion, parily on account of shortages of coal.
It is, however, not possible to quantify the
loss in production on account of shortage of
coal alone since production was also ad-
versely affected by some other factors piz.,
power restrictions/interruptions ectc.

Constant liaison is being maintained with
the coal producing organisations and the
Ministry of Energy who have assured that
the requirements of coal and power in the
coming months would be fully met. Impli-
cations of importing low ash eoking co:
for blending with Indian coal for wse in
steel plants to increase productivity is also
under examination.

Gold, Nicksl, Copper deposits in off-
shore arens.

4825. SHR1 G. Y. KRISHNAN: Will
the Minister of STEEL AND MINES
be pleased to state:

{a) whether according to the geologists,
there are pombnhues of gold, nickel, cop-
per and cobalt deposits in the off-shore
areas in exploitable gquantity;

(b) if so, whether any assessment rd-
ingthese deposits in the sea-bed in different
areas in the country has been made;
and

fe) if so, with what results and the steps
1aken by Government to exploit these
deposits

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
{SHRI KARIA MUNDA): (a) “Placer
deposits” of gold and concentration of
nickel, copper and cobaltin the manganese
nodules are known to occur in off-shore
arcas in different parts of the world.

PALSA 1, 1809 (SAKA)
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(b) and (c}, Preliminary investigation to
a very limited extent carricd oat in off-
shore area of the Orissa Coast to locate
“placer deposits” of gold has not indicated
any gold.

During the current field seasan{1977-78)
the Geological Survey of India proposes
to carrv out exploration for off-shore mine-
ral deposits in the eastern’and western
coast of this country. The question of
exploitation of such deposits is at this stage
premature.

Utllizadlon of imported oil Fired cor-
nish boller by Government Medical
Stores Depot, Madras

4826. SHRI A. MURUGESAN: Will
the Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

{a) whetber an imported oil fired
Cornish Boiler was purchased a decade
back worth about Rs. 3 lakh at Govern-
ment Medical Stores Depot, Madras;

(b) whe:her this Boiler has been put to-
use: and

(<) if not, the reasons therefor and the
action taken against those responsible for
its being out of commistion ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) An imported oil
fired Cornish Boiler was purchased m
1965/1966 at an  expenditure
Rs. 78,750 00 excluding sales tax frengh‘
ete.

(b) No.

(¢} The Boiler was originally obtained
as a part of the Scheme to set up the
manufacture of parentral preparations in
Madras. However, the very existence of
Depots was questioned in 1966 and once
again in 1969 and the scheme remained on
the shelf. In the meantime two hu;
factories have come up in Madras for the
maneufacture of Transfusion Fluids w
make suppllﬂ nll over the country. It u
not id or
to set up any unit for producuon of Trans-
fusions in Madras. It is proposed to transfer
tS:u!:?iler to the Safdarjang Hospital, New

i.
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+ facili to
Post Oﬁu, Sunhi, Kaogra;

4828. SHRI DURGA CHAND: will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that an E.D.
sub-post Office is functioning at Sunhi in
Kangra District, Himachal Pradesh with-
out telcphone and telegraph  facilities
causing inconvenience to the people of the
area;

(b) if s0, whether there is any proposal
for providing telegraph and telephone
facilities at Sunhi: and

B (c; it so ‘ahen, if not, the reasons there.
or ?

THE MINSITER OF STATE IN THE
MMUNICATIONS
{SHRI NARHART PRASAD SUKHDEO
SAT): (a) There are no telephone and
telegraph facilities in the Post Office ot
Sunhi in Kangra District, Himahchal
Pradesh.

(b) and (¢). Terms of rent and guarantee '

have been quoted to the Himachal Pn.
desh G and their
awaited. As present policy of lhe

PAUSA |, 1899 (SAKA)

Department, tl ewnrl can be undertaken '

only after the rent and guarantee terms are
accepted

efet & mitwTe 7 A
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E ducsion of Job- Sch

4830. SHRI MADHAVRAOQO SCIN-
DIA: Will the Minister of COMMUNI-
CATIONS be pleased 10 sate:

(a) whether he is considering to intro-
duce any job-oriented scheme under his
Ministry during the coming two yecars;

(b) if s0, the dctails thereof; and

<) the :qeued.;obs that are likely to
be created

THE MINISTER OF STATE IN THE

MINISTRY OF COMMUNICATIONS

(SHR. INARH.A.RI PRASAD SUKHDEO
SAD): (a) No, Sr,

(b) and (c). Do not arise.

Prices of India Steel inthe Workd
Mazket

4831. SHRI  D. CHANDRA
GOWDA : Wil the Minister of STEEL
AND MINES be pleased to state :

(a) whether prices of Indian steel are
the lowest in the world market ;

(b) the comparative prices of steel in
the world masket : an

(¢) whether there ix any roposal
under  Government's  consideration to
raisc the steel prices ?

THE MINISTER OF STATF IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARTA MUNDAY): (a) and (b),
Steel prices in the Intermational market
fluctuate from time to time depending
on many factors. We have sold our steel
products at favourable prices in a gompe-
“sitive market,
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{c) The Government do not propose to
increase the prices of indigenous stecl at
present.

Postal Stere Department of Orisen

4832. SHRI SRIBATCHA DIGAL:
Will” the Minister of COMMUNICA-
TIONS be pleased to state:

(a) isit afact that there is only one Pos-
tal Stores Department in Orissa whercas
in all other States there are more than one;
if so0, whether there is any proposal to
open more postal stores in Orisaa and what
steps have been taken to implement the
same and the place selected for the pur-
posc;

(b) is therc any proposal that the
of Gazctted Post-Mastery are to be lled

!hc State; if so, the reasons therefor; whe~
ther Government have Bnalised its policy
in this regard; if s0, when ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI): (a) At present, there is one Postal
Seores. tin Ogissa at Bhubanes-
wat. Two. other Passat Circles wig Delbi
and Jammu and Kashmir bave, similarly,
only one Postal Sxo:g)m;mh A pro-
pasal t0.804 up secol wores Depot
in Orisma Circle at Jhanuguda is uadec
examination.

Q)hi-wnhc oﬁhe&v-t-
w© majelncal.

the.Ga:n.nd Punsnox u.‘\m a;rq-
pouho ill.up the G-zemd p-ov.ﬁo(

i
lh--”nﬂ‘ln the lbscnce ofn regular o&n:
the post has been filled up on officiating
basis temperarily.

Meodification of the Pilot Nickel Plany

4833. SHRI GANANATH PRADHAN:
‘Will the Minister of STEEL AND MINES
be pleased to state:

(a) whether modification of the Pilot
Nickel Plant and requisite tests cte. have
been completed by September, 1977;

(b) whether it has been finally decided
to commission the Nickel Plant in Orissa
and if so, whether any tender has been
called for this construction and if so, when;
an

(c) if not, when will it be commis
sioned ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to {(c)
Modifications in the Pilot Plant proposed
by M/s Chemical and Metallurgical Design
Company Ltd. (C.M.D.C.) were inco
rated by them during December. 197!
May, 1977. Thercafter the tests were taken
in hand. Tests were conducted from 31-8-77
10 15-10-77. The report of the tests is
awaited. However a preliminary review of
the test dnta indicate that the resulis of the
1esta were not satisfactory. The Govesrn-
ment has initiated action for the import
of forcign technology for the Project.

Amendment of Haj Committee Act

4834. SHRI GANANATH PRADHAN:
‘Will the Minister of EXTERNAL AF-
FAIRS be pleascd to state:

(a) whether the Haj Committec Act is
going to be amended; awd

(b) if so, the basic feature of its amend-
menes ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
{SHRI S. KUNDU): (a) The Haj Com-
mittee Act is under sctive review for pas-
sible modifications. to make it more broad-
based and represemtasive.

#2 Does not arise, as the Government
have not formulated their final views op
the subject.

Estra~departmental employees of
Pastand Dapastreent. in

4835, SHRT A. MURUGESAN: Will
the Minbter of COMMUNICATIONS
be pleased to state:

@) the mumber of exvm-departmpmsd
oyees in Poats and Tel he De-
pamment  District-wise in idnadu;

(d) the number of years for which they .
are working in that capacity; and

(c) particulars a3 to when and how
their ;crvica are proposed to be regula-

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
{SHRINARHARI PRASAD SUKHDEOQ
SAD: (a) and (b} The information is

ing coliccted and will be placed on  the
“Table of Lok Sabha assoon asitis received.

(c) Itis not proposced to regularise their
CTWICES,

PAUSA 1, 1809 (SAKA)
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Leaknge In reservoir for Salphugic
Acid in Cold Rolling Mill of the BSL

36. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
Pleased to state:

{a) whether the reservoir for sulphuric
acid in cold rolling mill of the Bokaro
Steel Limited made and erected at the coat
of Rs. 12 crares by the Simon Carves & Co.
bas started lcaking soon after commie
sioning;

{b) whether the ovens of the 4 battery of
the Cokeoven section of the Bokaro Steel
Lud. have also got damaged within a shoct
period of starting; if so, the reasons there-
for;

(c) whether in all those crection-, lot of
corruption was there which resulted the
defects in the .plant; and

(d) if so0, what sieps Govcrnment pro-
posc o take in thc mater ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.
Alsa, the value of thc entirc black of
chemical phan in the Cold Rolling Mill

- at Bokaro was Rs. 1,65 crares only and not

Ry. r2 crores.

(b) No Sir.

{¢), No case of corruption in these croo.
tions has come to the notice of the Govern-
meat.

(d) Boes not arise.

%‘hﬂt Unien

#837. SHRI K. RAMAMURTHY :
Wil the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state: What is the total membership of
each of the following Central Trade Union

isatioms us claimed by themsetves
and after verification by ~Government
(@) INTUC (b) AITCC (c) HMS
(d) CITU (¢) HMP (f) BMS (g) UTUC
and (h) UTUC:Lenin Sarami) 2

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOCR (SHRI
RAVINDRA VERMA) : The claimed
mernberahip res as on the 318t Decem-
ber, 1972 of the orgmnisations conceraed
(barring AITUC and HMS, which did
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not furnish their claim, and HMP whica
was not addremed) are as follows :—
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Name of Organisation Mc:'xhlb;r
INTUC . . . . . 22,21,810
CITU 9,12,328
BMS 6,27,968
uTuc . . . 3,62,087
UTUC (Lenin Sarani) 2,48,504
NLO . . . . . 1,80,416

These claimed figures have not been
verified.

The last general verfication of member-
ship undertaken was 23 on the 315t Decem-
der, 1968, and it was confined to four

mnmuuns as on that datc are a»
fallows

Name of the Organisa- ;Mm_i‘h';_

tion. Claimed  Vexified
INTUG . 20,69,793 13.26,152
AITUC . . 1548300 6,34,802
HMS

770,748 463,772
2,24,867  1,25,754

P-toﬂeem-(um&r

4838. SHRIHALIMUDDIN AHMED:
Willthe Minmu of COMMUNICATIONS
be pleaed tostate :

(a) whether the Past Officc building
Ar(a.r)nm mel)mc:;fhmam ndm-.—l
-mbdw-a‘\dl-[ndquanenuvzx!mul
of the employens; i

(b} if any allotment for construction of
a Post Office building was sanctioned
the Bihar

Circle, and the amount so
sanctioned; and

(c) if s0, the action to be taken by
Governmentin this regard ?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRASAD
SUKHDEO SAIl) : (a) The Post Office
building at Araria is congested.
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{b) No, Sir.

(c) Does not arise.
firger fow fafrdy gra wnfae
wRET
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A cerage Earnings of Indwstrial Workers

4840. SHRI D. D. DESAI : Will the
Minister of PARLIAMENTARY AFF-
AIRS AND LABOUR be fpleased to
state :

(l) the details of average carnings of
industrial workers; and

{b) themeasures bring taken by Govern-
ment to increase their carnings ?

THE MINISTER OF PARLIAMEN-
TARY AFFAR]S AND LABOUR (SHRI
RAVINDRA VARMA) : (a) Statcments
I'to VIgiving available information arc
laid on the Table of the House. [Placed in
library. See No. LT—1448'177)

‘b) Apart from fixation and periodic
revision of wages in respect of scheduled
cmployments under the Minimum Wages
Act, system of Wage Boards, ngt revision
comrmittee, etc., is also resorted
10 for revision of wages. In the organised
sector. bilateral agreements on all matters
including wages. help in improving the
wage levels and camings of industrial
workers.

Arrest of Oll Mill Owners in Delni

4841. SHRI P. K. KODIYAN : Will
the minister of HEALTH AND FAMILY
WELFARE e pleasee to state :

(a) whether three oil mill owners were
arrested in Delhi following the dlscovery
of a racket in imported rapesced oil; and

(b} if so, the details thercof and the
action taken against the culprits ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDA-

MBI PRASAD YADAYV) : (a) and (b).
The information is being “collected and
will be laid on the Table of the Sabha.

Delay in Pul Third Digest of
Indian Labour Research
4842. SHRI K. RAMAMURTHY :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state :

(a) when the Third Digest of Indian
Labour Rescarch, 1968—73, is likely to be
published; and

(b) the reasons for the inordinate delay
in publishing it ?

THE MINISTER OF PARLIAMEN-
TARY AIFAIRS AND LABOUR(SHRI
RAVINDRA VARMA,) : (a) and (b). The
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Third Digest of Indian Labour Rescarch,
1968--72, is in the press and the printed
copies are likely to be made available to
the Labour Bureau, by the end of March,
1978. The publication of the Digest has
been delayed on account of constraints
such as time taken by the retpondmg
agencies in sending the material and its
scrutiny, processing and printing.

Implementstion of Project Report

4843- SHRI K. RAMAMURTHY :
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state the detailsof Project Reportiinvolving:
schemes having far reaching cffects, pre-
pared with the amistance of [n(crnauunzl
Agencies for the purposc of bnnglng m

tinct imp
arrangcments  of vocauonal training as
stated on page 2 of the Ministry’s Annual
Report 1976-77 and when they will be
implemented

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR(SHRI
RAVINDRA VARMA) : Ye, Sir. A
statement giving the details is enclosed.

Seatement

. Advanced Vocations! Training System.
(Vide Para 3.1 of page 2 of the report).

1,1 A project on Advanced Vocational
Training System (AVTS) has been laun-
ched by the Government of India and
State  Governments  jointly in colla-
boration with the United Nations Deve-
lopment Programme (UNDP) aad Inter-
national Labour Organisaton (ILO).
The System envisages training of highly
skilled worken and technicians in a variety
of advance and sophisticated skills, not
available in other Vocational Training
Programmes. The project which was comm-
enced in October, 1977, is cxpccted to be
completed in four years and six months.

1.2 An agrecment on this project was
signed by the Government of India,
UNDP and ILO on 23rd Scptember,
1977.

The estimated financial costs are as
follows :

1. Government'of India Rs. 181,830 lakhs.
2. State Governments. | Rs. 243,050 lakhs.
3. UNDF/ILO . Rs. 572.467 lakhs.

9 The amistance of UNDP/ILO
wuuld be in the form of sophisticated
equipment and machinery, cxpertise and
fellowship. The Govenment of India and
State Governments would provide nece-
saary facilities; such as bmldmgn, staff and

of the project. The ILO would be the
executing agency.
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4 The scheme would be introduced
in zhe Advanced Training Institute, Mad-
ras  and 5 Ceatral Training

2.4 The project is proposed to be iraple-
meated wnlh amsu.noc from l.hc Sweduh
[

for Instructors located at Bombay, Kan-
pur, Ludhiana, Calcucta and Hyderabad
and in 16 selected Industrial Training Ins-
titutes. The short-term courses would be
geared directly to the needs of the industry.
‘The majority of the traineeshave tobe from
those groups who ar;r already e'nploycd

skills,

spzcialization. The total seating mpacny
of all the Institutes would be 1162. Ten-
tative target for the number of personne!
t0 be trained in the Advanced Training
Institutes/Czarral Training Institutes for
Instructors/Industrial Training Institutes
by the end of the project period is ap-
proximately 12,000.

5 The Training is pro to be
mparted in certain selec trades like
Process Control Iostrumentation, Met-
rology and Inspection, Tool Design, Heat
‘Treatment, Tool and Die-Making, lndlln
Standards and Bule Print Reading, M
mical and Electrical Mnmuunce,
Mordern Welding Techniques, ete.

/ Medis & Co de
&wm fustitute. (vide para 3.2 page 2 of
the report).

2.1 The results of a study conducted
10 analyse the causcs of failure of appren-
tices in the All India Trade Test rcve-lod
t.hat failure in lhc lubja:t "'I‘ndc Th

h.
d proper Insructional Meluul and lack
-of uniformity in standards of the Instruc.
tional Material are amongst the contri-
buting 'factors for this failure.

2.2 After a study conducted by a SIDA
{Swedish  International Development
Authority) Mision during 1975 on a reg-
‘west from the Government of India, a pro-
Jocl document was prepucd for:;emng up

dmce Courses lmmm.e The Pro,ecl
o 9 di

an

of Instructional Material by experts in the

field in a centralised manner to ensure
of dards with the id

dion to quality,

‘The main preduction centre is pro-

to be located at Kanpur. The

tlitics in the Regional Directorates of

Apprenticeship Training and the Central

“Training Institutes are pm:: be

wtilised for preparation and tion
of the materi

(SIDA). International leour
Organmation  (ILO)  is to  be
the executing agency. The duratien of the
gf:pcl as propased is ?' years 2 months.

c project proposal has not yet been
approved by the Planning Commission
and hence the question of implementation
docs not arise at present.

3. Shill Tal-'l;ﬁ Certification and Gradation
ojlm‘uxtml Skills. (vide para 3.2 page 2

31 At pracnt there is no lyslcrn of Oc-
of
Shuho ed Wurke-l, at the naucnal level, even
4
or ldmuul jobs existin d.lﬂ':renl indus-
tries, worb.hop- ctc. A project documcm
was P ror

tion with wedish L
nl Developmmt Authurnry (SID/ A) The
Labour O 1L0O)

is to be the executing agency.

3.2 The project cnvisages introduction
ot skill testing, certification and gradation
of Industrial Skills. The piolt project is

to be limited to a few selected

trades in the machine shop and electrical

ps in the industries in and around

are and Poona. The duration of the

pro,ecl as pm?ou:d is two years. The
Pproject yeatbeen appr

by the Planmng Commission and hence

the question of implementation does not

arise at present.

4 Viocational Training for Women. (vide
Para 4.1 page 2 of the report).

.1 Based on the Feasibility Swudy
chnn of the Swedish Experts, details of
the first phase of the Project on Vocational
Training e for Women were
worked out in consultstion with ILO/
SIDA. Agrecment for this Project was
formally signed between Government
of l.ndla and ILO/SIDA on 315t March,
1977. The total cost of this phase of the
Project would be Rs. 3°5 crore.

4.2 The Project cavisages provision of
training facilities in basic skill, advance
skill and instructional training in a few
selected trades with high lFlc:pyu-ncm po-
tential.  Short-term  speci courses
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are also proposed for upgrading and
retraining in selected fields, based on the
local demand from industry or voluntary
-organisations.

4.9 This phase of the Project would
helpin developing necessary infra-structure
‘in the form of trained instructon, training
methodology, curricula and training ma-
“terial for new occupations suitable for wo-
men. It would also conduct research studies
‘to indentify training nceds of women in
urban and rural areas with different econo-
mic and training levels. The Programme
is expected to have a significant impact
‘when the trained Instructors would impart
training in various fields to a large number
of women in diffcrent States all over
sthe Country.

4 The existing Central Training Iny-
titute for Women Instructors, New Delhi
has been upgraded into a National Voca-
tional Training Institute for Women. This
Institute was formally inaugurated in May
1977 and started its training activities in
advance skill training with the introduction
of ad-hoc courses in Secretarial Practice
and Dress Making. It offers regular courses
:in Advance skill training in Dress Making
and Embroidery & Needle Crafts. In
addition, it contioues to impart training
dn instructional skillin the trade of Cuiting
& Tailoring.

4.5 Two Regional Vocational Traininy
Institutes one each at Bombay ang
Bangalore have been set-up in August
and October, 1977 respectively. Basic skill
traning coutses have been introduced in
three trades viz. Dress Making, Secretarial
Practice and Electronics in these Institutes,
Advance skill courses and instructional
training arc proposed to be introduced
during next academic session.

Publication of Research Study by
National Labour Institute

4844. SHRI K. RAMAMURTHY :
‘Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state @

(a) Whether the National Labour Insti-
tute has published for sale the research
study in a successful public sector under-
taking in Tamil Nadu on Work Innovation
in an Organisalion; and

{b) whether this research study will be
translated in Tamil and other regional
languages for cnrculauon among  the
labour ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : (a) The res-
earch nudy undertaken in dn Bharal
Heavy El icals Limited, Ti
has not been published 40 far.
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(b) There arc no plans for such trans-
Iations at present.

gzt § wqvitoa @ wRws | fear
wa fadka
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G fE -

(%) o R} NG AT
FEH 74T FTHT 3T G

(@) wr & wrifag aor aea-
w7 ¥ 7 fotw R g § 5 W

(7) aw Ffemadin 3w § qar a3
FC ¥ IF frelt fachie wgrmar &
g7

wey W afn we™ e
§ Treq walt (oft wmrwit wATT AT
(F) ¥=m wTec & gqeEm @1
st & &a ¥ 907 & faFre £ Fww-
&7 3X ¥ foq s woy § | W
fafrean azfa w1 RO £ =
e afesg freafafes = Y &1
A # FAfrww s % fag R
adft @ g —
(1) W @ Tar g famre
sy der, fagd
(2) fram= w8, Mgy |
(3) @frs IO @& wAEEH
=, I |
(4) wafa dwgm, @
fgg favafaarem, arooEy )

YT ST AWAT oI S
A%t # g i Sfwew 4 @ o
SFET R ¥R AW ggaer
@ o femmar dwmgm, 7€
feett, W 3= gopTe 7 A I9-
= (s wgw) wiafma, 1977



103 Written Answers

& gemts qud wfese § & faar g,
ot fagm 7= & fou ff 72w o7
o1 @ § 1 Wt fafeear ggfa s
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frad o &Y § 9 g% fog afy 2§
fraaT feTaT 34T qEaT 3; W

(=) Wi fawmt ¥ fae, aeee
& fawr 90 § T GO § W ST
et arrfned A af g ?

folw wama § wem Wt (st
THoFE) ¢ (F) 1-3-1977 ¥ Fadwit
# sy et ja ¥ foe g frear-
FI 1839 fET a1 T R 9T
oY | 3F7 qriE @ g At e
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21
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AT 1 A Ty w9
T A F qAT ¥ mear 7 g€ + vy
3§ fafrg & ¥ wfem 57 faar my
E-4

(@) = fazei & fg=v qgm #v
gfgar It aff &, zafac fgdy %
TAR F WS goAdy I ¥ wodr
e 2

Parchase of Sponge Iron Plant from
West Germany

4849. SHRI D. D. DESAI : Will the
Minister of STEEL AND MINES be
pleased to state :

(a) whether Goveenment have decided
1o buy a spongc iron plant from West
Germany;

(b} if so, whether MECON does not
have the full sponge iron technical know-
how;

(¢) Whether MECON has been retained
by several foreign countries to prepare
feasibility studies in regard to sponge
jron plants: and

{d) if so. the reasons for getting West
G=rman plant for sponge iron making ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARJA MUNDA}: (a) A demons-
tration sponge iron plant is beil
set up in Hothagudem (Andhra Pmdu'lg
with the amistance of U.N.D.P.
Government of India and Government of
Andhra Pradesh will both participate in
this project. The plant will be based on the
SLIgN technol of Lurgi (West Ger-
many) using 100% Solid Reductant with
whom a contract for supply of equipment
has also been entered into.

(b) and (d). Though MECON have the
capacity of providing consultancy and
detailed engincerng services, for process
know-how, foreign collaboration is
required.

() MECON have prepared feasibility
-studies for steel complex on sponge
iroh:&hm! for Bangladesh, Dubai and ébu
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Telegrams in Devanagari

4B50. SHRI S. S. SOMANI : Will the
Minister of COMMUNICATIONS be
pleased to state :

{a) whether it is a fact that telegrams
of all the Indian languages can be sent in
Devanagari seript; and

(h) if 30, what steps are proposed to be
taken by the Directorate of Posts and
Telegraphs to popularise sending of tele:
grams in Devanagari script ?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRINARHARI PRASAD SUKHDEO
SAI) : (a) Yeu, Sir.

(b} The Department has already taken
steps to popularise the we of Devanagari
script in telegrams through various mass
communication media such as advertise-
ments in necwspapers, posters, metallic
tablets, ectc.

Extending Co-operation by Danish
Goverament for Child e Services
for Raral Areas
4851, SHRIS. S. SOMANI : Will the
Minister of HEALTH AND FAMILY

WELFARE be plcased to state ;

(a) Whether the Danish Governm ent
. oL ! €

its c the
Child Care Servieesin Rural Areas of India;

(d) if so, the details regarding the aid
and programme in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV) : (a) The Danish
Government have expressed their willing-
ness to provide assistance for strengthenin,
of Family Welfare and Maternity and Child
Health Services in rural and semi-urban
areas in the country.

(b) The object of the proposed project
drawn up by this Ministry for this purpose
is to promote family welfare through the
creation of facilities for the integrated
delivery of health, nutrition, Maternity
and Child Health and Family Welfare Ser~
vices closer to the houses of the people in
rural arcas. The project is designed to cover
10 selected districts in 5 States. It is pro-
posed, among other things, to add an
operation theatre and a 6 bedded ward
to Taluka/Sub-divisional hospitals, reno-
vate and glrovidc additional equipment at
Primary Health Centres and to provide
itional sub- so that cach sub-

a8
Consultants by the Government of Nigeria
for a one n?i{l.icnmnein ted steel

plant based on sponge iron t

centre may be able to cover a por\lh!ion
:fujooo. The proposal is still under
deration.
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Tt is expected that the Dam . overn-
ment may provide assistance far thisproject
to the tune of about Rs. 10 to 12 crores.

Fragmentation of Estates to avoid
Application of Plantations Labour Act

4852. SHRIMATI AHILYA P.
RANGNEKAR : Will the Minister of
PARLIAMENTARY AFFAIRS AND
LABOUR be pleased to state :

(a) Whether Government are aware that
the fragmentation of the holdings of Estates
into smaller units is taking place all over
India in order to avoid application of the
Plantation Labour Act;

(b) if 50, the reaction of Governmeat
thereto; and

(c) the steps taken to stop such deeds ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : (a) to (c). The
All India Plantation Workers Federation
hasina repru:mzuon to Government on
12-11-1977 stated snzer alia that the Plan-
tations are being fragmented in order to
avoid application o the Plantations Labour
Act. This aspecl will be keptin v1ew while

c P!
Labour \m:nd.menl Bill which is now be-
fore thc Rajya Sabha.

Installation for Telex Equipment in
Bambay

53, SHRI P. RAJAGOPAL
NAIDU? Will the Minister of COMMU.
NICATION be pleased to state:

(a) whether Stred Programme Cone
trolled Exchange (Telex) equipment was
procured and instalied at Bombay; and

(b) its cost and capacity?

THE _MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (a) No, Sir.

(b) Does not arise in view of (a) above,

S$.P.C. Telex Exchange in New Delhi

4854. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether provision of SPC Telex
Exchange was made for New Delbi Centre;
an

(b} if so, its estimated coat thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO $AI): (a) A proposal for
installing S.P.C. Type Transit Telex ex~
change at Delhi is under consideration.

(b) The cstimated cost of the project
is about Rs. 3-7 Crores.

Sino-Indian Relations

4855. PROF.P.G. MAVALANKAR:
Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

{a) whcther he has been recently giving
public statements outside the Parliament
but inside the country urging for a steady
and improved Sino-Indian relationship;

(b) if so, broad details thereof;

{c) whether Government have contem-~
plntcd as well as taken any concrete steps
in this direction during the period
March 25, 1977 to December 730, 1977;

(d) if so, full facts thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL.
AFFAIRS (SHRI S. KUNDU): (a)
and (b). Foreign Minister has stated that
Government of India welcomed steps.
towards normalisation of relations with
Chm‘a on the I';J:;n of thc F:ve Princi-

ol

c
:nd mutual benefit.

(c) and (d). In the period March 25 to-
10, 1977, G have

nken a seriey of initiatives towards nor-
malisations of relations to mutual benefit,,
including the renewal of trade and ship~
ping links bc!wecln India :lild f.‘.l:lim and

P 1
between the two countries in fields of
medicine, agriculture, sports etc. More
exchanges on functional grounds to mutual
benefit in future in the fields of trade,
culture, science and technology are en-
visaged.

Inviting  Representation  from
Political Parties

4856, PROF. P.G. MAVALANKAR:
Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased

to state:

(a) whether Government invite re-
presentatives of some or all political
puna wherever a dialogue on one or
more issues of comumnon;l political,
Legislative matters facing the Parliament:
and the county is arranged;

(b) if so, full facts thereof;
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(c) whether one or more independents,
unattached to any Political party, are also
invited;

(d) if so, full facts thereof;
(¢} if not, why not; and

() full details of participants and sub-
jects at such dialogues and meetings which
tock place between Government and
opposition leaders-in theyears 1974, 1975,
1976 and 19777

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) (a) to (f)

ings with the rep: ives of poli-
tical parties/groups represented in Par-
lament including some independent
members are held, as and when required,
to discuss issues of political, constitutional
and legislative matters. There are no
hard ar.d fast rules in regard to invitations,
The purposc is to exchange v:ews with
partics d. A
the dates of the mectings, sub-
jects discussed, Leaders/Members  in-
vited and Leaders/Members who atten-
ded the meetings during the years 197¢
to0 1977 (upto zoth Deccmber, 1977),
is laid on the Table of the House [Placed
in Library See Ne.LT-1449/77)

Press and Information Units in Indian
Embassies

4857. PROF. P.G. MAVALANKAR:
Will the Minister of EXTERNAL AFFA-
IRS be plcased to state:

(a) whether all our Embassics, High
C by and Dipl ry ik

abroad do possess secparate Pres and
Information units;

(b) if so, full facta thereof;

(c) whether Government pi gcne
strengthen and unprovc the said units,
particularly in the more important of our
diplomatic missions abrorad: and

td) if so, when and how?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI §. KUNDU) : (a) and
(b). All our Diplomatic Missions abroad
donoth Press and Infc
Units. A liat of the countries where our
Missions have full-time officers looking
after information work is placed on the
Table of the House. In the remaining
Missions also, one of the officers devotes
usuzlly-goodpmo his timre to press
and information work.

{c)and (d). The question of strengthening
our publicity units abroad and improve-
mentin their performance is under cons-
stant review of the Ministry of External
Affairs. The Ministry has appointed
aP Committce headed by Shri Chanchal
Sarkar to look into this matter. The report
of the Committee is expected soon.

Statement
List of the countries where Indian Mis-

sions have full-time units looking after §
Information work

1. Accra (Ghana)
2. Addis Ababa (Ethopia)]
8. Ankara (Turkey)
4. Baghdad (Iraq)
5. Bangkok (Thailand)
6. Bonn (Federal Republic of Germany),
7. Brussels (Belgium)
8. Buenos Aires (Argentina)
9. Cairo (Egypt)]
10. Canberra (Australia)
11. Colombo (Sri Lanka)
12. Dacca (Bangladesh) .-
13. Dar-es-Salam (Tanzania)
14. Djakarta (Indonesia)
t5. The Hague (Netherlands)
16. Hong Kong (Hong Kong)
17. Islamabad (Pakistan)
18, Kabul (Afghanistan)
19. Kathmandu (Nepal)
20. Kuala Lumpur (Malaysia)
21, Kuwait (Kuwait)
22. Khartoum (Sudan)
28. Londen (UK.)
24. Lusaka (Zambia)
25. Moscow (USSR)
26. New York—PMI (USA)
27. New York—CGI (USA)
28. Nairobi (Kenya)
29. Ottawa (Canada)
go. Paris (France)
81. Praguc (Czechaslovakia)}
g2. Peking (China)

393. Port of Spain (Trinidad & Tebago)
34. Rome (Italy)

85. Rangoon (Burma)

36. Rabat (Morocco)

97- Seoul (Republic of Korea)

38. San Francisco (USAY

89. Singapore (Singapore)

40. Tebran (Iran)

4t. Tokyo (Japan)
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42. Thimpu (Bhutan)

43. Vicana (Austria;

44 Washington (USA)
45. Warsaw (Poland)

46. Jeddah (Saudi Arabia)
47. Lagos (Nigeria)

Faart yeamr wda & weade free, T,
TN dig woes @ & A
TUT F TR T 6T QY T

4858. Wt Mg W@ : I WAGW
T AAT A FeA) qZ TATH FY FIOFGT
fF .

() foraré geva e & avafaa
fawit, Tragwy, AT wTfe A wEes
Tl B 3T TqT F s fead
TARFHAFEE ;

(@) =1 T IRKE A FF AW
(fafmaa o sa@w)  wiafmam,
1970 ¥ Iq9FHT ¥ Wi ARG T @
2 aqr 741 § WEET FY gt FToaEr
Q@ T AT

(m) ga sfafaen & gavda =afas
o gfaarai & wfaerd § aar 3T
TR F gfaard ¥ @ § 7

o7 WX dadia Wit sarew & e
s (st avn ww): (F) F ().
AT O T AT AR AT A
T o FY AF 9T @ &7 I

frymm @ weww fafadz gro
fear mm 3w

4859. S WEA AT ;AT CeARY
Wit wm Fd ag T AN I G
i 70 a7 figgeaT & 2w Fep
fafar # st 33T w1 =T A
# s s 3 ) fw-for a7 &
fag fraa-feedt 4o ¥ 3% Ry m
£?
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T W W AT TR S
(sft whear qeet) @ ST
N o @ o wwvew ax @ &
il

[ lai for hargi of

Teleph Bills in M Utan Clties

4860. SHRI RKANWAR LAL GUPTA:
Will the Minister of COMMUNICA-
TIONS be pleased to state;

(a) the nuraber of complaints for over-
charging of bills for the telephones in all
the Metropolitan cities of the country,
separately in the last 3 years;

(b) in how many cases these complaints
were found genuine;

(c) whether  Government arc  awarc
that in many cases cither the telephone
bills were not scat at all or the amount of
telephone bill was much lew;

(d) if so, the details thereof in the last
3 years; and

(¢) whatspecific steps Government have
taken in the last 6 months to avoid over-
charging, under-charging and for nor
sending the bills properly?

THE MINISTER OF STATE IN
THE MINISTRY OF f{COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI) : (a) The numberof
complaints for overcharging of bills for
telephones in the metropalitan cities of
the countryfor the last 3 years are as
follows: —

197475 1975-76 1976 77
Bombay 18,821 19,426 30,035
Calcutta 2,747 6677 21,085
Madras 3,720 5,421 6,755
New Delhi 7,170 8,970 11,550




113 Written Answers

(b} The nuraber of complaints found

PAUSA 1, 1899 (SAKA)
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genuine is as follows: —

197475 197576 1976-y7

Bembay
Calcutia
Madrus
New Dridhi . .

786 1,349 L8
5035 1132 3461
259 963 580
1,220 1,980 1,920

tc) to (e). Billing is computeriscd in all
the Metropolitan telephone districts. A
list of the telephone numbers for which
bills are not prepared by the computer
for want of master data, is produced by
the computer.  This list is examined and
bills are issucd manually thereafter where-
ver due. A watchis kept on the displosal
of these non-issue lists. A few instances
do arise where delay occurs in feedin,
master data due tolate reeeipt of completes
Advice notes and the subscribers remain
unbilled. However in Dclhi Tclepbone
District there is a general delay of about
two months in the issue of bills due to
non-availability of computer time. Con-
tract has now becn awarded to an other
computer agency on 30-11-1g77 to ensurc
timely issucofbills. Ason 1-12-1977 items
pending for issue of hills were 8201 in
respect of bills due to  be imued upto
31-3-1977.§

Billing iscomputerised and hence human
Cors are avoided.

Fortnightly meter rcadings are taken.
wrafoat T wr fram/fdae
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2w & Affer gwiw dat § o
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Charges aguinst Dir‘mot,
R b Fosti ror
Patiala

Central
2 4 JJ

4865. DR. BALDEV PRAKASH:
Will ®the Minister of HEALTH AND
FAMJILY WELFARE bc pleased to
state:

(a) whether his Ministry have received
any complaints agaiost Director, Ccr:‘lral
Research Institute for Ayurveda, Patiala,
regarding corruption, mis-appropriation
of funds,gillegalilics and  multifarious
irregularities and abuse of power and if
s0, what action has been taken by Govern-
ment so far against the said officcr and if
not, the reasons for delay;

(b) whether any enquiry has been or-
dered or conducted against the said officer
by Government and ifso, what isthe result
of the enguiry report and the action pro-
posed in it by the enquiry officer;

(c) whether the said ofticer was taken
from Punjab Cadre. and if so, whether
the post was advertisced and the qualifi-
cations prescribed: and

(d) the qualifications of the said officer?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
BI PRASAD YADAV): (a) and (b). You.
An on-th--spot preliminary enquiry has
been conducted by an ofhicer of the Mi-
nistry of Health and Family Welfare.
A note on a secrct enquiry on the com-
plaint has also been furnished by the
-C.B.1. separately. These reportsare under
consideration. Ordrx of revesion of Shri
Keerti Sharma  were issued on gth De-
cember, 1977 and he has since been relieved
of his charge.

(c) Yes. Initially a post of Project
Officer was allowed for the Central Re-
scarch Institute (Ayurveda) Patiala by
the Central Council for Research in Indi
Medicine and  Homocopathy. Mean-
while the Executive Committee of the
Council also sanctioned a post of Di-
rector in the pre-revised acale of Rs.
7100—1400 at its mecting held on 24th
November, 1970 and recruitment rules
for this post were also approved. How-
-ever, the appointment Director for

» Central Rescarch Institute (Ayurveda),
Patiala was not taken up as the appoint-
maent of Shri Keerti Sharma as Project
Officer for this Institute had meanwhile
been approved by the Vice-President of
the Council.

Th of Project Officer was not
W—mo&uwﬁ-n
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search in Indian Medicine and Homoeo-
pathy had at that time not framed recrui-
ment rul es for the post of Project Officer,
tral Research Institute (Ayurveda).
Patiala. against which Shri Keerti Sharma
was appointed, on deputation basis, with
the concurrence of the Government of
Punjab, with cffect from the 26th February,
1971. His  appointment was also ap-
proved by the Exccutive Co:nmittee of the
Council  at_itsmeeting held on 3-7-1971.
A proposal for setting up of threc more
Centra)l Rescarch Institutes for Ayurveda
in the various regions alongwith the
staffing pattern which infer-alia included
post of a Director in each Institute, was
approved in the scale of Rs. 1100—~1400
by the Exceutive Committee at its meeting
held on 24-11-1970. However, the scale
of pay of post of Director was upgraded
fram Rs. 1100—1400 to Rs. 1300—1600
by the Executive Committee at its
special meeting held on 11th February,
1971. Accordingly, the post of Project
Officer, Central Research Institute for
Ayurveda, Patiala, was converted into that
of Director. However, Shri Keerti Sharma
continued as Project Officer on deputation,
on the same t~rms as before. The
recruitment rules for the post of Director,
Central Research Inmstitute  (Ayurveda)
were subsequently moditied by the Exe-
cutive Commitiee at its meeting held on
5-3-1973. The posts of Dircctor, Central
Research Institute (Ayurveda), Patiala
and the Central Research Institut
{Ayurveda) Choruthuruthy were advertised
on an all India basia in March, 1973.
Even though the recommendations of the
Selection Committee were approved by
the Executive Committec at its mecting
held on the goth March, 1974, yet these
could not be implemented due to certain
objections raised by a Member of the
Governing Body of the Central Coudcil of
R h in Indian Medicine and H
pathy. This matter was reconsidered at
the 12th meeting of the Executive Com-
mittee of the Council, held on 19th Octo-
ber, 13J4 and the President of the Council
decided to meet the selected candidates
but no such meeting took place. As no
appointment was done for the post of
Director, Central Research Institute
(Ayurveda), Patiala, the deputation period
;_)f g:rri Keerti Sharma was  extended
url upto the Gth February, 1976,
with the approval of the Executive Gom.
mittee.  Later, it was decided to depute
Shri Keerti Sharma to the t of Di-
rector, National Institute of Ayurveda,
Jaipur, with effect from the gth February,
1976 where he served for about 6 months.
On reversion from the post of Director,
National Institute of Ayurveda, Jaipur,
Shri Keerti Sharma was appoi Ju
Director, Central R i
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was made with the concurrence of the
Government of Punjab. Steps are heing
taken to advertise the post of Direcior,
again.

{d) On the basis of the information
furnished by Shri Keerti Sharma, he pos-
sewses the following  qualifications:—

1. Ayurvedacharya (Degree in Ayurveda)
from Board of Examination, Ayurvedic
Department.  PEPSU  Government,
Patiala.

»

. Honours in Sanskrit (Shastri) from
Punjabi University.

3. M.A. (Hindi) from Punjab University.

Telex Facilities for Export of Mica
from Giridih (Bibar)

4866. SHRI R. L. P. VERMA:
Will the Minister of COMMUNICA-
TIONS bc pleased to state:

{a) whether Giridih (Bihar) is famous
for mica trade in the world and foreign
exchange to the tunc of about Rs. z0
crores is earned from mica exports to the
various countries cof the world:

(b) whether in the absence of telex
facilities, the headquarter of Export
Trade of the Mica Trade Corporation of
India has to incur unnecessary expenditure
on the telex facility which is available
in Patna, 200 miles away from the mica
arca:

{c) whether 14 mica exporters of Giridih
and the Mica ‘I'rade Corporation of
India have applied for the provision of
telex facility in Giridib and many traders
have expressed their desire to take telex
lines connections:

(d) if so. whether Government propose
to pravide telex facility in Giridih for the
development of mica trade and coal
mine industries there; and

{¢) if so. by what time?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI} fa) to (e}
Girdih is a well-known mica trlm:luxg

PAUSA 1, 1889 (SAKA)
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A telex exchange is working at Dhanbad,
situated about 50 Kms. from Giri
Any intending subscriber at Giridih de-
sirous of obtaining connection urgently,
can be provided such connection from this
telex as a long distance connection.

Friendly relations with S.E. Asian
Countries

4867. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the Ministry of External
Affairs have drawn up any socio-cultural
plan for strengthening fricndship with
Governments and peoples of the S.E. Asian
countries;

(b} if so, the facts thereabout;

{¢) whether any cultural exchanges
have becn made with these countries
during 1977;

{d) whether programme for exchange
of teachers, students, scholars, artists
and men of culture between India and the
S.E. Asian countries have been drawn up;

(e) if so, the facts thereabout;

(f) whether India will set up new cen-
tres of culture and atrengthen the existing
cultural institution in these countries; and

{g) if so, the facts therealinut?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU). (a) and
(b). The Government propose to sign
cultural agreements with all countries
in S.E. Asia with which we do not have
such agreements at present and to follow
up all such cultural agreements with bi-
laterally agreed time-bound cultural ex-
change programmes. Morcover. the re-
cent Conference of Heads of Indian Mis-
sions in South-East and East Asia in
August 1977 made a number of useful
recommendations to the Government for
promoting cultural relations.  These re-
commendations have gencrally  been

centre and ial forcign
is earned through mica export.

12 parties including Mica Trade Cpr-
poration of India have recently applied
for telex connections at Giridih. A
project for installation of a 20-line telex
exchange at Giridih is under examination.
It is hoped that a new telex exchange can

d and some of them are alrcady
under implementation.  The Goverr-
ment have also appointed an Evaluaticn
Committee under Shri Ashoke Mechta to
Evaluate the performance of the Indian
Council for Cultural Relations and to
suggest guidelines for ity future activities
The Government hope that the Cavncil
shall become a more active instrumert for

d in 1979, and
provided to all these parties.

g cultural rclations with South
East Asia,
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(¢) Wes, Sir. These exchanges have
covered visits bv writers, s~holars, journa-
lists and artists, holding of art exhibitions
and presentationof books and objects of
art,! as well as deputation of Indian

demicians to foreign universiti

(d) and (¢). Detailed programme is
under preparation by the IGCR and in
the Department of Culture, wherever
feasible.

“%(f) and (g). Yes, Sir. As for establish-
ment of Indian cultural centres in South-
East Asia, t1¢ Government would like 1o
set up such centres, wherever practicable..
The Government would also give due
consideration to anv request from cultural
institutions in the region for projects which
wo:ld strengthen cultural contacts with
India.

Q of Calci A 1
Nitrate supplied to Orissa and Andhra
L3

4868. SHRI SARAT KAR: Will the

Minister of STEEL AND MINES be
plased to state:

(a) the total quantitv of Calcium Aw-
monium Nitrate supplied to Orissa and
Andhra Pradesh during last three vears
frow the Rourkela Fertiliser Plant;

"S(b) what are the basis of allocation of
such guantities to the different States;
an

e} whether the profitability in mar-
keting in the necarest zone to the Plant
has bzen taken into consideration or not?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA) : (a)

e quantity of Calcium Ammonium
Nitrate (CAN) supplied to the States of
Orissa ani Andhra Pradesh from the
Rourkela Fertilizer Plant during the vears
1974-75 to 197677 is indicai below:—

Quantities supplied
(In tonnes)

DECEMBER 22, 1977

Orima  Andhra

Praddsh
2974-75 . . 6ro00 65569
1975-76 . 60,379 160,562
1976-77 . . . 69,469 121,095

(b) and {e). The allocation of CAN
to the different States is made hy Go-
vernment after taking into account
nomic requircroents, supply plan given

Written Answers 124

by the maaufacturers and the past pattern
of distribution. In the supply plan,
the consideration of profitability in mar-
keting in the nearest zone is also aimed at,
subject to development of a diversified
market in different States to meet changing
marketing conditions,

s vy AT feaner grer ATt whe v
far aifedt v
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Geological Survey of Sidhi Distt. of
M.P.

72. SHRI SURYA NARAIN
SINGH: Will the Minister of STEEL AND
MINES be pleased 1o state:

{a) waether Geological Survey of India
is carrying out survey in  Sidbi District
of Mrr; gor exploring the possibility of
mineral in the area for the last 10 years;

(b) il so, whether any success has been
achieved so far; an:

(¢) if not, what is the use for wasting
money for the work?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) The assessment of coal deposits in
the part of the Singrauli coal field in M.P.
has  indicated a large reserve of about

PAUSA ], 1809 (SAKA)
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1350 million tonnes of coal in Sidhi
dutnct of M‘P. Investigation for copper

m 1973-74 and is still in Frogrcss a3 pre-
:imunary results warrant further explora-
on

(e} Question docs not arise,

Financial assistance to Bhutan

4873. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether Government gave financial
amistance for Five Year Plan of Bhutan;

(b) if 0, the assistance given: and

(c) the purposes for which the assistance
waa given?

THE MINISTER OF STATE IN
THE MINISTRY OF _EXTERNAL
AFFAIRS (SHRI 5. KUNDU): (a) Y,
ir.

(b) The total assistance envisaged by
the ~ Government of India for Bhutan’s
Fourth Five year Plan (1976— 1g81) which
is now in its sccond year of implemen-
tadon, isin the region of approximately
Rs. 70 crores.

(c) In kerping with the traditional and
specially close links of friendship between
India and Sovereign Independem Bhutaa,
the financial asistance from the Govern-
ment_of India has contributed to the
hulldmg up of infrastructure in Bhutan

luding the fields of 1 animal

forestry
and nmllmdusmu. Apart from Govt.
of India’s assistance towards Bhutan’s
Five Year Development Plans, Govt. of
India have undertaken to build a cement

plant on turn-key basis and a hydro-
eleccrlc power plant for the mutual bene-
fit of India and Bhutan.

oA A fasie S e o ferr v
s

4874. oY g W@eNT ¢ wT
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T.B. eymptoms ia school geing
children of Madras

4875. SHRI M. RAM GOPAL
REDDY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether T. B. symptoms have
been noticed in a large number of the
whool going children and even amongst
children from affluent familiesin the Mad-
ras schools; and

(b) if so, the measurcs taken to protect
the children from this discase?

THE MINISTER OF STATE IN
THE MINISTRY OF HEAL’
FAMILY WELFARE (SHRI jAGDAM-
BI PRASAD YADAYV): (a) and (b}. The
information is being collected from the
Government of Tami! Nadu and will be
laid on the Tablc of the Sabha.

Publication of list of Medicines for
Reimburscment

4876. SHRI HARI VISHNU KAMA-
TH: Will the Minister of HEALTH AND-
FAMILY WELFARE be pleased o
state:

(a) whether itis a fact that in the list
of approved Ayurvedic, Unani and Si-
ddha Pharmacies published by Govern-
ment for the purposc of reimbursement
of the cost of medicines for Central Go-
vernment cemployee, the name of Shri
Aurobindo Asharam Ayurvedic Pharmacy
does not find a place ;

{d} if 80, whether Government propose
to rectify the omisin; and

(c; if not, the reason therefor ?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI  JAG-
DAMBI PRASAD YADAV) : (a) Yes.

(b) No.

(r ) Under the cxisting procedure, the
harmacics in Indian Systems of Medi-
cme and Homocaopathy (including Ayur-
veda, Unani and Siddha) are approved
on thc recommendation of the State/
Union _Territory Govrrmmm ' mts. The
Union T-rritory of Pondicherry has not
(J proposal for the inclusion of the
Shri Aurohindo Asharam Ayur-
vedic Pharmacy in the approved list.
If that Govt. sends the propesal, the same
will be considered.
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Shortage of beds in the Hospitals of
Delhi]

4878. SHRIKANWAR LAL GUPTA :
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to state:

(a) is Government aware of the fact
that there is an acute shortage of beds
in hospitals in Delhi;

(b) is it also a fact that there is no
co-ordination between the haspitals run
by the Central Government, Delhi Ad-

inistration and Municipal G .

and |

(c) if yes, the steps taken by the Go-
vermment to have proper co-ordination and
to provide more beds for the patients?

THE MINISTER OF STATE IN
THE MINISTRY. OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
BI PRASAD YADAV): (a} The avail-
ability of beds in the hospitals in Delhi
is three per thousand population, as
against one hed for four thousand popu-
lation fur the country as a whale.

(b) and (¢}. No, Sir. A Haspital
Board has becn constituted under the
Chairmanship of Lieutenant Governor,
Delhi 10 coordinate heaith and medical
care services in the capital.
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Indian Red Cross Soclety

4880. SHRI UGRASEN: Willthe Miniater
of HEALTH AND FAMILY WELFARE

be pleased to refer to the reply given

1o Short Notice question No. 5 on

24-6-1977 rtegarding  disappearance of
eight blank cheques in 1975 and subse-

quently a sum of about Rs. 52,000 found,

withdrawn from the Red Croas Socicty,

New Delh®s account with the State Bank

of India and state:

fa) was any action taken against persons
responsible for safety of cheque booke;

(d) whether in a raid by Delhi Excise
Department, large quantity of liquor wan
found in June, 1977, at the Red Cross
Society, New Delhi's premises without
licences; if so, full report about the same;
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{c) whether thete is age limit for re-
tirement in Red Cross Socicty and what
isthe age of the present Secretary  General;

(d) why Lok Sabha polling day f.e.
16th March, 1977, in Delhi was not
declared a holiday in Red Cross Society,
New Delhi; and

{c) who opened the newly constructed
marble Red Cross building and what the
tablet reads?

THEMINISTER OF STATE INTHE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) The case is
under investigation by the Police. How-
cver, the bankers have provisionally
paigdito the Socicty asum of Rs. 50,100
withdrawn from the Society's account
under 'forgcd signaturesin February/March,
1975- 1

(b) There has bren no raid whatsoevcr
by the Delhi Excise Department at the
Red Cross Socicty’s premises.

fc) Yes. Ordinarily, the age of retrie-
ment of the regular employees of the
Society is 60 years but the Society may,
in special circumstances, continue or em-
ploy a person beyond that age. The
age of the present Secrctary-Geaeral of
the Society is 68 vears.

{d) The office of the National Head-
quarters was closed on the Lok Sabha
volling day i.e. March 16, ;377 and
some workers who were engaged on ur-
gent work were also asked to take time
off to cast their votes.

(e) The then acting President of India
who is also the President of the Indian
Red Cross Socicty opened the newly
constructed headquarters building of the
Society on 25451977

The tablet bears the wards “Opened
Yy Shri B. D. Jatti, President of India,
on a3tk Jure, 1977".

Low pay ¢o cxtra Departmental
Post Masters

4881, SHRI PADMACHARAN
SAMANTASINHERA : Will the Minister
OF COMMUNICATIONS be pleased to
state:

(a) whether Government arc  aware
that the Extra-Departmental Post Masters
working in remote rural arcas draw the
lowest pay, when Government have de-
cided the minimum szlary policy;
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(b) what is the total number of em-
ployees working in the extra Departmental
Post Offices;

(¢) whether Government are sympathe-
tic to raise their pay: an

() if 30, what will b their pay_and
when they are to get it?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
SHRI NARHARI PRASAD
: (a) Considering the
fact that the Branch Posimasters work
Jor only limited hours a day the allowance
pavable to them is not considered inade-
quatc,

(b) As on 31-3-77 the total number of
Exira Departmental agents was 222495,

fc) and (d). The wage structure of the
Branch Postmasters is under review.

Cost of Production of a pair of
Rail Wheel

882. SHR1'SUKHENDRA SINGH:
Wi the Minister of STEEL AND MINES
be pleased to state:

(a) the cost of production of onr pair
«of rail wheels with axle and at what
price they are sold 10 the Railways; and

{b)_the cost of production of vne ton of
steel in the various steel plants and at
-what price it is being cxporied?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

{IN SHRI KARIA MUNDA). (aj
Th= cast of production of different
categories of stecl varies from plant to plant
depending on several factors like product
mix, capital cost etc. Similarly. the
export prices for different categorirs of
steel are subject to Auctuations depending
-on International market conditions. Rail-
ways_arc_being supplied a pair of rail
sheels with axic at a price of Rs. 4308
{exclusive of excisc duty and JPC cews).
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Setting up of an Export oriented Almmi.
‘Siam Plani in M.P.

4884. SHRI  SURYA  NARAIN
SINGH: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether Russian experts have sub-
mitted a report to government for setting
up an export ariented aluminium plant
in Madhya Pradeth;

{b) if so, the details therein; and
{c) the reaction of Government thereto ?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
to (c). A feasibility report was got pre-
pared by a Saviet agency for setti ng up
an export-oriented alumina plant based
on Mainpat bauxite deposits.  The feasi-
bility report concluded that the exploita-
tion of thase deposits would not be eco-
nomical for export of alumina. It was,
therefore, not possible to proceed further
in the matter, .
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Threatening Letter to Indian High
Commission.

4885. SHRI MADHAVRAO SCIN-
DIA : Will the Minister of EXTERNAL
AFFAIRS be pleased to statc:

{a) whether it is a fact that country’s

igh Commission in London have been
threatened for assassination in casc a person
who is being tricd in Srinagar on charges
of Bank robbery and murder, is not re-
leased immediately;

(b) if so, his reaction in the matter; and

(c) the steps pro) to be taken for
the security of the High Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU) :

(a) An anonymous message recorded
in a cassct tape was received by our High
Commissioncr in London on 8th November,
1977 threatening bis life if a person who
was convicted in 1968 in Jammu and
Kashmir for armed dacoity and murder
was not released immediatcly. This
person had managed to escape from jail on
8/g December, 1968 and was rearrested in
June, 1976 when he, alongwith two other
persons, attacked a Bank is Jammu and
Kashmirand murdered the Bank Manager.

(b) The case is being dealt with under
the process of Law.

(c) Basically, the provision of security
for personnel and property of Embassies,
High Commissions, Consulates, ctc., is the
responsibility of the host Governments.
For our part, we have advised all our Mis-
sions to observe and intensify all depari-
mental security measures and to keep in
«lose liaison with the local foreign offices
and security agencies. In selected Mis-
sions, home-based security staff have been
posted.

In the present case, the matter has been
brought to the notice of the U.K. Govern-
ment for ensuring adequate protective
arrangements.

Construction and completion of Pro-
jects in S. E. Asia, West Asia and
Afri

4886. SHRI GANANATH PRADHAN:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) what are the projects which have
been completed and are being constructed
by Indian firms in the private, public
and joint sectors in S.E. Asia, West Asia
and Africa and money invelved in these
projects;aal
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(b) how many persons are employed in
these prajects?

THEMINISTER OF STATE IN THE

MINISTRY OF EXTERNAL AFFAIRS
{SHRI S. KUNDU):

. (a) and (b}, Indian firms are participat-
ing in a large number of proiects in South.
Ea:t_.‘_\sil, West Asia and Africa. The

q infc ion is being collected and.
will be placed on the table of the House
a3 soon as possible.

up inP & T Dep

4887. SHRI SHYAM SUNDER
GUPTA : Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the number of officers, former Secre-
tary, Ministry of Communications superse-
ded firse as Joint Secretary then Addi-
tionalSecretary and thenSecretary;

(b} the post in the pey and date on
which he joined in Pos:s and Telegraphs
Department;

(c} the date on which he was promoted.
to the Telegraph Engincering Service and
his demic profesional 1 ons -

(d) the number of times he was sent to
forcign countries with their names for
training or for some other assignment while
working in the Director General, Posts
and Tel Ministry of C ica-
tions; and

(#} the utility/benefit which the Depari-
ment got from such foreign tours/visits?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
éS!'ll)RI NARHARI PRASAD SUKHDEO

AD:

(a) Appointments to senior posts of the
level of Joint Secretary and above in the
Government of India are filled on the
basis of selection on merit from amongst
officers belonging to diffe gani
Group ‘A’ Scrvices keeping in view the
requirements of cach job and the qualifica~
tions and experience of persons within the
ficld of choice. These appointments are
made on tcnure deputation from various
Services. Officers  of diverse Services
have no common serniority, and as such the
question of supersession would not arise in
such appointments.

(b) Shri S. M. Agarwal joined as Engi-
neering Supervisor in Posus and Tele-
graphs Department on g-11-1941 in the
pay scale of Rs, 80-5-130-10-240.
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{c} He was appointed as Auistam Divi-
sional E p_Fo )
on 14-10-1944 on the results onhe compe-
titive examination conducted by the then
Federal Public Service Commission in
November, 1945. His academic/profes-
sional \H are B. S¢./G
Tuostitute o. Electrical Engineers(London).
(d) and (e). A statement is laid on the

Table of the Lok Sabha.
[Placed in Library(See No. 17-1450)/77]

All complaintx of corrnption and
;Ed use of powers against CPFC.

4888. SHRI DENEN BHATTACHA-
RYA : Will the Minister of Par!
Afinire be pleased to state.

(a" whether many complaints, including
Lines by Memberr of Parli

were made against the present Central
Provident Fund Commissioner alleging
corruption, misuse of powers etc;

(b) if 30, whether instead of indepen-
dently investigating those complaints as
wequired by Government’s instructions,the
same were referred to the C.P.F.C.; and

(¢} whether in the interest of clean ad-
ministration, Government would refer
those complaints to the C.B.I. for proper
and independent investigation?

‘THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) Some complaints

have been received.

(b) Factual position was ascertained
from the Office of the Central Provident
Fund Commissioner. The matter was
subsequently examined in the Ministry
after scrutinising the relevantfiles called
for from the Office of the Commissioner
and a report was submitied to the Shab Co-
mmission. Simultancously, the matter has
‘been referred to an independent authority
for advice.

{c) The question of referring these
complaints to the C.B.1. will be considered
at the appropriate time, if such reference
is considered necessary.

Anand Margis meeting abroad
835 SHRI PRASAN‘NBHAI MEHTA:
SRRT sx-lmxzksmmr
VAGHELA:

SHRI ANANT DAVE :

‘Will the Minister of Extersml Affairs
‘e pleased to state:

(l) whm.htr the attention of Government

drawn to the press repart “Marg
meetahdwmnﬂlqy‘.
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(b) if so, whether they have decided to
hold the meeting in London;

(c) whether the Government of India
have requested the U.K. Government
not to allow the conference; and

(d)’if 80, the reaction of that Govern-

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) (a) Yes, Sir.

(b) The Government have no information
on the venue of the me=ting.

(c) and (d). Do not arise;

Arrest of Bangladesh Ciltizens.

4890. SHRI SAMAR GUHA: Wil
the Minister of External Affairs be pleased
to state:

{(a) whether many Bangladesh citizens
have been arrested during 1977;

(b) if so, their number:

(¢) how many of them have been tried
and imprisoned, pushed back to Bangla-
desh and are still in Indian prison;

(d) whether raany Bangladesh minori-
ties have hclplessly :rossecfmto India and
are staying here for several vears;

(e} whether they are living as Stateless
persons in India;

(f) whether it has created extremely
difficult muauon for carnmg xheu livelihood
of

nd
their sons and daughters; and

{g) if so, will the Government grant
them citizenship right without delay?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU) :(a) to (c). Informa-
tion on it it being collected which
will be lald on the Table of the House,
ave
been puuhed back; those who arc  found
crossing over’o or staying in Indiaillegally
are asked to go back.

(d) to (g). These points were covered to
the extent possible in the Statement made
in Lok Sabha by the Minister of State in
the Ministry of External Affairs oo rst
Docember, 1977.
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Study of Impact of Minimum Wages
on Farm Products:

4893. SHRID.D.DESAI :  Willthe
Minister of Parlinmentary Affairs and
Labour be pleased 1o state:

(a) whether any studv has been made
to find out the i impact of fixing minimum
wages on the economics of farm products;

(b} if so. whether farmiers are suffering
losses in periods of falling prices due to
minimum wages fixed ac a time of higher
consumer prices, remaining the same; and

{¢) ifthe answer to (a) isin the negative,
the reasons for not undertaking such
studies ?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRE
RAVINDRA VARMAY): (a) No Sir,

(b) Does not arise.

(¢) The well-accepted principle of mini-
mum wages is that statutorily ixed mini-
mum wages are considered socially desira-
able and necessary irrespective of the pro-
fitability and the paying capacity of the
employer.

Medical Facllities to M.Ps.

4804. SHRI AJITSINH DABHI:

Will the Minister of and’
Family Welfare be pleased to sate:

(-) whether medical facilities under the
Government Health Scheme are
bemg given to- Ex-Members of Parliamens
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residing in Delhi, New Delbi, Bombay,
Allalngad, Meerut, Nagpur, Kanpur,
Calcutta, Madras, Bangalore and Hydera-
bad only whereas the Ex-Members of Par-
liaraent not residing in these cities arqoot
given these Medical facilities;

(b} whether parents of Members of
Parliamncent are given the medical atten-
danceftreatment available to Members of
Parliament and Members to their familics
only if they reside in the above-mentioned
cities;

(c) whether the type of facilitias™avail-
ablein a hospital to Members of Parliament
and their family Members has to conform
to the scale prescribed by the bospital con-
cerned for Class I Officers: and

(d) if so, the status of the Members of
Parliament equal to Class 1 Officcrin regard
to availability of these medical facilities?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH ANDFAMILY
WELFARE (SHRI JAGDAMBI
PRASAD YADAV) :

(a) The medical facilities under the
Central Government Health Scheme are
being given to the Ex-Members of Parlia-
ment residiag in the cities covered under
the Central Government Health Scheme.
The Central Government Health Scheme
is at present functioning in the cities of
Delhi, Bombay, Allahabad, Mecrut, Nag-
pur, Kanpur, Calcutta, Madras, Bangalore,
Hyderabad and Patna,

(b} The medical facilitiesunder the Cen-
tral Government Health Scheme are availe
able to parents of Members of Parliament
if they are mainly dependent upon and are
residing with them at Delhi/New Delhi.
Parents of the Members of Parliament who
are beneficiaries of the Central Govern-
ment Health Scheme and who may be visit-
ing other citics where the Scheme is operat-
ing and stay in the areas covered by the
Scheme arc entitled for free medical treat-
ment under the said Scheme on the basis of
the authorisation to be given by the appro-
priate authority.

(c) and (d). The Members of Parlia-
ment are treated on par with Group A
(Class I} Officers of the Central Govern-
ment in the matter of availability of medical
facilities,

19" 1§ hrs,
QUESTION OF PRIVILEGE AGAINST
CHAIRMAN, CALCSITJ?TA PORT

MR. SPEAKER : Now papen to be
aid on the Table. Shri Barnala.
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SHRI SAUGATA ROY : Sir, what
about my adjournment motion?

MR. SPEAKER : I will allow you to
raise it under....

SHRISAUGATAROY (Barrackpore)
Sir, I have talked to the Minister and he bas
agreed to mect my point.

MR. SPEAKER : He can} I do not
know.

SHRI SAUGATA ROY : Itisia very
serious matter... ... {inferruptions)

MR.SPEAKER : The Minister wanes
to make a statement, Would you allow
him 2y

PROF. P. G. MAVALANKAR (Gan-
dhinagar) : Is he laying a paper oa the
Table?

MR. SPEAKER : No, he wants to
make a statement about sugarcanc.
Many Members are interested in it.

SHRIJYOTIRMOY BOSU (Diamond
Harbour) :  Sir, according to your Direc-
tion No. 2, a member wanting to raisc a
question involving breach of privilege has
precedence over the Minister's statement.
Sir, I have given potice of a motion of pri-
vilege against the Chairman of the Calcutta
Port Trust. He gave evidence before the
Public Accounts Committee. . ..

SHRI VAYALAR RAVI (Chirayinkil):
Sir, I risc on a point of order . . {interuption;*
Have you allowed him to raise the privilege
;'Ao!ig’n under rule 2222  Are you allowing

m.

MR. SPEAKER" : Mr. Bosu, vou are
raising this question again and again.

SHRI VAYALAR RAVI : Hec wants
to move these motions against the officers. ..

SHRI JYOTIRMOY BOSU : I know
he is shiciding the b ineludi

the Chairman of the Calcutta Port Trust. ..
(interruptions) Sir, if you do not allow it to

e raised now, you willhave to face it in
the nextsession.

MR.SPEAKER : All right, Mr, Bosu.
I have never been afraid in my life. It is
too late,

SHRI JYOTIRMOY BOSU : Sir, I
want to point out....

MR, SPEAKER : [ have heard you.
I have told you that I am not allowiog
the privilege motion. If you have sany
other matter, you can raise it.
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SHRI JYOTIRMOY BOSU : Do yon
mean to say.that a small employee, class 3
employee. ..

MR. SPEAKER : I have beard you.
SHRI JYOTIRMOY BOSU : Listen
to me.

MR.SPEAKER : I have listened w0
you half a dozen times.

SHRI JYOTIRMOY BOSU : A
Class 111 employee comes and reveals
things before onc of your Commitsees, and
for doing that he is...*®

MR. SPEAKER : Please don't record.
SOME HON. MEMBERS:**

M SHRI C. K. GHANDRAPPAN (Ca-
nnanore): On apointoforder. The Pub-
lic Accounts Committee has certain pri-
vileges to take cvidence.

MR. SPEAKER : Do you koow the
facts?

SHRIC. K. CHANDRAPPAN : Iam
raising a point of order. If an ordinary
employee bas been asked to give evidence
before a Committee, it is the duty of the
House, becaue the Committee is acting on
behal of the Hone, to give him protection,
if a bureaucrat is going to victimise that
employee. From what he has said, as I
understood him, the Chairman of the Cal-
cutta Port Trust is going to victimise this
employee for giving evidence before the
Public Accounts Committee. If the case
is like that, it is the responsibility of the
House to Jook into the matter and protect
the employee. You cannot just shut him
out. You give an assurance that you will look
into the matter. [ am not going into the
merits of the case. Iam ing an issue.
Because the Public Accounts mittee
is acting on bel of this House, is a
Conmmittee appointed by this House, il

is victimi: for giving cvid
before that Commitiee. . .

MR. SPEAKER : Your point of order
has many “if*s".

SHRI SOMNATH CHATYERRJEE
{Jadavpur) :um'l"'h;q‘nution is whether he
13 being victimi: for givieg evideuce or
not, l‘!il vofywyfarth:gurmnm
say that he is not taking action sgainst
him for this. Under the garb of some
fictitious charge, he can . dismissed,
whon the rcal objeet is to penalise him for
giving evidence. Therefore, kindly do not
8o by the language of the charge given to
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him. 1tig very easy 1o suppress it. There-
fore, it is essential that the Privileges Com-
mistee should go into the matter. Other-
wise, do you expect that anybody in this
country will co-operate with any Cammi-
tice of the House? This is a question
of the very functioning of this House. Let
the Privileges Committee decide whether
there was a real intention which has been
camouflaged by the notice. This matter
canpot be decided like this.

SHRIVAYALARIRAVI: On a point
of order. An atternpt at victimisation by
the Chairman of the Calcutta Port Trust
against an employee is being aﬂxﬁ
Before taking a decision, you have to ind
out whether the concerned employee had
made an appeal to the same ittee
to look into this matter, requesting the
protection of the Comumittec. Before it
comes to this House, the PAC must look
into it,

SHRI SHYAMNANDAN MISHRA
i) : Sir, the House would like
to be enlightened by you in this matter.
Here is a scrious allegation made by an
hon. Member. He makes out a case of
breach of privilege. Prima focie, it seems
that it would amount to a breach of pri-
vilege if certain investigations confirm his
allegation. So, the duty of the Housc
clearly to my mind is to go into this matter
and to ask the Chair to investigate this
matter because the Committee of the House
is the:House imelf. There is no difference
between the Committee of the House and
the House itself.  Therefore, if any witness
has tendered, an evidence which has
ltimately led to his p ion, then the
House will have to protect that witness.
‘We wanld like to be assured by you that
you will Jook into the matter, investigate
into it and then come before the House
with your finding.

SHRI1 JYOTIRMOY BOSU : What
was the obscrvation of the Committee?
U quote:

“Thank you very much. Your assis-
tance has been very useful to the Commi-
ttee.

Now, you apprehend some ateack on
you. You say, you require some pro-
tection. I am quite sure that the Com-
mittee is unanimous in this regard that
such persons should be protected by the
arms of law. Secondly, for tendering evi-
dence before the Committec, nobody can
be penalised ¢:y victimised 'Mpndw
cjrcypwtances.by. any spthority
thisiam ittee of, the highest forum
in demoeracy.”

**Not recorded.
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What is the letter that he bas received?
I quotc that also:

“You have submitted a number of
d ining all i rela-
ting to various departmenifsections and
personnel of Calcutta Port Trust. The
allegations made “‘are purported to be
based on official documents and records”
I have been dirccted by the Chairman
to obtain explanation from you as to
how vou procured such'records and docu-
ments and in case such records and do-
cuments or information pertaining there-
to were obtained through other Calcutta
Port Trust empioyees, you are required
to furnish the names and designation of
such employees.”

‘What more do you want? I feel that the
matter bhe referred to the judicial commit-
tec of this House, namcly, the Privileges
Committec. It is an all-party Committce.
So, there is no cause for complaint. I
move that the matter be referred 10 the
Privileges Committee. Sir, you get the
sensc of the House (Jnlerruptions)

SHRI RAM JETHMALANI (Bombay
North West): Sir, in the Public Gallery,
we have got a lot of school childrea. In
the interest of their education, they should
be xent away fram the Public Gallery before
we carry on our deliberations.

MR. SPEAKER : No, no. They are
entitded to know what we are deing.
(Interruptions).

st M shwr o (R - Ty
wgie, s faT age ad ai o
3% qEd g e 3§, w4 -faw
ag w1 o §F I &

PROF. P. G. MAVALANKAR: On a
point of order. Mr. Jethmalani, my
esteemed friend, made some abservations,
T want to go on record to  say that  the
practice here has been that a Member of
the Housc shall not take any notice of
anybody in thc Gallery. That is the
practice. Therefore, he ‘need not refer
to persons in the Gallery. That is not
done. We are not supposcd to take any
Totice of whosocver may be sitting in
the Gallery. (Iaterruptions).

SHRI SUSHIL KUMAR DHARA

{Tamluk) : Sir, I want_  to say some-
2hing. Please give me a chance.

ot wirémiwe o : Qa8 froag

e R wveft § orewy Afemi
ey ... .. (wwwwr) ..
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SHRI SUSHIL KUMAR DHARA :
I have been trying my best to impress
upon you something. Please listen to
me, Sir. This is alsoa question of
privilege for a Mcmber. What M.
Jyotirmoy Bosu alleged, 1 am also alleging
in the same manner. 1 sent notices of
privilge motions twice, but you rejected
them. In support of what Mr. Jyotirmoy
Bosu has said today, I:want too say that
it is clear, from the letter which he read
out just now, that this notice Which was
given to Mr. Haripada Ghoeh was given
to him og the 17th December, 1976. He
came before the Public Accounts Com-
mittee on the 15th March, 1975. Some
unscrupulous officers took advantage of
the Bmergency and he was suspended.
That poor man is now in the streets.
You will be astonished to know that he
has nothing to feed his family of seven
members. He has a very brilliant  son,
but he had to give up his studies. He
is mow a wage-carner ; he iz eaming
waga by manual labour and thereby he
is maiataining the whole family. You
should take some notice of it. In this



147 Question of

[Shri Sushil Kumar Dhara]g

way the bureaucracy, the unscrupulous
officers must not de allowed to do anything;
they should be restrained Ican tell
you sir, that Shri Haripada Ghosh is
going to be repented soon; this retrench-
ment order has been signed by FA &
CAO and it has been kcpl by the Chair-
man of the Calcutta Port Trustin this
desk.  Assoan as this House riscs on 23rd
on the 24th that notice will be served
‘to Mr. Haripada Ghosh. That employee
whn came before the Public Accounts
iittee to help the Committee is thus
bcmg punished. 1 can say with all assu-
ranccs that the Caleutta Port Trust atuho-
ritics are very corrupt. I have written to
the Minister and to the Secretary several
Ictters in this respect during the last four
months. But nothing has been done.

SHRI CHITTA BASUfj(Barasat)
Mr. Speaker, Sir, Shri Haripada Ghosh
appeared before the Public Accounts Com—
mitice on the 15th March, 1975. He wa.
wued a charge-sheet on 12th July, 1975
and again on 215t July, 1975.  Ultimately,
a letter was written 1o him on 17th Decem-
ber, 1976, that he should disclose the
names of those persons from whom he got
the information and placed it before the
Public Accounts Committec.

The Public Accounts Committee is a
pody which is there to have :urv:nl.lznc:
over the Gov anditis
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take a serious view of it—immediately I
called or a report from the Chairman of
the Public Accounts Committee whether
itis a case of victimisation or it is someth~
ing outside the victimization.

SHRI JYOTIRMOY BOSU : Not
necessary.

MR, SPEAKER : Pleasc hea, me
now. [ have heard you ; you have a duty
to hear me now,

The Chairman of the Public Accounts.
Committce sent me a report sayil
this has nothing 10 do with the evidence
given before the Com.mlmx, it is totally
something diffcrent. It is on that bans
that [ have withheld my consent. | have
a duty to respect the opinion of the Chair-
man of any Committee, for that matter,
that is appointed,. It is because of that
that I with held my consent. Now, that the
House is so muh agitated about it, [ shall
revisc my opinion.

SHRI G. M. STEPHEN (Idukki) :
Mr Sqea.ker, Sir, I want t make oneuub-
mimion. When you referred this to the
Chairman ofthe Public Accounts Commit-
tee, I haveno opinion citherway. The fact
of the matter was that this cmployee seat
in a petition to the former Chairman of the
Public Accounts Committee,Shri H. N.
Mukh He, madelrcmldon that after

to this Howe.  This Mr. Ghesh
was asked to e relevant evidence
before the Public Accounts Committee
and he did so and mentioned about the
functioning of the Port Trust. For this,
he has been victimised.  This does amount
to breach of privilege and nceds to be
referred to the Committee of Privileges.

SHRI MOHD. SHAFI QURESHI
(Ananinag) : Sir, Shri Jyotirmoy Basu
has raised a very important point, but the
enly trouble is that he docs not take the
entire House into confidence, because he
presents  the matter in such a way, it
sccrns, that he is quarrelling with the
whole House.

‘The point is that there are various Com-
mittces which have been appointed by
you and as Shri Shyamanandan Mishra
pointed out those are the Committces
of the House and people giving evidence
before  such Committees should not be

victimised. This is, therefore, a fit case
to be sent to the privileges Committee.

MR. SPEAKER : In view of the
strong views of the House, I shall revise
my opinion, but I am duty-bound to tell
you why I withhcld my consent. When
Shri Jyotirmoy Bosu scat me a notice about
this—] always think that the privilege
is a quasi-crimioal matter and one st

going through it that this Committee has
nothing todo withit :thisdoes notamount
to any violation of any privilege or any
undertaking given. He did that after going
through all the facs. Subsequently, you
seatitto meand I quoted that Chairman’s
observations. Before the Speaker sent these
Papers to me, this employee sent  the
:npen to this Committee also. [ saw that
€ wasgiven a transier order from anesection

tion to another. He disobeyed the transfer
orders. Oa the basis of violation of that
transfcr order, some action was taken. This
is a very distant thing from whatis happen
ing. Thereforc, before the privileg matter
cameup, objectively, I made a casualrecord
before I relcived any intimation from you
saying that this has nodung to do with the
given by the G and,

therefore, there isnathing that Lh:Comnut-
tee has got to pursue, When you sent it to
me, I gave this undmaterial and
it back to you I have got very

ite views about it, but as this is

a matter which I dealt with, I do not want
;-ola make any represcattation before this

There is  another point and that is,
you will have to consider what it does
amount to.

If all the facts stated are cofrect, it
to pt of 2 C H
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And there is a prccedure, if it amounw to
contempt of a Committee, and that is that
the Committce will consider and the
Chairman of the Committee, as per the
opinion of the Committee, will make a
aubmission to you.

SHRI JYOTIRMOY BOSU : No,
no.

SHRI C. M. STEPHEN : This I am
saying not as the Chairmasn of the Com-
mittee, but as a Member of this House,
You may kindly take this aspect into
consideration.

SHRI JYOTIRMOY BOSU : The
House is supremc.

SHRI C. M. STEPHEN : That is all
right. What the prucedure mast be.. ... ...

SHRI JYOTIRMOY BOSU : On a
point of order, Sir.

MR. SPEAKFR : You have a duty to
hear others al o,

SHRI JYOTIRMOY BOSU : I can-
not be misled like this.

Under Rule 222. .., (Jaterruptions) I am
on a point of order, Sir.

SHRI C. M. STEPHEN : Iam already
on a point of order. :

1 am not pleading for anybody. I am
onlv putting this question before you,
not as  Chairman of the Public
Accounts Committee but as a Member
of this Homse which is keen that
precedents laid down must be healthy
precedenss.  Supposing somebody comes
before my commiiiee or the committee on
Lokpal and supposing he has committed a
contrmpt there and that committee is
seized of that and if the Chairman writes
to you, then vou can take it as a matter of
privilege. This is the procedure.  Be-
fore you finally sav as to what should be
done, what the procedurc must be is a
matter you may kindly consider so that
healthy precedents are laid down.

I have nothing against sending this
matter to anybody. I am not at all
taking any position cither way. Now that
you have mentioned that the matter was
sent to the Chairman of the Public Aec-
counts Committee, I am giving to the
Howe the background of the matter
without expressing an  opinion as to
whether a privilege is involved or not.
As a member of the House again and not
as a Chairman of the Public Accounts
Committee, I am submitting that healthy
precedents should be laid down. If the
allegation is that a privilege of & committec
has been violated, then the matter must
initially go before that committee and you
may consider this.....
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THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN) :  No, no.. (Interruptions) It
is a question of privilege. You please
give your ruling,

MR. SPEAKER : I am allowing it..
«v oo« (Interruptions)

_Taking into comsideration the strong
views expressed in the House, . am revising
my opinion and I am scnding it to the
Privileges Committee,

SHR]I RAJ NARAIN : What about my
privilege motion ?

. MR. SPEAKER : It is under con-
sideration. I have called for an explana-
tion,

Mr. Barnala.

SHRI RAJ NARAIN : Privilege
matters should come first. Then, Sir, this
House is going to adjourn tomorrow,

MR. SPEAKER : Privilege questions
will not lapse.

SHRI RAJ NARAIN : Then, what is
the meaning of ‘earliest opportunity’ ?

MR. SPEAKER : ‘Earlicst’ means an
carly as passible.

Mr. Bamala.

12.43 hrs.

RE. DISCUSSION ON PRICES OF
SUGAR CANE AND GUR
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THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA) : Hon. Members
are verv mugh agitated on this issue and I
share their feelings. I am an agriculturist
myselfand I do share their feelingson this
issue. They need information regarding
sugarcane and gur prices and khandsari
also. A dctailed statement will be made
by me tomorrow on all  these aspects.

(warerer)
Mo W) ATCAW Wi (W) :

T ¥ AW 9 aw W
(varwrm)

o gy mT (V@) -
# Ady. g & 4w fn 3
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SHRI PRAJAGOPAL NAIDU(Chittoor):
Let us have information on levy sugar also.
We  waat information with regard to
levy sugar. It is connected with that.

SHRI K. LAKKAPPA (Tumkur)
There was a statcment made by the hon.
Minister of State for Agriculture on the
previous occasion. We had a Half-an-
hour discussion on the fixation of sugar-
cane price.  On that occasion Mr. Bhanu
Pratap Singh could not answer several
questions. Scveral questions were raised
by the other side also. The entire House
wanted more information. The entire
House demanded a proper price being fixed
for sugarcane. I would like to submit
to you that we should have a full discussion
on_this issuc tomorrow. Is the Minister
agrecable to have a discussion on this to-
morrow ? What is his reply ?

MR. SPEAKER : I do not know.

SHRI K. LAKKAPPA: 1 draw through
you, the attention of the hon. Minister and
request him to make a statement in this
regard.

SHRI SURJIT SINGH BARNALA :
I do not know whether you have the time
for this tomorrow or not. 1 do not know
what the business of the House will be
tomorrow.

MR. SPEAKFR : To-morrow there
will not be any time for discussion.

SHRI K. LAKKAPPA :  Sir. thisis a
most importaat subject.  You will kindly
draw the attention of the Minister
on this and let him say what he wants to
say on this.

MR. SPEAKER : He has promised
to make a statement on this.
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SHR] SURJIT SINGH BARNALA : 1
have no ubjection toa discussion taking
place. Time can b+ given,

SHRI SHYAMNANDAN MISHRA:
(Uluberia) @ ‘There are tbrec ways to
satisfy the Members on this issuc—one is
that the Government should find time for
two hours tomorrow for a discussion on the
statcment to be made by the hon. Minister.
I do not think that there is anything
coming in the way of such a discussing
being permitted tomorrow.  Aficr all the
busincss of the House is 1tr d

PAUSA 1, 1898 (SAKA)
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SHRISAUGATAROY Ona poi "
order. There was half an hour di':co::.:io:r
on sugar industry and when such discussion
takes place Mimsters are expected to ceme
Pr:pnrcd‘ with policy statements and other

we can discuss this problem. Secondly,
if the Government is not prepared to do
that and the hon. Minister is engaged
otherwise, than the Government should be
prepared to extend the Housc for one day
only for the discussion of this subject.

The third course that can be adopted
is that the Busincss Advisory Committee
should sit this afternoon and streamline
the discucsion to be taken up tomorrow.
We can take out certain things from the
Agen:la and include this subject for a dis.
cussion tomorrow. These are the three
courses open to the House and one of them
can be adopted.

SHRI PURNA SINHA (Terpur)
Mr. Speakcr, Sir, time capsule has
been unearthed and it has already been
ripped open and contents have been found
out and inventories have been prepared.
Certain items were shown to the press.
Can the press know much before Parlia-
ment can know it ?> It was Parliament
which got it unearthed and it must have the
first chance to know the contents. Are
vou going to ask the Minister to disclose
the contents of the time capsule to Parlia-
ment before the House adjourns. We
want a categorical statement tomorrow.

MR. SPEAKER : The Minister is not
herc. The Minister for Parliamentary
Affairs wants to say something.

oY wqr 9T e saAn
ve Hat (st wién ww) ;o AAA T
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tion as 3o that Members do not
bave raise the matters again. The hon.
Minister Bhanu Pratap Singh did not
come prepared with a policy statement.
So I request the Ministers through
you that in future when they come for dis-
cussion they should come prepared with
facts and figures and policy statements,

SHRI KANWAR LAL GUPTA
{Dclhi Sadar) : I want to move a forma)
motion that the sitting  tcmorrcw ke
extended by two hours for this discussion..

12-56 hre.

PAPERS LAID ON THE TABLE

ACCCUNT SOP ANIMAL WELPARE PoarD,
MaprAS FOR 1975-76, REVIEW AxD
AxNUAL REPORT OF KERALA  Acro-
Inpustries  CoRPORATION LD, pOR
1975-76; AxsuaL Reports (Hinon) or
ORristA _ AGRO-INDUSTRIFS CORPCRATICN
rOR 1968-69 AND1969-70 & STATEMENTS.

THE MINISTER OF AGRICUL-
TURE_AND IRRIGATION (SHRI
SURJIT SINGH BARNALA) : I beg to
lay on the Table :—

(1) A copy of the Certified Accounts
(Hindi and English versions) of the Animal
Welfare Board, Madras, for the year 1675~
76 and the Audit Report thereon, under
the sub-rule (4) of Rule, 24 of the Ar‘mal
Welfare Board (Administration) Rules.
1962.  {Placed in library.  See No. LT-
1426/77).
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(2) A copy each of the following 3
under sub-section (1) of section Glp;.m
the Companies Act, 1956 :—

(a) (i) Review (Hindi and English
versions) by the Government on the work-
ing of the Kerala Agro-Industries Corpora-
tion Limited, Trivandrum, for the ycar
“1975-76

(ii} Annual Report of the Kerala Agro-
Industrics Corporation Limited. Tri-
vandruma. for the year 1975-76 alongwith
the Auditzd Accounts and the comments
of the Comptroller and Auditor G=nerali
thercon. [Placed in library. [ See No.
LT-1427/77)

{b) Annual Report {Hindi® version} of
the Orissa Agro-Industries Corporation
Limited, Cuttack, for the vear 1968-69
alongwith the Audited Accounts and the
comments of the Comptroller and Auditor
General thereon.

{c) Annual Report (Hindi* versim:l )
of the Orissa Agro-Industries Corporation
Limited, Cuttack for the year 1969-70
along with the Audited Accounts and the
comments of the Comptroller and Auditor
General the roon.  [Placed in library.  Set
‘No. LT-1428/77)-

{3) A statem~nt (Hindi and Eng[ish
versions) explaining ‘reason for not laying
simultaneously the Hindi version of the
Report mentioned at 27a: (ii) above.

(4) Tw> statements (Hindi and English
versions) showing reasons for delayinlaying
the reparts mentioned at {2){(a), (b) and
(c) above. [Plazed in library. See No.
LT-1428{77).

PROF. P. G. MAVALANKAR
(Gmdhinngnr) : I want to make and
observation with regard to the papers laid
on the Table of the House ; I have sought
your permission to raise this matter with
particular reference to items 3, 7 and B in
today’s list of business, Papers. state-
m*nts, reportsetc. are being laid by various
‘Ministers and I have purpnsely not sought
your permismsion so far to raise certain
objections. But now that we are coming
to the close of the present seasion, I thought
1 shall invite the attention of the House
to som= important matters. You will be
pleased to recall that a number of impor-
tant statements, reports, Teviews  etc.
covering the activities of the governmeant
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and public corporations for which the
Government  of  India  are Tes-
pousible through various Ministries are
being laid before the House. This practice
though followed strictly and technically
in cflcct and in spirit the purpose is Jost
if they arc laid as late as 4 or 6 years after
they were supposed to have been laid.
Far c.xlmpie, the Minister of Agriculture
is laying on the Table of the House today
the Hindi version of the annual report of
the Orisa Agro-Industries  Corporation
for the year 1968-69 I know that, fortu-
nately, there is a committec for papers
laid on the table of the House which will
look into all these cases and I am just now
not on that question. My point is that if
Ministers bring before the House reports
of activities years later, they just go in a
routine way ; the matter is referred to the
committee and it makes a report.  But
the purpose of keeping vigilance and the
right of interrogating the government are
being denicd to us. Therefore, my request
to you is this. You will sce a footnote
which says that the English versions of the
reports for 1968-69 and 1969-70 were laid
ofthe Table of th* House on 28th October,
1976, and the mere translation into Hindi
had taken onc year and two months.
This is something unpardonable: even if
reasons are given they are unjustifiable
How can the government take 14 months
for meee Hindi translation of a report
which was laid already late by six years?

Now they take 14 months more tn lay
the Hindi translation. You can see how
this very serious procedure laid down over
a period of years has been ridiculed and
made fun of by the layiag of drelayed re-
ports. dly, the reasons ini
the delay are alio being laid on the Table
by the Minister today.  He lays the report
and simultaneously lays the reasons for
delay. So, tomorrow 1 cannot raise the
matter. If I knew the reasons for  thé
delay atleast a couple of hours in advance,
if then there is a serious lapec, I can invite
the attention of the House to it with your
permission, When bath are laid simul-
tancously, nothing can be done. If you
agree, therefore, I suggest that the state-
ment giving rcasons for dealy in laying
cither the Hindi version or the original,
English version ought to be circulated to
all members of Parliament at 7-30 or 8
in the morning along with the list of busi-
ness, so that we may study thosc reasons,
If the delay iv ordinary and trchnical,
we will not waste the time of the House
by raising it here. But if it is a_scrious
matter involving accountability of a high
order, we will come to you before 1o
o'clock, take your permigsion and raise
it in the House.

# Tnc Eaglish versions of the reports were  Jaid on the table on the 28th  October, 1976.
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13 00 ars.

MR, SPEAKER : I will look into the
‘Tnatter,

SHRI KANWAR LAL GUPTA (Delhi

Sadar) : Being the Chairman of the
Oommlt!tc, I want to make a submission.

A Fgr 47 & 5 1 A swe
FFEE, ag 95 TN AT § 1 FA
FHEY ¥ A FEFE ' ¥ A o
wrel & o g G AF R
T TG A 1 e 79 g & 6 39
Y ALAE F, FTVE §, ag G 3T I,
FEET I A AT Y

w§ WTgde A7 waAde & GE
e § o €T ar Jex oW
AT W R, SN 7, 8 W # AR
it wrdt § ) 1 gew FT g
FH A § W A ofefade W
IAFL | FE A T F iR aw
FImagMEmEfF 7, sa=F
e qEY aife o1 weAdr g1 J96
*E @ TG g

ZaTd wE @A §t Rt & fr
foie &% awm qT arg & ar =
wire g o @ 77 W ¥ 5 ey
&, adt wrE 1 9 s $ A
& = §

ST § R Tw WA § oy
#T 4TeT P AMEY AE qF FR,
F R TEE E, FG IF &, w7 A
ag ¢ A gew @ wREA
R § ag NS @ Wi I §F
WR 819 & W @ a5 f§ @ A
TEET g | WO g & fag &
g AT FAT A0EAT £ 4

SHRI SURJIT SINGH BARNALA :

There are two t of reports being laid
today. Ome is in item 2(a) “Review
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(Hindi & English versions) by Government
on the working of the Kerala Agro
Industries Corporation for the year
1975-76". There is not much delay in that.
Butmy hon. friend isreferring toitem 2(b)—
*‘Annual Report (Hindi version) of Orissa
Agro Industries  Corporation Limited,
Cuttack, for the year 1966-69”". But he
has not read out what follo 1, viz., ‘‘along
with the audited accounts and the com-
ments of the Comptroller and Auditor
General thereon”,

All that has taken time, and that has
been explained.

MR. SPEAKER : The delay of ncarly
g years is too much.

SHRI KANWAR LAL GUPTA : The
Minister should not be allowed to explain
these reasons. It is for the Committee to
see why delay has taken place.

SHRI SURJIT SINGH BARNALA :
It was oaly mentioned that it was a report,
“‘along with the Audited Accounts and the
comments of the Comptrolier and Auditor
General thereon,”

MR. SPEAKER : Even then g years”
delay is something unpardonable. = But of
course, you are not rcsponsible. Some-
body else may be responsible. At lecast
in future, these reports should be placed
on the Table of the House as early as,
possible. The Auditor General must
have asked for the report carlier.

‘We will look into the matter and sechow
we can cxpedite things. If you can give
it in writing, we can see how it can be
stream-lined.

AxxvaL Report 0F NAT1NAL PRODUCTIVITY
CouxciL FOR 1976-77

s A GRa wd warem §
vt Wl (s Ara @wm) o owEe
qAm, & A A A A Ay
T Jearesar afewg, 7 faeeit & a9
1976-77 ¥ afuw sfgaewr (fg=v
qur st FETr) A oF
ofr @wr wem w W@ g
(Placed in library. See No. LT-1329-77).

ReviEW AND ANNUAL REPORT (F

Bxarar Arusinum Co. LTp., POR
1976-77

THE MINISTER OF STEEL AND

MINES (SHRI BIJU PATNAIK) @
I beg to lay on the Table a copy each of
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the following papers (Hindi and English
versions) under sub-section (1) of section
619A of the Companies Act, 1956 :—

(1) Review by the Government on the
working of the  Bharat Aluminium Co.
Limited New Delhi, for the year 1976-77.

(2) Annual Report of the Bharat Alu-
minium Company Limited. New Delhi.
for the year 1976-77 along with the Audited
Accounts and the commients of the Comp-
troller and Auditor General thereon,

[Placed in library. See No, LT-1430/77)

Auptr REPORT OK ACCOUNTS OF CENTRAL
Boarp ForR PREVENTION AND CONTROL
OF WATER PoLLuTiON FOR

1976-77

Frafw sitx wnew war g st
gt Hwrww § e st (s oow
fewr) : & s (wgwer Fraror aun
frew) sfafmm, 1974 & g

T
Cx gfT #9T 9z 9 @A F )
[Pr2ced in fibians. SeeNo LT-1451 77].

AKNUAL AssessuenT ReporT Re. Hivor
FOR 1973-74 and 1974-7:

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL) : I
beg tw lay on the Table a copy of the
Annual Assestment Report (Hindi and
English versioms® on the programme and its
impl jon for lerating  the
spread and development of Hindi and i
progressive use for various official purposes
of the Union for the years 1973-74 and

107475,

sito GYo Yo WTARET (WhitAwTT) ¢
wory TRRw, ¥ grEw 7 ¥ oA §
$9 FZA NEA § ) ¥ wmAaw w7
fordt ® A vy g Wi R A A
WA T % fafew darai o w@g-
wrr # A1 fpd ® gam § afq
A F XY JATH AY ATEET W7 IEET
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wfwT A e AN qar w0
@ ¥ 1w W fF 1973-74 WX
1974-75 N fA N W amw &
FrR wrar oy &, wufE 1977 #7
e e H W oy & ) S et ¥
S e ¥ geat ¥ ferr faeane
W ST g v ¥ v e qw g,
W T A ¥ ol e gat | md
oT v &, @ TewrATew wg & feew
fet #r I T & fewfedx #
Fax el Y &, fore e giefaem
F s T wuy & ftr & wqE<
&1 wfee | I g e E e Hw-wmr
% ®7 ¥ wier % wq-ang = s
Irar, st gewt st @ wige,
g7 oow fafelt W @ i &
aTq IwE I Y g g w7
% fag wus wem afge | At
a7 o feaw Y foild ff € ol @
& X gt aow @ Swn @, @
@y twr amwr g fe feed #§ wrw
qE ¥ agE & afiwerdr ¥ £ fog
sddr & ara g e § fe @
feet & a9 § dfmew ¥ s
o7 38 dwy gra ¥ 7 gfem w5
@ A won g &

Tafr do fdr ¢ 5w
A AR it st AW
wtad § 5 S ot Fy g e
F Fuanr @ I & AT Iw I—
@t A T

MR. SPEAKER : Mr. Mavlankar, you

can only raise it. This is not an occasion
to make speeches.

STATEMENTS Re. ACTION TAKEN BY
GOVERNMEST ON VARIOUS ASSURANCES
GIVEN RY MINSTERS
n Aqr sadm wnd savw &
e st (o over ww) c owew
wgrem, § @F gar ¥ fafaw @aw ¥
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A dfaEt gra &y wy fafas
qMeEE4T,  F9E qqr A4
sfeawTT o T i w ady wTEAEy
iy arer famafafas fawar (fzed
4T AAAY FERTT) FAT 9TH G GHAT
E H

(1) faaordear 10—\ G947 AF
agaraT, 1976 541

(2) fawor  swar)
4—g=r 44, |
1977

(3) faa<or d&ar 5- |

FETEA, 1977 L BEAEFAT
(4) Fracordesi 6~

T a4, 1977l
(5) fawom deai 1- J

f&a 57, 1977

[Plsced in Librory Ses No . LT-143377)

Rerort or Desaranpe Covwission
xe. Deatu or Justice D. S. Lamea,
PREVENTION OF FOOD ADULTERATION
(5T Awpr.) RULES. 1977 AND REPORT
or THE CommrTTEE ON DRUG. ABUSE
N INDIA
e W afTe v Harew
& T sy (ot ST TR aTea) ¢
# frAfsfaa od €41 2R OX 7
§—
(1) wiw wmw wfafas,
1952 # €TT 3 F¥
Fiara (4) F w=E
G A9T g I
_/EWT FAEE
Ho TR w@AT W
o, g FEl
war o <feafaai #r wiw
s ¥ sy =0T
FTT T afed TeaiE
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ST F qfqdE

(fgsfrs  w@eaar) &

og afa

{Placed in Librarry. Se¢ No. LT-1434/77]

(2) stg sifmgn faacw
wfafsqw, 1954 ¥
T 23 W ST (2)
F oeadT g A
fravar (qid Hamas)
frgm, 1977 (f&sraar
qAAT W) #W
os i, ot f\w s
fevm?, 1977 F W
F goma # wfugaar
icg o @io fo
732 (%) # werfem
FuCl]

[Pleced in Library. See No. LT-1435;77]

(3) wsw ® wtafemi 3
TR AT ®EfT
F  ofades  (fedres
HEF W) T TH WAL
[Placed in Library. See No. LT-1436/77]

137 hars.
COMMITTEE ON PAPERS LAID
ON THE TABLE

Mimnres

SHRI KANWAR LAL GUPTA (Delhi
Sadar): 1 beg to lay on the Table Minutes
of the sittings of the Committee on Papers
Laid on the Table held on 31st August,
4th October and 20th December, 1957,

13- 8 hrs.
MESSAGES FROM RAJYA SARHA

SECRETARY : Sir, I have to report
the Rllowing messages received from

sThe English version of the Report waslaid on the Table on the 14th November, 1977.
#sThe English version of the Report was laid on the Table on the 5th Decorler, 1957,

3092 LS
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the Sccretary - General § of Rajya
Sabha :—

(i} “In accordance with the pro-
visions of sub-rule (6) of rule
186 of the Rules of Procedurc
and Conduct of Business in
the Rajya Sabha, I am directed
to return hercwith the Appro-
priaion (No. 4) Bill, 197y,
which was by the Lok
Sabha at_its sitling beld om
the 14th December, 1977, and
transmitted to the Rajya Sabha
for its recommendations and
to statc that this House bas ne
recommendations to make e
the Lok Sabha in regard te
the said Bill.”

(i7) *'In accordance with the pro-
visions of rule 111 of the Rules
of Procedurc and Conduct of
Business in the Rajva Sabha,
I am directed to encloac & copy
of the Children (Amendment)
Bill, 1977, which bas been
by thc Rajya Sabha at ins
sitting held on the 19th Decems-
ber, 1977."

CHILDREN (AMENDMENT) BILL
As pAstED BY RAJva Sasma

SECRETARY : Sir, 1 lay on the
Table of the House the Children (Amend-
ment) Bill, 1977, as passed by Rajya
Sabhe.

13 10 hrs.

COMMITTER ON PAPERS LAID
ON THE

Seconp Report

SHRI KANWAR LAL GUPTA (Delhi
Sadar) : [ beg to present the Second
Report of the Committce on Papers
Laid on the Table.

33 11 hrs.
PUBLIC ACCOUNTS COMMITTEE

aND, 18TH, 21sT, 24TH, 31ST. I3RD,
36TH, 41%T, 42ND, 47TH, AND 50TH
ReporTs

SHRI C. M STEPHHEN (Idukki) :
1 beg to present the following Reporu
of the Pu e Accounts Conynmce

1) Second Report on paragraphs
o 9 and 10 of the Report of ‘the
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)

(s)

(6)
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Comptroller and Auditor General
of India for the year 1974-75.
Union Government (Defenec Ser-
vices).

Eighteenth Report on Supple-
mentary R?on of the Comptro-
Uer Gme of
India for the year 197§-7.
Union Government (Civil' rseht
ting to Road Development in
Fourth Plan.

Twenty-first Reporton nguph
3t of the Report of LE:I
troller and Auditor General of
India for the ycar 1974-75.
Union  Government il)
relating to Rescttlement  of
Ex-Servicemen near Scijoss.

Twenty-fourth Report on Pars-
graphs relating to Railway Ex-
penditure included in the R:

of the Comptroller and Audi
General of Iodia for the yur
lgﬁlﬂs, Union  Government
{Railway}.

Thirty-first Report on  Action

taken by Goverument on the

recommendations of the -

mmce conumed in their Two
and Fourth Report

(F.m: Lok Slbln) rcllung to
ol

Exchange.

Thirty-third Report on para-
graph 33 of the Report of the
Comptroller and Auditor Genersl
of India for the year 1974-75.
Union  Government  (Civil)
relating to Haldia Dock Project.

Thirty-sixth Report .on Action
Taken by Government on the
recommendations of the Comni-

ttee contained in their Hundred
and Fiftv-cighth Report (Fifth
Lok Sabha) relating to Irregutar
Release of Woollen Garments
under a misdeclaration as Rags.

Forty-first Report on  Action
Taken by Governmcot on the
recommendations of the Com-
miuec contained in their Hundred
and Eighty-first Report (Fifth
Lok Sahha) relating to Emer-
gency Agricultural  Production
Programme.

) Forty-second Reporton Action

Taken by Government on the
recommendations of the Com-
mittee contained in their Two
Hundred and Tenth Report
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Assurances Report

(Fifth Lok Sabha) on Naval
Dockyard Expansion Scheme—
Miniatry of Defence.

(10) Forty-seventh Report on Action
Taken by Government on the
recommendations of the Com-
mittee contained in their Two
Hundred and Ninth Repo
(Fifth Lok Sabha) rclating lo
Export of Leather.

(11} Fifticth Report on Action Taken

by Governmeat on the recom-
of the C

contained in their Hundred and
Seventy-third Report (Fifth Lok
Sabha) relating 1o Directorate
of Advertising and Visual Publi-
city.

13 12 hre.

COMMITTEE ON PRIVATE
MEMBERS' BILLS AND RESO-
LUTIONS

Texta Rerort

L OO B (w:l) :
I beg to present the Tenth Report of
the Committee on Private Membery'
Bilis and Resolutions,

COMMITTEE ON SUBORDINATE
LEGISLATION

FoortH RepPoRT

SHRI SOMNATH CHATTER]JEE
{Jadavpur) : I beg to present the Fourth
Report of the Committee on Subordinate

Legislation.

COMMITTEE ON GOVERNMENT
ASSURANCES

Firer Report

SHRI YAGYA DUTT SHARMA
(Gprdaspur) : T beg _to present the Fimt
Report of the Committee on Goverpment
Asyurances.

(SAKA) 166

3313 hrs.

*PUBLIC SECTOR IRON AND
STEEL COMPANIES (RESTRUCT-
AND MIS NEOQUS
PROVISIONS BILL

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) :
I beg ‘to move for leave to introduce a
Bill to provide for restructuring of the
iron and steel companies in the public
SeCtor 5o as to secure better management
and greater cfficiency in their working
and for matters coanccted therewith
or incidental thereto.

MR. SPEAKER : Motion moved :

“That leave be granted to introduce
a Bl to provide for restructuring
of the iron and stecl companies
in the public scctor so as to
sccure better managcment and
greater cfficiency in their working
and for matters connected there-
with or incidental thereto.”

SHRI C. M. STEPHEN (Idukki) :
Sir, I opposc the introduction of this
Bill on two grounds, onc technical and
the other substantial. Coming to that
technical aspect, while going through
the Bill I find there are certain provisions
which provide for delegation of power,
¢.g. power to alter the conditions of
service of employees, power to form
associstion of companies, power to
remove difficulties, power to alter the
share structure of the companies by
notification. These, according to me,
arc delegatory powers but I find there is
no memorandum attached to the Bill,
v:rhich gives details ojf the powers o.f

o P
in the Bill, which it one of the mandatory
provisions.

Then. this Bill provides for taking over
of certain companies ; it is not exactly
taking over, but companies which are
today under the management of SAIL
will become independent companies,
directly under the control of the Ministry.
But there is no financial memorandum.
1 do not know. I would like to get some
light on this point. Is it the contention
of the Minister that when these com-
panies, which were being managed b

SAIL so far, will he taken over by the
Ministry. there will be no additional
expenditure, no additional staff. nothing
of that sort ? Apparently, it' will involve
an additional expenditure, in which case
there should be a financtal memorandum,

«2 550kl in Guzstts of Tnlia Betraocdiaary

Part IF Section 2 dated 20-12-77.
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[Sbri C. M. Stephen])

or they should say that therc is no financial
expenditure. Neither of these memoran-
randa is appended to this Bill. Therefore,
the Bill as presented to the House is
defective on the technical ground I am
pointing out, which of coursc can be
ractified with your permision. He can
subsequently do it. I am pointing it out
so that the Minister may look imto it.

Then I come to the substantial ground.
Iwant to draw the attention of the
Members on both sides, irrespective of
partv affiliation, that this Bill represents
a mijor deviation from a vital policy
in an extremely vital area of national
interest. Steel production is an area of
vital interest for us. We know the past
history upto 1962. Although we had the
steel planis at Durgapur, Bhilai and
Rourkela, production remained stagnant
around ¢ million tonnes. A committce
was appointed, it went into the struct-
uring of it, it produced ccrtain proposals
and thosc proposals resulted in the for-
mation of SAIL. The idea was that
these companies together and the com-
panies dealing with the inputs, namcly,
designing, construction, coal supply,
they will ail come under SAIL so tbat
there can be coordination. The manufact-
uring concerns need not go to the Ministry
or other people, they have nothing to
worry about, the supply of the inputs
will be the concern of SAIL. That sor
of arrangement was brought about. The
result was that in 1g973-74 production
went up by 19 per cent.” In_ 197475 it
went up further and in 1 375-76-&1! ther-
As against the 1973 figure, today our
production has almost doubled as a
result of this streamlining.

There is one clement in this Bill which
is welcome and another clement which
is absolutel 1 e wel
element is that the different steel plants
which are autonomous units now under
separate managements are to be brought
under & single management so that
sufficient coordination takes places. This
is welcome,

the other hand, a very dangcrous
1h'mi‘u now being done. The NMDCS
MEKON, the refractory, HSIL—all these
companies which are today under SAIL,
looked after by SAIL, are now being taken
apart and put directly under the Minisiry.
According to me this is a very mischie-
vous move which will be disastrous in
the matter of the totality of our production.
We will go into the exact reason for this
at the consideration stage.

We are todayi n a position of com-
piting with 1 crnational concerns.
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MR. SPEAKER : Will that not be
more relevant at the time of considering
the Bill ?

. SHRI C. M. STEPHEN : We were
imparting Rs. 400 crora worth of stecl.
The poution has been reversed. We
arc importing Rs. 50 croresvof fine steel
today and cxporting steel to the extent
of Rs. 1909 cx%re.l;l’hil is because of the
streamlining. But the reverse is goi
to be applied now. If Lhuiu:mu!nz
going to be put directly under the bure-
aucratic maghinery, corruption will be
rampant, things will become difficult,
co-ordination will collapse, our compe-
tition overscas with the Germans and
the Japancse in particular will become
cusily affccted, and we will be pushed
back. This will be the reault.

For example, this is very widely known
that in the NMDC therc is an area
known as Babubegan which was investi-
gated for iron arc—everywhere, when
you take over, investigation takes place—
for which about Rs. g crores, I underatand,
was spent by NMDC. Now it is reported
widely, and deputaticns are coming,
that thia particular thing is sought to
be handed over to Chowgule. Many
stories arc sfloat. I this story is correct
and Chowgules get this, they will begetting
thc'ldvlnl‘ie of Rs. 3 crores which was
spent for the purpose of praspecting.
So, it is a move against the public sector,
against a very vital area, where we will
be_wiped out in the international field.
So; I would like to know what the palicy

the Government is,

I find dismemberment of SAIL, dis-
memberment of CSIR, dismemberment
of h and di b in
the matter of recruitment by the nationa-
lised banks. Everywhere diamemberment
is taking place to the point ofMisinteg-
ration. This is 2 major adverse reversal
of a national policy which will affect
our selfsufficiency, which will make us
subordinate to intermational cartels, a
major revensal of a policy which has
proved to be beneficial. "I, therefore,
oppase the introduction of this Bill.

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK) : Sir,
I do not wish to have a lengthy discussion.
That will come at the consideration
stage. But for the benefit of the hon.
‘Memder who has raised certain objections,
let me first inform him that there is ‘no
need for a financial statement becaus
there would be no expenditure involved
from the Consolidated Fund of India.

Secondly, with the steel companies
or stecl factories construction in over
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two years coming to an end, the Hindu-
stan Steel works Construction Ltd. would
undertake several other works not connec-
ted with steel. In fact, they are already
engaged in more work not d

PAUSA 1, 1899 (SAKA)
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‘The hon. Member has agreed to the
major thing and that is the integration
of the steel plants. The holding company
idea was started by my predecessor, Mr,
K 1

with steel than with steel. in steel Plants
tike Bokaro and Bhilai. Very soon, they
will have to wind up from there. We
are looking for foreign parmers for them
to take work in third countries. Therefore,
the purpose of putting that company
as an appendage or a part of the steel
plants will not be beneficialto the cons-
truction company which employs a large
number of people and which has to find
wci;'k both inside India and outside
India.

SHRI C. M. STEPHEN : And help
the Dastur & Co.

SHRIVAYALAR RAVI (Chicayinkil):
Wny ecncourage the Dastur & Co.?

SHRI BIJU PATNAIK : I am talking
of construction works. The Dastur &
Co. is not a construction company.

SHRI VAYALAR RAVI: It is a
desinging company.

SHRI BIJU PATNAIK : The HSCL
is a contracting company; it is a construc-
tion company.

Then, the MECON are a design and
construction company. This company is
also taking work in international market,
like, in Nigeria and other countries.
It is taking a large number of work for
sterl Pl.mx. All over the world, the
designing companies, the design consul-
tants, are scparated from the produ:ing
companies. They have then a great viabi-
lity. It is 80 all the world over. They
arr supposed to be an indcpendent
auhtority, like a judicial authority. They
take a designing contract and they do
it. If they are a part of the producing
company, then it will have an adverse
effect. If the stee! plants do not come
up rapidly, then MECON will have
hardly any work in India. Therefore,
they have got to look forward to works
outside India. I am happy to say that
1 will be able to give them a lot of work
in the third countries. It is for this reason
that MECON has been made an indepen-
dent authority.

Similarly, about refractories, finst they
were captive refractories. Now, they are
expanding in a large way. The largest
plant will be at Bhilai itsclf, But a separate
company outside the SAIL is thought
of becausc it is to sell a large part of
its products oumide steel group iwelf.

I am only taking
it up to a final stage of making one com-
pany. It is not a part of the Ministry.
Ic will be a scparate company. Instead
of a holding company, it will be an owning
company with full authority to deal
with the production of steel.

‘The NMDC, the major supplier of
iron ore to the steel plant, is being sepa-
rated from there to make it a captive
mine of the steel plant. It will come under
SAIL. So, the hon. Member need not
have any fear that this company is being
taken away by some bureaucrat or an

inistrative Ministry. The NMDC was
only dealing with iron ore mine.
The Government has decided to give
them other non-ferrouws areas, like, alu-
minium, chrome, tin, manganese and
whatever other things come in other
non-ferrous arcas also. They have got
also to develop a consultation service
became we get demand from various
developi ies to send i
scrvice from here for mine planning,
a8 is called, in which we have a certain
amount of weakness, We have to build
thatup

These are the various considerations.
It will only increase the efficiency of the
entire thing. I would request the hon.
Member not to raise his objection to the
introduction of this Bill.

SHRI C. M. STEPHEN : The point
I was making was this: here was a
particular set-up tried in the course of
three years and found to be absolutely
beneficial in this result.....

MR. SPEAKER : You can raise it
during the debate.

SHRI C. M. STEPHEN : Why then
did you find it ncecessary to have a
different set-up ? 1 would aso like to
be enlightened. . . . (Jatervuptions).

MR. SPEAKER: Not now. There isa
stage for it, later, when you can raise it.

The question is :

“That leave be granted to introduce
a Bill to provide for restructuring
of the iron and steel companics
in the public sector so as to
secure better man: eat and
greater efficiency in their working
and for matters connected therein
or incidental thereto.”

The metion was adapted.
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SHRI BgU PATNAIK : Sir, I intro-
duce # the Bill.

13° 25 hrs.
RE : QUESTION OF PREVILEGE

wit v ww A (faeh wew)
wend AT, ¥ WOHT W ®F 223
¥ < fewmT Irgar § | A & fmdy
s o ¥ faers fafade e
fear §, vo% I ¥ A0 wgAT Ay ¢
f5 3 5@ gow =1 famdte fomr
— oaIdr F ugas Y & fqg o9y

o I Ty ¥ 5 oww OE

T QU MTET XY AGEH §

MR. SPEAKER : You yourself told
me that you would produce additiona
material which you have got. Again you

SHRI KANWAR LAL GUPTA: [
have given ecvery detail o you.

MR, SPEAKER : Merrly your giving
is not sufficient. I have to look into it.

13- 96 hrs.
ELECTION LAWS (AMENDMENT)

BILL**
THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFA (SHRI

SHANTI BHUSHAN) : Sir, I beg to
move for leave to introduce a Bill further
to amend the Representation of the People
Act, 1951 and the Indian Penal Code.

MR. SPEAKER : The question is:

“That leave be granted to introduce
a Bill further to amend the
Representation of the People
Act, 1951, and the Indian Penal
Code.”

The motion was adopted.

SHRI SHANTI BHUSHAN : Sir, I
introduce the Bill.
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13 a8 hee,
[MR. DRPUTY-SPEAKER in the Chair)
l,"‘ﬂ-
MATTERS UNDER RULE 377
MR. DEPUTY-SPEAKER : Matters

under Rule 377. Mr. Ram Gopal Reddy,
He ia not here..

SHRIMATI PARVATHI KRISH<
NAN (Coimbatore) : Sir, I want to
make a submimion.

st qow W (3%t Fw) ¢
wsR wgew, 49 W Ew 377 %
qHA Tl AERT W I A7 F AT
ow Nfeg faay o1 Foaet orata vay
HERA AT AT £ 1
MR. DEPUTY-SPEAKER : Ifthe Mi-

nister wanss to reply, he can inform the-
Speaker and reply tomorrow.

et o AR ¢ A e rEe
T e a1 5 ow g wRy
#1 fomr & ¥ fag &% 1 o #A
14 ard@ &1 Fgr a1 ) foa® fro
fafret age 7 W A ewr aEw ¥
ot @it fear 2

MR. DEPUTY-SPEAKER : Under

rule 377, if the Minister wants to reply,

ocedure is, he can inform the

S er and then reply. Unfortupately,

he has not informed the Speaker. If he

wants to reply, he can inform the Speaker
and reply tomorrow, if he wants,

e st ofare wwm ey
(st oW ATCTew) : FUTERE WER,
T frft =T 9% qMEIE 'eEm q
frelt g & I F FE Famw W ¢
A ¥ & g dure g A At
T w2 & faq WM wE E )

FeeTR Wi ;T e, 377 &
T ag ¥ 7 foar amr }

duced with the dati

s8Pyblished in Gazette of India Extraordinary Part I, Section 2 dated 22-12-77.
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ot o Arcaw ;. F GEw T
uEY AT B, e § Fw A
f& & fret arg B 7em & foumr =
AMEATE ) ... AR d

MR.DEPUTY SPEAKER: The Mini-
ster can reply tomorrow. We will send
him the extract of what the hon. Member
said the other day.

SHRIMATI PARVATHI KRISH-
NAN : Sir, I want to make a submission.
The time allotted for the Resolution about
the recommendations of the Railway
Convention Committee is only one hour.

MR. DEPUTY-SPEAKER : When we
take up that Resolution. you can make
that submimsion.

(i) FAILURE TO INCREASE THE PRICE
or SuGAR CaNE

£ wEl § s arg
a1 @ g J2 e w5 Fmr a7y
§ 1 ¥¥q gmg gfowa @ ¥ fae
T EXETT F EE A A7 ogaedr
FA W E )W oIEE Ay

FAUSA 1, 1808 (SAKA)

Rule 377 174

@ won ¥ET w T g W
AT FpaeaT T AT Y )

amEt gEr #X faar oA, 1975

)

% IEF a9 FT 5900 AT FRAT

IR T & aw A g g
e @ T F 9 8R 8 I
wfa§ ST A AT Jg
W o A o E af
g

1948~49 ¥ wffy W wgwe
fread X @rr Wt F w9 ¥ AT ¥
W T F & fay oF wnfar
frrmr @ Y forgad wnfar am &
T AMIT T AT | 99 fe@T F
TTETR 1948—49 ¥ I W F7 4T
fowr o " 32 = oww A
o fogr @@ @ war o 1 AfeA
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[t zrwardy wyal] -
AT w4 % oz F et e
I & e ¥ feam & fgmm ww
62 ufwr g 4r ag W wE w3
15 sfam @ ¢

l
FIFR FT F&7 & 5
wifast # arer € @
mHEA G R dsF

ga g gafa o el 3 s
A g @ afer #ew ox gur
ag 1970-71 § 0.2 wfowa gar &,
1971-72 & 7.5 wfowa gwr &,
1972-73 & 15.7 wfrwg gur §
1973-74 % 10.8 wWhiwxr gar %
a7 1974-75 # 9.3 wfgww

g ar @ 1 mar awg ¢ fr feaet
F A A e T § g -
AR Y AR IAF T F 2m g
T R ?

wYag ate w1 3 wew WA X
7@ X gt wgw # @ frar o
f& wr T W qE s far an
WK &FT g &0 & foeira w2 frady
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f& W @
TR ¥ ¥ @ a1 Igwm A
g | W AT W

R F oatfs wgT Wk wr ¥
AT F Y 3 T ax A | aw
AT FT A ;W 15 o Wi
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AFET, WH W AR A
#fy g A #T @@ gIF 1 Q@
&1 § T o #09 e w§i
T 5 ge @W s O e
Fad g Eww § oo
15 B Anr e A oEy &
) A A § A Fgr qf N gAw

A Wi afeare wweme walt (i
T[T ) 2 WA, AEE e
Wy wgr @ R w9 Ag A @
Wiy & sgm 5 a9 g
faad & 9aFT AT §AT F

s

¥
3
INAR wftaa : 81F 2, 98 T QY
v ifag

(ii) MisMANAGEMENT IN THE C.M.I
LTD. aND EAsTERN MANGANESE AND
MinaraLs Lto., Doucnaxcn, BiHar

ot Qe wang w4f (Feww) ¢
U agew, § woq A9 w7 -
gifre awem @Y gWE AW ¥
\wﬁm &, e & QR Ta SR

awt & fredyose @ mr & foed
FTA 4,000 AURT W@ AT A feafa
¥ g w1 § 1 g @ oEew &
1oooa—nmw§ﬁmm

PAUSA 1, 1899 (SAKA)

Rule 377 =~ 178

Y, afoeq wR W @Te o FY
st Y o & ag Fewn faega wew-
afeqa g ﬁam Wh FIw
4,000 79gT w&T X @ § AR 13
FHFd A TG F TR ] ) T 4,000
Txgdt & wrfeel Y faee @3
&1 50,000 AF TFA § A HHEwE
g Tfg & ag sAe W A
g fr agt ¥ 30, 40 TAT FTHWT

FET X 1960 ¥ wfade €T &
gt g frrr @ 9wR sl

W g wR wA o T
'ﬁamémlwsﬁmﬁﬁ
For ot A fer m @
s A" FFEY F 99 IETAT
'@

@ﬂféﬁr«mmmfﬁw
&

Fodt F gdwr #7 IF F o
A @R F s wfafow 3
ST OF &M AR, 1976 ¥ gt
R 4 | Y WE N A o
AT FXF Ig 9 G ot &
fr @ Fot W wfgbma 6
209, 237 WX 408 ¥ wptr

5 4

24
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[ Qs swrz a=f]
g Fow Aifgh | e wf qw
gu 9T W Fad a8 gtk ¥

g ©F afews s & TEE
a7 ®r AT e §, ¥fe wa
g A 99 GW FEX EIesV ¥y
T W FT W 1 owmy f aw
T ¥ emmwd 5 n-Fameroar
TG & 6wl F1 famiwr frar
g A g WAy ¥ 99 go & 23
Fwfrar guy weEi ¥ et § e
TR § AW WST FfAar aew
i § | W SR B wE W uEE
T ® & WY AT wewfa
= WY 10, 50 W9 ¥ W A &
W T ¥ A W FEEAT F 0N
T A get o §, W 200 ¥ wfuw
TS § WX 500 TFE & Samr WS
W AT & SR g @ weea )
FATT TIT F7 AN THT W Sa0dez
HTEET TETZ R

afs @ W afgm ST F =
TR # TEw A @ & oav dd
TEa § Wgd | wEl wE &
BRT AR & SAd W § omew
& womEr W ¥9 A9 &) wEF W
R ST ¥ TR W § |
afts g

£ W A B 27 AT,
1977 1 oF HArGEw W faawz
faan a1, fEA oy a5 38 9 FHEEHY
T gt d W Iw § & w2 1 am
wiwg o § 5 W oW &%
= g fear W At 4,000 WAFT
g ATET T A WX OF fawe
feafe Saw gniti

(i) REPORTED NEWSABOUT WRONGFUL

v aikocumet 55

- Swapesu POLYTRX LTDr, GHAZIA-
BAD
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ot oy AW (SAEyR) ;e
wgre, § ag T WM Aner wmd
s st g | Fream A agar s
7y wifeen weiww ar fedY o &q §
g e, Afew g3 R T
g 377 ¥ o famr wwr ¥ ,

w2t arfsdam o firer § o wTa-
f amT dare wAY &1 O ey
FTe faer § wro A § v s ar0w
Y TH G F IA ATAA X AR QI
& agt 13 wogdd I o o
Wg qF A MRS TEET qW T 3,
o1 wErdwEr W @, @WE TS -
T TR WL HIAT A0 F 7 qarafa
W § | 7g o T i qiw §, § weHT
W oaE ¥ oA N aRE
AT i W ST E

Ry FreT fow ¥ 8 g wegE
g1 wgfas g s AT @R
ffrdw faw, St mfsamarz & & o=
w Waraw sayfar & Fer ) @
Hyarem sy fe e qoafa ar & &
fes Totfa § N gw T ) T S
Y FEE Y, 7w o ag aEeET ¥
AR GHFAAT G § a9 ot T
g

o T e wem g wd,
fegea™ &7 T4y TXT W WA F
IR ¥ qAgd % Sfew st gHoTo
aaf & T AW F AT F FTO wwAr
& 1 FTQ Y et faw S ol W=
Y ) THF 14 W@ WEd T
Rfwdww mfeqrars & § 1 SE@% Fav
o Agn § W WY Hraree sy far
& 9% ST 9aH 2200 &, ¥few g
falt a<g & WY 9% 9T FINT FAQ &2
(34l
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e T w8, i gy e
Ffemd fwafes o gro Fo awf,
1 osgerar w7 F forg #7147 | oW
¥ 6 T %1 AP @I & drraw
sagfear & grge ¥ qud wi g
N AT ¥ I OF aaEw § %
< fea, o 7rd 62 % @i @ N
TAEES faw awAr 9y £ SR
™ & wwE A 1 A 0o e mx
FawzT Wiz ¥ 9 wdad 78 w7 )
uw fewd fiv wfeg # e o2
o = @ T, Afew faw e
=&t # fard & faard) o og ¥ 1 oft awf
et g ¥ O F T ¥ fasw
T qit W S N we fom,
afer v adedy w7 g€

7§ aga wiw  wewr § 5 o
sl fegeaw ¥ v & w% g W
e T T g, I arE 6 A%
TR @y, Ffew daem sagfar
@A ArEEA AT fF g Ffgaw
FrE wrla wE ) T ) T g fE
g WTEo ¥ro Mo ATEo, THo WTFo &ro
oY faw waram ¥ WY SOTET aEaaT
g

w2 F1e FAe # WIS gare AAgE
FTE W § 7O H e § fifeq
&1 4 af ¥ 9 Ty o< aATg g
far Y & 1 o #o Yo wTdo wT
afewr @t favon sagfan & @
et g § Wx ey w1 &9l & dad
& fawx 2 1 & fawr w@meg o)
=N AT ¥ %g ST STEe
g fF mr wror @ fr ofem #rwa ¥
S GR AR AT FEYEY 6 TR
foe s gat # §, agi F ws gA
ARy ¥ v 6 s 8, afe
Hrarem wugfar st wrfo o dto
ko ¥ Jwcit I§ FTMR F T

PAUSA 1, 189 (SAKA)

Rule 377 182

FAWRIIGUE; MA@ wann d
I wmww femm o @}, W g
Tl A A R A T

I WY THT § 77T, 1977
# d7 Wy F v on fafae 9
frasa fan aay o) & oF T R
# Frw F @l Afedw F A
it i ¥ fod, afs 3 &9 %X
JTET AT XY JA7 qAg F1 qqA
TEEAT W1 EE | 9w wrEe o dVo
qrfo w1 N 7 fae ¥ &RCw SWY
SR FET I FA B T AL
TEY

%5 fort & Fem wmgar # fr 3w
L H O ST I3 /7 5@, L
@ AWy ¥ e s T A
e smgfon & ama @Y gu €
I A AT 3, @iF WS ZE A_gA
N wN Y o§gWw F &S ¥
g w1 wawa € &1 I FREE
1 Tu13 AT They WX o So o
e ¥ WY AwET dren wayfEt
¥ fabr gq § s widy g ¥ @0
Fuwel T @ & % fawrs iaTd
R | W JA@T FRIF A
F aw N o wfd@ g@aT awaa]
g fF odo mre o, fau AT
NI Hateg 3o+ favg  T5
AR TR | & = g s
wa ¥ faeqa awm i < afes
%1 frroware fd s & and #F wrdandy
i agl ar g

(iv) FrRE ACCIDENTIN SAMACKAR OFFICE,
Boupay

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Sir. recently four persors
died because of the fire accident in
Samachar Office in Bombay. You know
that there are so many accidents in rail-
ways ; there are so many stabbings in
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[Shri P. Rajgopal Naidu]

Ambassadors’ Offices and there is so much
of sabotage in the country. Many people
suspectthattaisis also asabotage,

Government has not given the details
withregard to the recent fire accidents,
Goveram-at has also not said anything
about the hclp given to the families  of
victims, wheiher  compensation was given
or n>t, Itis creating ascare’in the country.
Ualess G takes stern

to put down all this violence it will create
confusion in the country. Therefore, I
rej:zst the goverpment to investigate into
the matter and let the House know about
the details.

(v, FAILURETO OIVECITIZENIHIP RIGHTY
TO REFJGEZZ WHO CAME TO INDIA
ArFTER 1971 INDO-PAX Wan
ot W17 Ewe went (I@I) ¢

IUTRA WEA, § wA IE GG T

I 9 § o w1 @A Wi A

T3 9z oo Arfgw o Wy wae
aifa A &, fog ox Tohm awar

1371 # fggema atx oifeeEm &

3z ¥ w47 fga o AT & e
@A A A1 F F I gAY WA

1 TEAT F4TA" | § I FI AAL F1 3W@

AT §, I9 G9y I g v

qIfFedT o SRS £ oy @y Ay at

Ig TR KT 94T ASY A1 5 A1 § Y

FAFLEH faag ara T aRY £ o

qifseata & werL @Y AW I it

A 3% TR qar fag ¥ Fror @A

AT F1 ¥ wifpeE §1 0w

Fawagrng 1 qfcoms ag o fe gra

I AFAT FAT TW FACN § AT A

I A7 71 @AY 7 F gt AT §1 @

& =17 v ®1 7. 7Y Treqy q|ar

g1 ZAAT wR § gfeerE ¥ @ 9

W A I F g A1 AT ITHRT

S I YA AT AT F TrE AT
g 1, gaig & fggwarT & a9 s o

I # G847 AAET qTHT ATW § | WA

I am wera gavia § 1 qR wmead

§ar & v dwar 2w & afmdt & @i
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¥ fag 2w & A Wy wgrAl §
% WeTT §, Ffww 3T ¥ fag ow A
adl, o% ¥ adi o g Harew A
T a§ IR WAy ¥ faq 2 @Y '
far | 7 &Y /) ¥ ¥ w1 wHEW =
gAY ? 200 TIQ F A wE AW WU
BT WY 7f A TRI 1 XY oW H
IFMA A Wred Faft g oW =
F ET07 WX FLA® L) 0T X
I ¥ @R ¥ fog #1E ww A R
w11 ¥ fag 3¢ e wow faed § WX
I w115 Wy fed g
1% X ara #7 qEOE F Fay § ww
1§ 1T w1 faatg s EEar ) I
T W g o 4y, xg ft g
T 1 ¥4 30 T9F SR famd W
qvad K1 arw qg ¢ fr mA Ix A AWE
WGl F #T H weqrew ¥ 97 I
o Ay T 6 g A rgd wafad
g & Forae 1 Wiy ag wef ¥ 3 ?
I7 & i &R & fAC g A SR
T foradt ¥ g wd s Mo
ga ¥ wiqafad dama R frwsra sa
forat Y a7 FTA 9@ | T AR
ug wg § fr arfaTeas w&vowraw
g, TETR ? T AT I AT oGy AT
& o1 AT WIE £ T A7 WTARE:
&0 % fae 1§ I¥ IF0 LT adqrar 4K
ag agl, W geEre w faw § wf
¢ ) o, F AfFar w1 wfEw
off 74 ®Y 48 AP 2 FHAN JOAY GOGIT
at wg W 97 fF g7 1 amg FAF |
ATl 99 F arq Ay 99 Wy o
X 4 qMTE ST | JMCH A A ®
A JAR AMGR | T I ATIEORAT
T sifieaT< gt a1 I & wf dwaiew
& =t Qe Iquz §, g A e
gedt Y a1 & w1 grEr ST IR T |
q A oy g fraw ot Agf feand o
oy gmEm AT ARt § | B X pafay
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T/ ¥ F wfRn wEwA fear ar | A
ITHFAE AT T W g1 IASF
forg zareat =€), 933 ¥ fag fram o,
WY ®) W W), ©A FY 79577 AL,
T8 WY 37 F am 7g ) T afdfmfy
¥ WRT sa7 9Ra FHR FAX 200
i gy § IAH) WHEE & fAg 3w
wta & o ? ¥ faew weEm f
ATER IT & NrAT8 F, 57 F TRAT
Y =RYr w9 Ao fed
FT W | Komm § ¥ 0F AAV
AEEY 6T qF T A &Y AT W
AfadEd 7w 48 ¥ W oy Fwag
w2 W fvwT &7 % % amforar &1
wfawTs. % ¥ a1fs & oapaa ofem 7 faar
TN F 7y At # 3 e
quag & oY w7 8% Wz T
qag

{iv) SALE oF SEVERAL THOUSAND F.asT
PARISTAN REFUGEE WCMEN FRON MANA
Caup

SHRI SAMAR GUHA (Coentai:
Sir, I want to draw the attention of 1he
House through you to a very shocking
and at the same time shameful affair that
has been reported to the Chief Minister
of West Bengal by a delegation of MLAs
whowere sent to Mana camp, Deoli camp
and other different camps  where the
former East Pakistan refugees have been
rotting for pericds ranging frem 7 to 15
years, Recently a group of MLAs was
sent  there to sce the condition of the
refugees in those camps. On the 171l
they and also 17 members of those refugee
camps have made a representation to the
Chief Minister of West Bengal wherein
they have said that about 10,000 girls and
women have been taken away from the
Mana camp and other camps also and
sold outside.

SHRI SHYAM NANDAN MISHRA
(Begusarai) : What are the authorities
doing ?

SHRI SAMAR GUHA : There
arc serious con plain's against the authori-
ties, The girls and women have been

j d to sh ful behavi There
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are reports against the police also that
some of the girls were taken away and
atrocities committed on them. You will
remember, I raised this matter of the rotting
conditions in which the refugees life in
different camps for 7 to 15 years. 1,30,000
former East  Pakistan refugees have
been kept by the Government deli-
berately in Mana and other campy, from
where it is very difficultfor them to come
here and get any information whatsoever,
They cannot come to the cities and make
complaints.  All kinds of reports against
the employees and some other agencies are
also coming again and again., The
Minister for Rchabilitation is not here.
T want tomake a humbie sggestion through
you to the Minister that he may make a
statement on this matter. The report
has come out in Ananda Bazar Patrika of
18th December and ithas been submitted
by responaible persons who visited  the
camps. I would humbly request the
mimster to enquire into the matter about
the behaviour mcted out, by the government
employees and aiso many other agencics
working there to the rcfugees who have
been kept in Mana camp, Deoli camp and
other camps in  Dandakaranya. An
enquiry should be made and a report
preseated here.  The conditions in which
the refugees are living are almost at a sub-
buman level. A team of Members
of Parliament should visit these rcfugee
camps and make a report to the Govern-
ment about their condition and also the
icy in regard to their rehabilitation.
ese refugees who met the Chief Minister
of West Bengal made an appeal that they
want to go to Andamans. The other
day when T raised the matter, the minister
said, they will not be sent to Andamans.
Almost everysession I have been bringing
this matter to the attention of the House.
The Government promised that they
will be sent to Andamans, but the
Minister said the other day that they
will not be sent to Andamans. The
arcas have been cleared there and these
refugees want to go there. I would
again humbly submit, let the minister
make an equiry about this report that
has come out. Also, lethim send a team of
Members of Parliament to these refugee
camps to sce the conditions there and
make a report and also submit a report
about the policy and programme for
their rehabilitation.

STATEMENT RE : APPOINTMENT BY
INDIAN RED CROSS ¢OCIETY OF
OFFICIALS ON A COMMITTEE TO
DISTRIBUTE RELIEF MATERIALS

vy st afeare weaT st
(fr owerreerw) s, 24 9,
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[t v wroaw)
1977 #1 &-FE & gy ¥ 7O
sy e qone A1 X @t oT I
) mwmgegn e AR am A
wrared fear a1 5 5w # 9w sk
STy | W9 99 wTEEe & gafes
9 ] T 9T Y W gR A AHET
1 57 grara & foran fe dio o wréo
FATE T HIFTEAY | Hodlto
e & wiwerd ¥ A W W
dro @0 wrko ¥ wiawifadi & 7w =
7z gfaa fran e wiifs ag o5 W
et we §, wWfAT ©® F SR
o dto wrio F FrT 7 # 9 AwAY
e ga 7 W= Wi w1 vy fx Arfax
WA I} A T 6k yeq AN
arfge 1 #o o wrde WR W
st 3 wgr fr G I F
AT mawn g | TWH
fenfamagm ) @y oF
WX TEr fqeen f5 w0 oW gy
wreey fav, faaaT woar 36 3 WwwE
1 fear &, 39 T 1 oY G F
fHarard 1 @ TEEY D ¥Q
ARy o X famr qnift, O @ gaw
AT SOTRT A 4g NG 1 A gaT
] N H wrarw far g, @ foe
TN 7 39 F Aarfas aewreT £79 I81q
7, qg & AT F wiwye T TgaT
£

st ww A fag  (Inavm) -
wqTH oA oA wT R &

ot T AreRe @ 3@ 9§ w1 @
Bl MWFIaT) FATT
T 77 1 fF St sRmd % oma »
w§ 41, Iud R A g
wTET FHAE I8 gt 5 N wwe F
fquiv 7, § N wAdET W
FHET F G WM, G, 9 F w9
w3y 71 zafag 59 § 9 9 feaw
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FOMEIA @Y wyag ¥
HYe T WT, a1 37T A ITE ¥ qg WHT
oI fF & @ AT ¥UF ¥ fHq
A< § WR w9 9 ¥ T ag
w fa 32 A Ft fF w18 §, ouo
£o 8658, ¥lo THe WMo 6141 WK
o TTo Hro 8295 | T FT FEAT
affgEAwd awg w g e
feat war | ST T ar W WE w1
Fg T qilE FT G & § AqY
TR AR & W e W g g for
T WK & AT ©H FI F AG &
AT B AW A oF QY A I
LU

T a7 e g i
T A € gE IAC T A 7
apfead & § Wi 99 & TR 97 o
wo g fear & @ g R
TN E RN 58 @
% oW+ F 5 wE FB gEEm
gwr g ar Al « 39 A AAAY AT
W@ warar ¥ faudft, & AT qeEn
T 7527 *1 T & oy

gt am gz N fr 2 dv &
8 4% 52,000 TTX ¥ farxgr v fad mr
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RESOLUTION RE. FIRST REPORT
OF THE RAILWAY CONVENTION
COMMITTEE

THE MINISTER OF RAILWAYS 4
{PROF. MADHU DANDAVATE! :
Sir, [ beg to move :

“That this House approves the re- '
commendations made in paras s, , 7, 11,

? 17 an 18 contained in the First Report
ol the Committec appointed to review the
ratc of dividend payable by the Railway
undertaking to General Revenues as well
ay other ancillary matters in''connection
with the Railway Finance and General
Finance which was presented to Parlia-
ment oo the 17th November, 1977.

That this House further dirccts that the w
action taken by Government on the
recommendations made in this Report,
should be reported to the Commitrec”. *

Sir, by a resolution passed by Parlia-
ment on the 15th January, 1976 in the
Fifth Lok Sabha and on 20-1-76
in the Rajya Sabha, the recommendations
contained in paras 4, 5, 15, 16, 17 and 23
of the Eltvemh Report of the Rnlway

1971. in the matter of dividend plylhle
by the Railway undertaking to General
Revenues as well as  ancillary matters in
connectian with the Railway Finznce
and General Finance, were approved by
Parliament  with the further direction
that the action taken by the Government
on the other recommendatioms made in
that Report, as well as in the Eighth and
Ninth Reports, should be reported to the
said Committee. The action taken on
thesc reports has been duly advised to that
Committee.

The recommendations made in the
Fleventh Report of the Railway Convention
Committee, a1 approved by ~Parliament,
determined the rate of dividend payable
by the Railway undertaking to Gencral
Revenues and other ancillarv matters in
respect of the financial year 1976-77.

With the discolution of the Fifth Tok
Sabha, the Railway Convention Commit-
tee constituted in 1973 becamc functvs
officie. On the constitution of the Sixth
Lok Sabha , a resolution was passed by
this House on 2nd August, 1977 and by the
Rajya Sabha on lhAuS.l!t, 1977 consti-
tuting a new Railway vention Com-
mittee, consisting of 12 members from the
Lok Sabha and 6 membens from the
Rajva Sabha. As the recommendations
of this Committee in the matter of
dividend payahble by the Railway under-
taking to General Revenues and other
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aacil wmatters  duly approved by
Parliament in respect of the current
financial year (1977-78) were not available
at that time, the budget estimates were
framed on the basis of the arrangements
approved by Parliament in respect of the
financial year 1976-77.

In their First Report, the Railway
Convention Committec, 1g77, have
ded that the fi ial arrange-

ments between the Railway undertaking
and General Revenues in the matter of
dividend payabic and other ancillary
mateers, as approved by the Fifth Lok
Sabha in respect of the financial year
197677, may be continucd in respect of the
current financial year (1977-78) and the
next financial year (1978-79)  also.

As observed by the Committec, during
the ycar 1976.-77 the finaacial perfor-
manccof the railways registereda mar-
ked imp! over the previ
two years. The Commitice have also
noted with gratification that the budget
cstumates  presented by me in June,
1977 for the year 1977-78 cavisaged & net
surplus of Rs. 32- 50 crores as against the
net surplus of Rs. 26- 45 crores projected
in the interim budget presented by me
in March, 1977. Iam happy to say that
during the period April-October 1077,
the Railways’ carnings haveshown afurhter
improvement, in that our gross carnings
are R«. 82-% crores more than the earn-
ings for the corresponding period last
year and the net working results are alo
better that the budget proportion for the
current year by about Rs. 30 croes.

A« the Convention Committee have
pointed out in their Report under consi-
dcration, the Railwavs’ indebtedness to
the General Revenues under the Develop-
ment Fund and the Revenue Reserve
Fund continuc to be substantial not with

i the marked imp: in
the Railways® financial performance. 1
agree with the ohservation of the Con-
vention Cymmittee. it would nced serveral
years of sustained efort on the part of
the Railwavs to wipe ot these liabilities.
It shall. however, he the constant endea-
vour of the Railwav undertaking to aug-
ment the earnings and to keep the
working  expenses under strict check in
order that the loans taken from the General
Exchequet may bec repaid as quickly
as possible.

With theve few words, I commends the
resolution for the consideration of this
House. Before I sit down, I would like
to express mav grateful thanks to the
Chairman and other Members of the
Convention Committee for the ardous labour
unh~rtaken by them., for their sympathetic
consideration of the Railways’ problems

3092 L.S.—7

Convention I
Committee (Res.)
and for the epedition with which they
have finalised their recommendations in
this regard for the ycars 1977-78 and
1978-79.

MR. DEPUTY SPEAKER : Resolu-
tion moved :

“That this House qpproves the re-
commendations made in paras s, 6, 7, 11,
14, 17and 18 contaiged in the First Report
of the Committee appointed to review the
rate of dividend payable by the Railway
undertaking to General Revenues as well
as other ancillary matters in connection
with the Railway Finance and General
Fioance which was presented to Parlia-
ment on the 17th November, 1977.

That this House further directs that
the action taken by Government on the
other recommendations made in this
Report, should be reported to the Com-
miteee.”

Shri Mobd. Shafi Qureshi.
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PROF. MADHU DANDAVATE :
We have acepeted their demand’s and
they are saitsficd and have withdrawn
their strike.
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SHRI M. KALYANASUNDRAM
{Tiruchirapalli Refore I begin my
speech. may I know onc thing? As
promised bv the hon. Railway Minister
the other dav, his statement on the ros-
tructuring of the Riilwav Board can abo
b~ taken up frr discuuion tog=ther with
this raeilution s» that w= may discus
.bath tagether. Is that th: pxition, Sir?

PROF. MADHU DANDAVATE:
In the other House, members who parti-
cipate 1 refered 10 the restructuring abso.

SHRI M. KALYANASUNDRAM:
T should also join the Rallway Minister
in thaiking the Railway Conveation
-Commistee  for  their iden report.
Or wird abyut the Convention Com-
mittee itell before 1 proceed further.
Belore 1971 thefunction of the Radlway
Convention Committee  was  limited
.o _seitling the finances to b: eppro-
priated to the gen=-ral revenues. During
the past 6-7 v~ars. the scope and func-
\toning-of the Riilway Gonveation Com-
itt= have eilarged. They are func-
tioning mo* o s as a watch dog on the
-fanctioning of the raflway sdministration,
its hnanccs, its method of working, ete.
I think this shoud be kept up and the
Railway Convention Committer may be
made a Standing Commitiec and ant as
an anaual ¢ ».n nittee. Ifthere is a change,
there will bs no contmuity. 1 thidk
for two years one committee should be
allowed 1o function. This shouldbe con-
sidered by the ‘Speaker and ako by the
Railway Ministcr.

With regardl to .the recommandation
ma-le by the Convention Committee, this
House has to accept them as they are
because we are nearing the -next budget.
Still may suggestion will be that sufficient
-alacations should -be made for .the on-
going scheme=s which are delacyd because
they are also contributing for the lasses
-in revenue. ‘Sir. large amounts dof money
g=ts locked up in construction. Construc-
tion works get prolonged for a long time
without earning any revenue during that
period. Thnis is a thing which must be
Avoided. S:condly, the railweys could
not_improve their carnings due to non-
fulfilment of -promises of traffic made by
other -industries; plan targets arc not
fulfilled and no trafic is forthcoming.
Whnile the Railways have made artange-
ments [r taal traffic. that traffic which
has been promised is not forthcoming
which is another reason why the railways
are being put to financial difficultics.

The hon. M~mber who spoke carlicr
referred to the fact that the working
expenses have been on the increase, and
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that the revenue is not commensurate
with expenditure incurred. 1 do agree
that there is scope for improving the
revenues, bat thic is unt the correct way
of looking at it. that is ta say, 10 go hy
what it the amount soent, what is the
e have (o see what is the
ing rendered and whe-
mpmvement in that,
This is a public utilitv service and on the
efficisnt warking of the railway system
dep~nds the entirc economy of the coun-
try, not ta socak about the defence of the
cowntey. Those who arc decrying the
imcrcase of working expenses, 1 think,
do not realise the results or the services
rendered by the railwavs.

1.do not hold any brief for the Railway
Ad:ainistration. I will come-to this point
a little later. How art we to judge the
performmnce of the railways? ¥ is aot 0
be judged by the increasc of working
«wxpenses or by the revenues. They are
shaving some socigl burdens. The hon.
Minister told us about the indebtedurss
of she sailwaws to the geneval revenucs.
No doubt the indebtedness is of the arder
of Rs. 477 crores in the current year,
For asuperficial shserver, itwould appear
to br a hugr amount. But those who
know how much the railways are incurring
as a’loss due to carrying this social burden
would appreciate the obligation that the
general revenue owes towards the railways.

‘The .suburhan seniiee being srun in
the metropolitan cities is a very important
service for industrial workers and o?*c:

iog employces. Their rates arc q

B T s has 0 e o Lol
oppome any idea of increasing these rates,
This is an cssential servier for the wage-
earpers. The railways are incurring a
hoss of Rs. 200 crores a year for running
the suburban service dlone. Then comes
foodgrains. Then comes the needs of the
defemer-vervices, —all atconcessional rawes,
Therefore, one has to take into account
all'these factors. But this does not mean
that there i1 no scope fo ment
of earningy or for streamlining the wark-
.ing expenditure. There is scope for im-
proving the working expenses. Now, there
is a lot of wasteful expenditure; in spite
.of the inceease in warking cxpenses, cont-
flaints arc coming that the workerss do
not get praper tools with which to wark.
Supplying of sparc parts should be immve-
diately attended t0. The complaint is
that the quality of spacc parts, tools and
other consumer goods supplied to the
wark shops and the loco sheds and other
arcas are deteriorating in addition, the
working oxpemses have gone up.
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Avother anomaly is that while work-
ing expenses are incrcasing, our work.
shops are not put to full use. There
is a surplus capacity in our workshop,
Skilled workers are available in the rail-
way workshop; plants and machinery that
are available in the railway workshop arc
also good. It has got to be put to greater
use so that you can bring down the cost
of expeaditurs on repairs and maintenance,
The effective way of bringing down the
expenditure on repairs and maintenance
it by making the workshop to work to
jts full capacity by making available to
it the spare parts and other qualitative
consumer stores without difficulty as and
when they are required.

This takes mc on to the question of
purchase, supplies. storage and distribu-~
tion of stores ia the railways, There isa
1ot of scope to streamline all these things
and to improve them thercby preventing
the leakage of revenue and wasteful ex-
icure on spares. If the Railway Ad-
ministration has cared for the cooperation
of the workers, thc cxpenditure on repairs
and maintcnance could be brought down
and th~ir surplu: canacity more fully
used.

Then. Sir. the hon. Member, Shri
qureshi who was pleading for the rail-
waymen just now forgot that it was under
his regime that he put a ban on the con-
struction  of new quarters. I would
request the Raitway Minister to lift this
ban ona  consteuction  of now quarters
and prwile fr the staff adequate quar-
ters.  Another point is that all vacancies
in the higher grades are kept pending
although he has been promising in this
House several times to fill up  the posts.
In th~ 1o shed and in thr work shops,
the officers” ponts are not filled up as and
when they arise as a measure of cconomy,
Honr of work are not propedly cuforeed.
The Railway Minister told us very re-
cemly that tn hours duty has been
enforerd in respect of running  staff.
It is not correct, He is misleading.
In 1073 when Mr Qureshi was the
Minister ol State for Railways, he en-
tered inte an agreament with the loco
running staff that the hours of work for
the running saff would be ten hours.
But. that has ang bren eaforced at all since
then,  What th e Railway Minister claims
is different. Passenger services are al-
ready haviag ten hours work because
passenger anl espress (rains have 10
run fast; you can have ten hours duty
there for the loco running saff who are
working in the passeager services. This
refers onlv to the yoods services, For
running the goods trains,  no where in
India, vou have cnforced the ten hours
wn-k leaving asid * the thirteen or fousteen
hours of work. Look at the protest by
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the loco running staff and the admini-
stration. The goods train services will
give 50% of the railway earning. The
loco running staff have to bear the burden
and they are resisting; thevcfore. T say
that their grievances sould be sympa-
thetically considered.

There is a lot of scope for improving
the revenues. The main point here is
that the workers must not be made the
target for any project of economy. Three
lakhs of workers are still being treated
as casual labourers. This waz on¢ of the
demands of the trade unioms in 1974
strike. Nothing has been done although it
is ncarly one ycar mow. It may mean
some financial commitment. But can the
railways run without thoee labourers?

J Thi
cheating the workers and  exploitation
of labour. Thir should be rectified as
early as possible, at least by the next
budget.

Ome word about the finances of the
railways. Looking from a distance the
finance of the railways may look depres-
sing. Bot you must judge their perfor-
mance during thirty years after Inde-
pendence in the background of what they
were at thattime. We inherited overaged
wagons, averaged coaches and locos over-
capitalised permanent way. The Britishers
took away more than Ra. 770 croras by
way of compensation. Today we can be
proud of the achievements that have
taken place and for thisimprovement it is
the nation, it is the railway men who
have contributed. It has not been done
by one person or by the Railway Board
alone, Of course I acknowledge the ser-
vices of our engineers; some of them are
very good. Recently the railway bridge
over Amaravati a river between Karur
and Tiruchirapally was washed away com-
pletely and it was reconstructed within g0
days and train services were restored.

PROF. MADHU DANDAVATE:
15 days ahead of time.

SHRI M. KALYANASUNDARAM:
So, we thould acknowledge their services
alsa. There should be fair deal to the
workers who have contributed for the
growth of the railways.

A lot of improvements have to be
made in the structure of the Railway
Administration. During his budget specch
the hon. Minister promised that he was
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going to irpl. the dati

of the Administrative Reforms Commis-
sion. Now he has laid a statcment; 1 do
not know what that statemcat contains.
It appears to me that there is anly change
in the 1 and not any 1al
change in the structure.

Tastead of additional members, there will
be advisers. This point is that the work
in the Railway Bhawan must be reduced.
The arca of operations should be zonal
division and not Rail Bhawan. Rail-
way Board must confine itself to policy
and laving down guidelines. The general
managers must be the key men who
should be answerable for efficient running
and they should be made answerabie
for losses. In the present arrangement
you are not able to fix resporsibility on any-
body. 1 are not against any individual
otficial of the Railway board; within
their own limitations they are doing their
best. I do not want to demoralise them.
But the structure is such that they caonot
do better. The Railway Board members
come there at the age of 55 with only
three years morc to relire. So, they
have 10 look for some favour somewhere
to prolong their service somehow or other.
There is no dynamism and no cffort
10 make ncw approaches. The re-struc-
turing should be in this direction, not
change of nomenclature. The re.struc-
turing should enable young e to
come. It is not only a guestion of ful.
filling the expectations of our people.
“The developing countries are now looking
*to us for help in the matter of construc-
tion of railways. So, the railways have a

- great future. Py

1 wish the Railway Minister all
success and I hope he will take my cr ti-
cism in the proper light and do the need-
-ful.

SHRI V. M. SUDHEERAN (Alle-
ppey): Sir, 1 do not want to speak for a
long time. The minister has referred to
some important aspects of efficiency of
the railways. Of course, T welcome the
measures taken by the minister to improve
the efTiciency and working of the railways.
But I am very sofry o say that the aims
and objectives have not yet come to our
expectations. There must be a th h
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railways must introduce new lines wher-
ever they are remunerative. In this budget
speech, the minister has given us a ray
of hope about introduction of new lines.
As far as Kerala is concerned, Alleppey
is my i and the i ducti
of a new line from Ernakulam to Alleppey
i3 very important. It aflects the coastal
i¢ of Kerala and it is very remunerative.
‘The repoct shows that 18 returns are
expected. I do not want to speak in detail
about it. The matter is pending before *
the Planning Commission; I don’t know
why they are delaying the matter. The
Government and people of Kerala are
very mush interest ed in this railway line:
Even the youth of Kerala has offered un-
skilled manpower needed for this work.

PROF. MADHU DANDAVATE:
The old man of Kerala has told it to us.

SHRI V. M. SUDHEERAN: That
itself shows the aaxicty and interest of
the people in regard to this line. T am
convinced that the Minister is also very
much interested in it. [ thank him for
it. I request him to use his good offices
with the Planning Commission to get it
sanctioned as carly as possible.

\

Regarding clecerification of  raile
ways, electricity is cheaper in Kerala, and
the Government there has offered it at
cheaper rates. Itis the duty of the Govern-
ment to exploit the cheaper power. The
density of traffic in Kerala is very high.
Those who have to travel daily to their
offices find it difticult. There must <be
a dialogue with the Government of Kerala
regarding power and other matters.
Steps must be taken to introduce electri-
fication of the railways there, soon.

P
Regarding double lines, the i
tion b:lwcmgshounur and Gochm:
very difficult. New lincs and new coaches
have not been introduced. Doubling of
cailways is also important.

There is a proposal in the Railway
Ministry for new lines between Trichur-
Mini

. of the adi

The zonal railways should be given more
powers. Looking to the Rail Bhavan in
Delhi for every minor problem is not the
solution. Therefore, immediate and ade-
quate steps must be taken by the minister
wo give powers to the ronal railways to
discharge the basic tasks regarding the
day to day administration in the railways.

Utilisation of money is an important
point. Getting revenue is another im-
portant point. For getling revenu, the

p -Guruvayoor; aad another
line between Myzore-Tell 3 I
request the Minister to use offices
to get these new lines sanctioned, to
obtain clarifications from the Planning
Commission and to fulfil the expectations
of the people of Kerala,

The next point is about facilities at
railway stations. Although during the last
10 years, some cfiorts have been made
by the concerned governments, they are
not adequate.
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Now about catering. During my
recent journey from Cochin to Delhi, I
found ‘that the catering servicc in the
Railways is not good, especially in the
southern region. The food supplied from
the kitchen car is good, but the one sup-
plied from the basic kitchen is not at all
good. It is very dirty. This is another
important matter to be taken into consi-
deration.

15.00 hra.

. SHRI K. A. RAJAN (Trichur) : Sir,
it is very much exprcted that with the
reswructuring of the Railway Board, which
the hon. Minister mentioned in  his
statement, and with all his dynamism
he will be able to implement some of the
sch ‘mes of major reforms which we have
in view,

Il T remember correct, in the new
restructured body there is going tu be a
person specifically in charge of industrial
relations, to look after the problems of
labour. Now there are 5o many problems
in_the railways, and they could not be
solved because there is no proper man o
handle the problems in the proper way.
Itisa big organisation and o it is natural
that sume problems or vther crop up.
Unless the Railway Board logks iute
those problems from the point of view
of the overall interest of the railway eme
ployees, I do not know whether any
efficiency in the proper running of their
railways is possible. Therefore, 1 would
inform the hon. Minister that, in spite
af all his good intentions, he should have
a special ¢ye on the industrial relations
problems, especially because thisis a major
public sector organisation which employs
lakhs of workers,

When we speak on the railways, there
is a natural tendency for everyone to make
more demands on the railways. All of
us represent some constituency or other
and we want more railway lines in our
arcas. But it is not feasible on account
of financial difficulties. All the same,
I would mention the construction of the
Alleppey-Ernakulam railway line. The
Minister himself is convinced of it
necessity. It is remunerative because it
will increasc the iraffic of commercial

from the n areas.

The other demand is for electrifica-
tion. During his visit to Trivandrum he
mentioned that electrification requires
heavy initial investment. We understand
all that. Still the hon. Minister, with his
imagination, if he takes some interest,
he can do something in the matter.  Now
thousands of employees are working in
offices in Ernakulam and becawe af the
congestion, they cannot be absorbed in
the city. It has become a problem to
g:tacco i.nodationin Emakulam. If there
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is clectrification of railway line, people
can stay 20 or ?o miles away, come to
the city for employment and then return
in the evening. So far as the heavy
initial expenditure is concerned, the Kerala
Government would be willing to give
some help. Similarly, voluntary service
by the youth organisations and other
people would be available. Considering all
this, I would say that the electrification
of this line should dc cxpedited.

Coming to catering in railways, it
is truc that we cannot expect luxurious
food. But the complaint is mostly mot
about the food as such, but the way in
which it is being served, neatness, the
worm-our utensils that are being used
etc. This should be looked into.

Finally, I want to refer to the pitiable
condition of the people who work in the
catering secrvice of the railways. They are
all commissioned vendors, They get some
sort of commission on the tca and snacks
which they sell. Their condition of scr-
vice is very bad. They arc not regular
employees. They can be sacked at any
time. They are not given any of the

it ilable to other cmy
even though they number abou: 1,000
in the main lincs alone. I am not de-
manding that they should be paid very
heavy salarics, but they should be given
at least the minimum salary which is
given to an un<killed worker and there
should be some security of job.

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE] :
Sir, I am thankful to the members of
the House, who extended their unanimous
support to the Resolution on the recom-
mendations of the Railway Convention
Committee. It was rightlv pointed out
that till 1971 the scope of the Convention
C i was rather icted. After
that, the Convention Committee of their
own, merely by convention, changed the
old convention and they started enlarging
the scope of the Convention Committee.
1 am happy that the new Convention
Committee is not seized merely with the
matter of making a recommendation about
the rate of dividend. but it is trving to
examine in depth a number of problems
which will ultimately be able to help us
to streamline the entire administration,
various problems related to labour and
also the problems of the users of the
railways.

We began our debate with Shri
Qureshi who, with his past experience,
complimented himself for the fine finan-
cial performance of the previous regime.
I would not find fanlt with him. I
have myself admitted that, as far as
finance ~was concerned. certain infra-
structure was built up. But I think he
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Jould give us the credit for this, that
#f we were to mismanage affairs, it would
have been casy for us to demolish the
infrastructure, but we tried to improve
upon it. [ am very happy to say that
by the end of ! October our groes earnings
are Rs. 82.3 crores more than the corres-
ponding period of last vear. Not only
that. We are even far ahead of the Budget
proposals for this period, about Rs. 52
crores ahcad.

That wav, the financial performance
i\' quite good. Then, the question might
b n\kcd cynically if the financial per-
formance it improving. why is it that the
Railway Convention Committec has de-
cided to continuc the relics that lhe
carlicr committee had granted in 1973?
There, T must point xhn, though with
the co-operation of the railway
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week | announced that not onlv fwould
all the relief materials be moved free of
charge; but because a large oumber of
animals hve been killed as a result of
tidal waves in Andhra, if the Punjab
and Haryana Governments are

to send cows and other animals to provide
the necessary milk facilides in Andhra,
we will examine in depth the free move-
ment of these animals also to Andhra,
so that this urgent problem can also be
tackled. These are the various problems
that arc there.

While initiating thc debate, Shri
Qureshi pointed out that somctimes we
find chat the working cxpenses are going
111&1 Here I must agree with what Mr,

yanasundaram has said, that when the
gross earnings improve, when the passcnger
and goﬁds :‘,ﬁc lmprovcs and we try to

we have been able to improve the finances
of the railways, there is a certain back-
log of the burden of indcbtedncss which
continues, You will be surprised to know
that at the end of 1977 the i

our
when we try o have new types of cadres,
very often it does happen that our ex-
penses go up. But this time we have been
able ao luve Rs. 30 crores of working

was of the order of Ra. 461.9 crores. At
the cnd of 1978 it is expected to be Rs.
370.81 crores. This indebteduess, as was
rightly pointed out, is due to a number
of burdens that we are carrying.

Generally, what we do is that as far
as capital expenditure is concerned about
construction of railway lines and allied
matters, we draw from the general revenue
and repay six per cent divident to general
revenue. Some time in the past it was
merely a transfer of entry from one
account to another, but I have shown in
my Budget prevented in June that we will
be meeting the dividend obligation from
the internal resources of the railways.
That particular progress we have main-
tained. T must adimit that last year also
the same thing was done. We have
continued the process.

As Mr. Kalyanasundaram rightly
puinted out, the railways in our country
are not run purrlv on commercial lines.
We are a social un‘lixy service, and at the
same time there is a commercial aspect.
There are many parts in the world, in
Western Europe and Asia, where the social
burdens are not lified by the railways but
by the concernrd Government's g:ncnl
revenues. If our railways are actually
lifting social burdens of the order of Rs.
214 crores. | am not sorry for that, be-
cause the railways in India, in the present
sncial context, have to be run not merely
a3 a commercial proposition. We have to
carry foodgraine. We are offering to
industrial labrur and the middle class
suburban traffic at a much lower cost.
Then, in times of ities like

Jess: and that is the remson
why our gross earnings are able to so upto
to Rs. 52 crores as far as the udgcl
m’u are concerned. I can asure th
that while curtailing the
expenditure, we will not try to retrench
the workers and that our entire strems
will be to see that it will have an cffect
on the economy in certain directions where
wasteful expenditure can be avoided.

SHRI VAYALAR RAVI: Does
it iclude she purchase aho?

PROF. MADHU DANDAVATE:
Not that.

I also wanted to point out that some-
times there is a wemptation to reduce the
maintenance and repair expenditusand
thereby show that the working cwpen-
diturc has gone down. I can assure the
House that since the nceds and claims of
safcty are the prior claims in our social
life today, we will not curtail anv ex-
penditure on repairs and maintenance
at all. That particular side will he pro-
perly balanced.

Again, whilc initiating the discussion,
Mer. Qureshi referred to the accidents.
He said, “Everyday, we are hearing about
accidents and hardly any day passes
that we are not able to hear about acci-
dents.” Here, I would like to point out
to the hon. Member-—he knows it very
well because he himself has been a Rail-
way Minister—that in the railway par-
lance what we call an accident is alto-
gcxher different what a common wman

1
and flonds, we are required to move food
and other commodities frec of charge.
Only r-cently when [ was in Andhra last

an arc rather
surprised, when they find that the oum-
ber of accidents have gonc upfo 515.
But I want to point out that we must’
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not be complacent and, at the “same
time, we must not wake an alarmistic view,
In the railway parance, . evenfwhen
these is a small short citcuit in acoach
and there is a small fire not doing any
damage to the passcngers, even that is
demcriberd as an accident, Collision, der-
railment, alight slipping of a pair of rais,
& stight fire in the coach not causing
any damage, all of them constitute an

ident. That is the reason why it ap-
pears as if 515 accidents appear to be &
wery large number.

T would Like to tell the House that
since in the railway lance an acci-
dent mecans something different from what
an ordinary man understands, if you look
at the list of accidents right from 1964
to October, 1977, you will find that in
lg&;-gg, there were 1,203 accidenss; in
1965-65, there were 1,200 accidents; in
1966-67, there were 1,am aceidenus; even
during the previous regime, in 197475,
there were 925 accidents; in 1975-76,
there were 964 accidents; in 1976-77,
there were 788 accidents; duving October
last vear, there were 474 accidents and
now there are 515 accideats.  You will
fnd not that the number hav really
gone up wery much. But sometimes
vhel_ certain damage is done to there
putation of the railwsvs, when some
prominent accidents take place, when there
i a lam of life, then a cermain alarm
is created. I do not know whether the
debate on railway accidens will com eup.
but I can assure the House that as far as
the safety ia concermed, we arc going to
give priority to the safety problems,

We have dcployed 25000 men,
14,000 from gangmen and 11,000 from the
.PF. So, these 25,000 men are patrol-
ling the entire raitway track of about
61,000 km. on which about 11,000 Indian
railway trains are moving every day.
The direct result of that is that in the
last entire week, our patrolling men who
are very vigilant were able to detect five
cmes of removal of fish-plates before the
trains pasted on those routes. As a
result of that, the accidents have been
avoided. But that potential mischiefl is
there. Alwo, at some places with the
help of dog-squads, we have been able 1o
arrest certain persons. [ do not want to
allege that any particular agency or an
organisation is responsible. But I can
assure the House that the Government
will do evervthing in its power to find out
which agency is playing with the lives of
the people and we will deal with them
very firmly.

SHRI HITENDRA DESAI (Godhra) :
Has it not been done so far 7

‘We are prepared to cooperate with you
on that .

3092 LS—8
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PROF. MADHU DANDAVATE :
We are trying to find out.

In addition to that, there are, through-
out the country, on the trunk routes,
1,300 stations which require actually
circoiting of the tracks in the case of
20, we have already completed circuit-
ing, by the end of March, 1978, cn 50
more trunk route stations, circuiting of the
tracks will be completed ; and om the rest,
it will be completed in one and a balf
years. Thus on all the 1,300 trunk route
stations we will be completing circuiting
of the tracks,

We are also trying to sec that inspection
is improved. We have an ultrosonic
device with the help of which we can go
on checking the rails and also oscillograph
cars by which we can check whether there
are cracks in the rails, and that work is
also ;going on.

Weare taking a number of safety mea-
surcs by which we will be “able to prevent
acellents, by which the number of
accidents can be considerably reduced and
better safety will be ensured.

Some anc pointed out that some allega-
tions were being made that the railway
cmpleyees were responsible for the acci-
deatwm. I want to refute that theery
al Itis stated that the railway
workers are discontented and, therefore,
they arc indulging in sab
‘That allegation has been made in some
newspapers. T will take this opportunity
to indicate to the House hat in the last
seven months of the Janata Government,
how many demands of the workers which
were pending for the last several years
have been conceded. 1 would like togive
that list. I have got themin my finger-
tips.

all those who had been thrown
g the 1974 strike have been
unconditionally reinstated, their punishe
ments have been annulled.

Those who were under MISA and DIR
during the Emergency have been braghe
back with a hundred per cent neutralisa-
tion of their salaries.

It was the constant grouse of the railway
employees that their children had gone
before the Railway Service Commission
and pamed the cxaminations and their
nemes bad also appeared on the pane!
but they never got the jobs, but with scme-
body's recommendation, 1.500 ad koo
peeple had been given jobs. We bave sent
all those cases to the Railway Service
Commission and oaly if they get regulari-
sed, they wili get their jobs.
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Young employees and officers were
saying that, in the past, due to favouri-
tsm, 2a number ol' people, cven titer

1 the ag:o p were
gcmng cxl.cn.uom—onc exlcnum, two

duri

and so on. " We have now :Ixcchred that,
henceforward, throughout the Indian
Railways, whocver complcu: 58 years,
his service ends then and there. . Even
the Chairman of the Railway Board bas
not been made an exception to this, and the
day he completed 58 years, he had to go.
Thatis what we havedone.

The Indian Railways were founded in
1853, and we are now in 1977. In 124
years of Indian Railways, ~the Claxs IV
employces never got the sclection grade.
For the first time, after 124 yveans we
have given to 50,000 Clam TV employees
selection grade in this country.

The ion of d 1
was rusd by all the trade unionists in this
House. Wesetded thatissuc, and [am
very happy to say that all the railway
cmployees, no matter to what category
they belong, right from st Scptember,
have been granted dcarness allowance on
the basis of revised dearncss allowance:
hey have been paid just on the same basis
as other Government employees.

The question of CDS was tackled very
effectivelv. We have cancelied the CDS
now, and the pavment is being madec.

here are some complaints. We are
looking into those.

Firemen, Grade B. werc able to get
promotion to the extent of 25 per cent.
We have improved it to 50 per cent.

Licensed porters who put on trade
uniform were required to pay a licence fee
of Rs. to. They constitnte the poorest
class on the TIndian Railways. Their
licence fee has been reduced from Rs. 1o
to Rs. 5.

There were apprentices in this country ;
they were given training, but they were
not getting jobs. T have madc an agree-
ment with the Apprentices Union that,
by the end of March, 1978, 50 per cent of
all these vacancies which will be created
will be filled by these apprentices and they
will be given jobs. Taese are the problems
which we have tackled or have been tack-
ling.

There isone more reference.  The former
Minister of State referred to the famous
agrzement about 10-hour duty. The
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tradc unionists in this House kanow it very
well that safety demanded that ten-hour
duty for loco-runningmen should be accep-
ted. The previos Government made the
ter the was made
by the previous Rulwly Miaister, the
matter was referred to the _then Finance
Ministry. The then Finance Minis-
ter took the attitude that the Miabhoy
award talks of ten-hour duty, and our Mini-
ater has entered into an agrecment of 0+
hour duty with the loco runoing stafl, and
it is not necessary to go beyond that. He
took the pretext afthe 1974 strike and said
that once they have gone on strike in 1974,
the written agreement does not stand and
that agreement was broken. I am happy
to state that only this weck, I have
anmouncedin the Parlizment thatwe have
revived that agreement ; 12,000 more.
10,000 plus 2,400 more jobs have iﬂﬂ
created. As a result of at, on onc side
the Miabhoy award and on the other
side, the ten-hour duty will be respected.
That is what we have done.

The only issuc that remains to be settled

1 the queuon of bonua md we h-ve
d that we

in a phased manner. The militants on the
otherside who talk of bonus kave forgotten
that during the emergency, even thosc
workers who were getting bonus  were
deprived of thac ; thai bonus was abofished
by mutilating and _destroying the old
Bonus Act. The first act of the mew
Government, as for as the Industrial
labour is concerned, was to restare the
status gue ante.  'Whoever was getting the
bonus according to the old Bonus Act
has started getting the  same. The
next phase will be aout the Government
departroents like the P&T, Defcnce and
Railways. Alrcady, the Bboo'.haling-m
Committee is studying in depth the
problem of income, wages and
We have already declared, the Prime
Minister has alrcady dcclartd and 1 wish
to make it clear that some misunderstand-
ing that was being created about the
Prime Minister that he told the railway
workers that there would be no boous,
is not correct. He never tald like that ;
it was & wrong news that appeared.
The Prime Minister and myself have
madc it clear in chis House that what
the Prime Minister told the railwaymen
or their represcntatives was thet those who
were covered bv the previous Bonus Act,
were getting the bonus now and as far
as others including the railwaymen are
concerned. only when the Bhoothalingam
report comes, we would settle that.

There is one more point, We have
got the corporate enterprises group. In
addition to the Raifway Board at the
official level, at the popular level, we have
got this corporatc enterprise group.
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The representatives of the Ra/way Board,
the Railway Minister, the representatives
of the two recognised Federatjons and the
representatives of the Officery’ Federation
sit together and discuss a pumber of
policy matters. They act in an adivsory
capacity and we are secing to it that this
important msdus operands for participati
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mented. We have promptly acted with our
dyn'amism and we have seen to it that these
arcimplemented. What ] have announced
is not new in the scnsc that druing my
budget speech in Junc, I had explained
what would be the parameters of the

and advisory capacity should be extended
down to the zomal level. I am happy
to announce today in this House that this
forum which was ‘taken to the zonal level,
we have decided to take it to the divisional
level so0 that more and mor= consultations
at the lowest level are possible.

. Thesc arc the things that we have donc
in this period of 6-7 months. Those who
allege that we are anti-working class people
!.hould realise that what you could not do
in 20 25 years, we have done in the course
of thiy small period. That is the pro-work-
ing claxs people attitude of the new Minis-
ury.  We will continue to follow the policy
of no-confrontation with the trade unions
and cooperation with the trade unions.
This is how we are going on and because of
their cooperation we are able to augment
our gorss earnings. That attitude will
continue to be there.

SHRI VAYALAR RAVI : Regarding
apprentices, some diploma and engincering
clegree holders have represented to you
from the Madras zone and I have also
made representations to you, but nothing
scems to have been donc so far.  Will you
kindly look into that ?

PROF. MADHU DANDAVATE
I will examine that.

As far as the structure of the Railway
Board is concerned, I had agreed last time
that along with the Report of the Railway
Convention Committee, even the restruc-
turing problem should be taken up and it
was perfecdy within the rights of the
Members to refer to the restructuring
of the Railway Board. Probably. if you
jnst look at the paper, it may appear that
the reseru-turing of the Railway Board is
just a super{ficial restructuring, but F would
request you to go into the details. T
am very happy tosay that the Administra-
tive Reforms  Commission recommenda-
tions were lying in the shelf for a number
of vears. It was not under our Govern-
ment that the Administrative Reforms
Commission was set up ; it was under the
acegis of the Congress Government that the
Administrati forms ission was
sctup, Iappreciate and admire the fine
work done by them. All that Madhu
Dandavate has done is that the recom-

dati of the Admini ive Reforms
Commission which were kept pending in
the shelffor years together are being imple-

ing. I hayve already indicated
to you that broadly we arc going to
accept the recommendations of  the
Administrative ~ Reforms Commission.
That does not mean that this is the last
word on restructuring.  Restructuring
may go on but it is not merely the change
in the 1 To those b
of this House like Mr Qureshi or Mr
Kalyanasundaram or others who said that
the restructuring is only that the number
of members of the Board has been reduced,
dditional bership has been abolished
and three adviscrs have been appointed and
that it is only a change in name or surname,
Iwantto tell that ¢hat isnot the only
change that has beer brough about. The
major change in the restructuring has
that been I have decided that some of my
powers as Minister, both administrative
as  well as financial, will go to the
Railway Board and then considerable
powers of the Railway Board have been
transferred to the General Managers of
the Zonal Railways and number of powers
have been tranaferred from the zonal level
to the Divisional level and 'we are going
to spell out all thosc details and what
will be the net result. Even when I was in
the Opposition, I never demanded the
abolition of the Railway Board. My
feiends will realisc that I have alwavs said
hat it must be re-organirzed and restructured.
I never took up the irresponsible stand that
the very instrument of administration
should be destroyed because I know that
the structure of the Railway Board is such
that it is not merely the IAS officers who
come and sit on the Railway Board.
Not that way. Thase who are technicians
those who have worked for years in the
railways, Mechanical Engineers, Civil
Engineers, Electrical Engineers, mén
concerned with transportand signalling--
it is these men who by gradual promotion
become General Managers. And
whenever any new vacancy arises, the
seniormost General Manager of the opera-
tional line becomes actually a member
of the Railway Board and the seniormost
Member of the Railway Board becomes
jts Chairman. Seo, Sir, basically, the
Railway Board is a functional organisation.
It is not merely that academicians are
brought into this but those who are con-
cerned with the hard realities of the
railways, its techniques and tecnologies,
its operations and all the operations on the
Railways and those who are concerned
with the functional capacity come to the
Railway board and we have only tried to
restructureit. By this devolution of power
and more and moce delegation of power
fcom the top to the bottom, I can assuce
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you that in the coming months and vears,
a sumber of problemrs will be tackled at
the lower level whether they are in
Trivandeumn or whether they are in Cochin
arwhether they are in Lucknow or whether
they arise in Bombay and they henecclor-
ward they need not come to the Railway
Bo#rd. A considerable number of prob-
Yoms need not come to the Railway Board
a iderable number of prob
Wil be solved at the zonal Jevel and also
at the divisional level. This itself will

& greatér impetus to the cfficiency of

the rallways and that is how the problems
are going to be solved.

There are many imues which were raised
by bon. Mcmbers and [ do not wamt to go
into the details. But [ would like to refer
o one i t aspect and that is"the
ytion Fhoumiong. i tis enirereheme

ﬁn._ncu, we can assere you that we are
wot to curtail the howning sotivities
atall. Hmlwunogivgmderenc—.

K:’:"'“ 'lqd!nihnymmo;-\témwu
.'_"d“lﬂv'yulgr-nogi‘hvj:mm
e di . o

at the mental leve! and when
found when some x-gratie 'ex

cath

it om their amenitics.  Suppase Rs. 16 or
I3 or Rs. 14 crores are 1o be spent, we
‘would have able to give a packet of
Rs. 100 to cach weorker.  We decided to
spend Rs. 15 crores and in liew of the fine
comntribution the mitway employees have

distribution of the Rs. 15 crores js that
we lnd the corporate Enterprises Group
mecting at the various rzonal bevels and
even unrecognised unions were con-
sulted and in coneultation with e wrade
unions we decided s to on which part of
the amenity we shouid #pend this amount
The decision is that it should be spent for
repaicing the quarters, for giving better
facilitic;, for constructing  emmamity
halls in the residential areas where the
workers are staying, for giving Central
ﬂmll 1o the railway wurker‘: On all
C mateers we are spending the mon
and that ishow we have been able to .mf'i
ane further contribution towards housing
facilities, repairs of the houses of workers,
ctc. I can assure the House, as has been
rightly suggested by the last speaker,
that we should not curtail the housing
facilities for railway workers. Formerly
houc comstruction work was  baaned.
We have not banned it at all. On the
contrary, we are going to cxpend it.  To-
day we are py that amongst all
thre publicsector un: ings the milways
have been able to provide howsing to
4» per ocnt of ity workers still we are not
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satisfied and we will continue to improve
it.

Then, Sir, food is such a commadity
that enc it nevec sathsified with it. Even
in our homas, if we are satisfied with the

400
have betn made and [ willtry to imureve
all thesc things,

I will conclude with a very sensitive
issuc and that is, construction of new lines,
6dr, you will be surprised to know thst if
we have to complete even the p*
camstructian works ia our hand we w

require
we have been given amything between
hmhwm. We are aking
the ing Commimion to change W
whole norms.  Unlen we are able to get
more allocation from the Planning Com-
mission, it is not possible to start new Une
coatruction.

o

A tion was made that we ceuld
utilise the sueplus.  We have been able (o
show a surplus of Rs. 92+ 5 crores today.
We are alrcady having a gross incosse
which is Rs. 83° 2 crores more than the
previous year,  If the same trend  conti-
nues, the surplus is bound to be more,
but what happens is this. Whenever we
gonerate any surplus, that is utilised ia
wiping out a part of cthe pmt indcbtcdness,
So, we cannot utilise this, as some mem-
ben . So, some differeat norms
should be evolved and these still will have
to be discused at the appropriate level.
We will try to discuas this and we will
find gut whrether some a other machinery
will have to be evolved.

Regarding the Emakulam Allepey
line, I have told friends in Kerala that
as far as the Ministry is concerned, we arc
fully satisfied. This is an important line
10 be undertaken, The Kerala Govera-
ment has asured us that they will give
samc slecpers free. They said ¢
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whatever government land is_there, t.h'n
will be given free of charge. So, that \yn.ll
slightly bring dowa the construction
cxpenditure. So, we will have it examined.

I now come 1o the problem of electri-
fication,

The problem of electrification is an
important one from the point of view of
railway statistics. There is the rolling
stock of train whose weight is 1,000 tonhes.
If we move it to one kilometre we call
it 1,000 gross kilometre. For moviag this
1,000 gross kilometre, what is the fuel
consumption? In the case of steam
operation it is Ra. 10; in the case of diescl
operation it is Rs. 5. In the casc of electric,
it is only Rs. 4. Comparatively it is very
much less. In the long run it is very ad-
vantageous. But now comrs the paradoxi-
cal question: Why are we not able to do
this clectrification on a large scale? The
answer is this: If we have to clecurifiy onc
k.m. of railways, the initia] capital invesi-
ment required is between Rs. 10 wRs. 13
lakbs. 1 had a meeting of the scientists.
‘Fhey all belong to my own featernity aad
1 can 1alk and discuss macters at their
owa level. 1 asked them to put some
rescarch work by which we can bring down
the initial capital investment in the casc
of electrification from 10 to 13 lakhs to
7 16 8 lakhs. per k.m. If we are able o do
that—I am confident we will be able to do
that—we wifl certainly be able to move
ahead.

Then a question was asked: What
about Kerala where there is surplus of
eclectrical emeTgy? As you know, therc
are cerlain general norms. These are as
follows: Number one priority will be
dectrification of kigh density routes oo the
trunk routes, Number two priority will be
such routes which are contiguous to that.
Number three priority will be even for
non-trunk routes provided there iy traffic
density available there, on those routes.
These are the prioritics, which have been
fixed, and I am sure, Kerata will be able
to have its due share out of them.

These are gencral parameters which we
have fixed up. I do not want to take
much of your time,
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MR. DEPUTY-SPEAKER : The
question is ¢

“That this Housc approves the recom-
mendationsmade in paras 5,6, 7, 11, 14, 17
and 18 contained in the FinstReportof the
Committes appointed to review the rate
of dividend payable by the Railway under-
taking to Revenues as well as
other ancillary matters in connection with
the Railway Finance and General Finance
which was presented to Pacliament on the
17th November, 1977.

That this House further directs that the

I am thankful to all the hon. Memb
of the House who have participated in the
debate.  Without any bitterness, they
have *ried to make concrete suggestions
andyoucan restamured that I am capable
of respanding to the tions that have
been exprassed by the hon. Memders and
I willimplement their constructive sugges-
tioms that have been made.

ma
should be reported to the Committee”,

The mation was adopled.
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REQUISITIONING AND ACQUISI-
TIONOF IMMOVABLE PROPERTY
(AMENDMENT) BILL

THE MINISTER FOR WORKS AND
HOUSING AND SUPPLY AND REHAB-
ILITATION (SHR] SIKANDAR BAKHT):
Mr. Deputy-Specaker, Sir,  after
a marathon wail, this very simple business
has really come up. I am conscious of the
fact that the House has to dispose of a lot of
business before it adjourns  tomorrow.
Thercfore, 1 am going to be very brief,

ThisBill which has been before the House
is a very simplc one and 1 hope the hon.
Memb:rs will support this,

I beg to move® :

“That the Bill furiher to amend the
Requisitioning and acquisition of
Immovabl: Property Act, 1952,
as passed by Rajya Sabha, be
taken into consideration.”

Under the Defence and Internal Security
of India Act, 1971, the Miaistry of
Defence requisitioned lands at  various
places for the purposcs connected with the
defence of the country. With the revocation
of the promulgation of the Emergency, the
validity of the Defence and Internal Secu-
rity of India Act, 1971 would have ecased
after six months, i.c., on the 26th of
Sepiember, 1977, and all the immovable
propertiet requisitioned or purported to be
requisitioned under the said Act and the
rules made thereunder, would bave, there-
fore, to be released on or before the 26th
of DS?wmber, 1977. Sinee the Ministry
of Defence considered it necessary to retain
these properties under requisition beyond
1hat date for purposes of the defence of the
country, and the Parliament was not
in session, the Requisitioning and Acquisi-
tion of I ble Property (. 3 y
Ordi 1977 was p d on the
23rd September, 1977 until such time as it
could b replaced by suitable legislation in
the follawing session of Parliament. The
Ordi ded the Recuisiticning and
Acquitition of Immovable Property Act,
1952, to provide that the afore-mentioned
propertics shall be deemed to have be‘en

R,
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(SRt M.  SaTvANARAYAN  Rao
tn the Chair].

MR.CHAIRMAN : Mr. Banatwalla,
are you moving your amendments ?

SHRI G. M. BANATWALLA : My
point is that thiz is not the stage for
moving the amendments.

MR. CHAIRMAN: All right. Mr.
Jagannathrao.

SHRI JAGAXNATH RAO (Berham-
pur) Mr. Chairman, Sir, T agree
;’il'ih the hon. Minister that thisis a simple

i,

This Bill secks to replace the Ordinance
which was promulgated on the 23rd or 26th
of Sepber, 1977 because the Defence of
India Act, 1971 expires six months after the
revocation of emergency. Some proper-
ties were acquired during the
which was proclaimed because of war
with Pakistan. The purpose for which
these propcrtics were acquired during the
emergency should continue 30 that the
Government may continue to have the
properticsin their pomession. Then, what
was the purpose for which those properties
were acquired ot requisitioned. Ido not
know why during the war time these pro-
perties were roquisilioned and whether the
Ppurpasc for which they were requisitioned
was served or not. I do not know this.

If the purpose during the war time
ceases to cxiat, it is not correct nor is it
legal for d;e'.hcgoverqmemedm continuc
possession of requisitioned propertics.
That is what the High Cours and the
Supreme Court have held,. What s
happening ? I have previous experience

of this. Propertics were requisitioned
during theSccond World War. They  were
not released even in  1g6o. The

reason given by the Government was that
the Government was not in possession
ies to give d; and

of proper

requisitioned under that Act, A ding
the present Bill seela to replace the afore-
said Ordinance.
With thesc words, I commend the Bill
for the consideration of the House.
MR. DEPUTY SPEAKER : Mation
moved:
<¢That the Billfurther to amend the Re-
isitioning and Acquition of :

be taken into consideration.

}n;teny Act, 1952, as passed by"Rajya
Sabha,

they had to in poss

of requisitioned properties. That is not
valid as per decision of the courts. During
wartime you have to meet aggresion
and you requsition certain properties.
There is no war now. We are living in
peaceful times. It cannot be said that the
purpose for which the properties were
requisitioned continues,

SHRI SIKANDAR BAKHAT : Iam
not saying it ; Defence Ministry says it.

*)dovcd with the rcommendation of the president,
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SHRI JAGANNATHA RAO: The
purpose now would not be the same because
we are not at war with any other country,
I have also cxp-rience of the government;
Government has always been saying
we have no accommodation and therefore
we should continue it. How can a poor
citizen stand up against government which
is so powerful. He cannot go to a court,
How many can afford to go to the Court
and gt a legal remedy 7 Thercfore, 1
rﬂ;lurst the government not to stand on
technicalities,

Secondly, I should like to know the Hst
of propertics that were acquired. What
were the propertics that were requisitioned
dunng_wnrlimc in 1971 under the Defence
of India Act. Are all the properties
required by the goveroment?  Your
argument is : Government has no

2 lativn; it has no to
build their own rooms or whatever it is:
that argument is not valid to continue
1o be in possession.

My next point is about compensation or
rent. You pay to the owner a nominal
sum. Here again a poor citizen has fto
fight a  government. Even ordinary
tenants, once they get pomewion of the
house, do not leave the houseand a poor
landlord has to go to the court to rvict
hin. Here there is no question of vacating.
The rent that you were paying in 1971
would not be adequate now. %‘herdorc,
you should reconsider and see that the
compensation you pay during the conti-
nuance of the requisitioned building or
Property is adequate,

T request the hon. Minister to enlighten
the House on the points  haveraised. The
Government should not insist that the De-
fence Ministry wants the properties to be
in their position. They will continue to
want because you do not want to build
your own buildings, because you do not
haveresources. That is not a valid ground
and hence I should request the govern.
ment to release the properties,

SHRI SHYAMAPRASANNA
BHATTACHARYYA (Uluberia) : I
support this Bill because it serves a na-
tional interest for defence purposes. For
national reconstruction you will be re-
quiring this power to "acquisition
requisition properties. Tho enlything th.
you should be careful about is that the
person who is loging his property should
get adequate payment and he should be
properly rehabilitated.

or
at

If he ts a poor man and if his means
of livelihood or avocation is affected, he
thould be properly rchabilitated.

With these wards, I support the Bill.
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SHRI G, M. BANATWALLA
(Pamnani) :  Sir, this amending Bill,
which sceks to amend the requisitioning
and Acquisition of Immovable Property
Act, 1952, provides that all those proper-
ties which werc requisitioned under the
Defence of India Act should be deemed to
have been requisitioned and deemed to be
in requisition under this Act of 1952 be-
cause the Defence of India Act lapsed
six months after the revocation of the pro-
clamations of emergency. As already
pointed out, the minister should enlightrn
the House with respect to certain impor-
tant information, namely, the number of

properties that had been requisitioned

under the Defence of India Act. We
must also have a glimpse at the nature
of these properties that were requisitioned,
whether they were residential premises
and if so, whether they were occupied by
the owners themselves. These are the
various information that we must have

fore we are in a position to makeup
our mind abont continuing the requisiticn
of the premises.

However, it is well known that the De-
feate of India Act was a purely temporary
measure, It was passed in order to mect
the exigencics of war. We had the pro-
clamation of cmergency in 1971. There-
aftes; there has another proclamation
in 1975 and both of them have been re-
ferred to under the Defence of India Act.
Solemn assurances were givern tothis House
that the measures saught to be taken under
the Desence of India Act would be purely
temporary in nature. It was said on the
floor of the House that there was no in-
tention whatsoever on the part of the
goveroment  to interfere with the life,
properties and avocations of the ordinary
citizens. I may quote the then Prime
Minister from this debate when the De-
fence of India Billwas under consideration
—Lok Sabha Debates (Third Session)
Vol. IX 3rd session, 1971, col. 38 :

“This Bill only secks to provide the
necessary legalsanction as a consequence
of the proclamation of emergency made
by the President. We have tried to inter-
fere as little as possible with the normal
avocations of our citizens.

Further, at the end of the debate.,
angther assuance was given to the House
because the House was agitated abour
several points and the Minister of State
in the Ministry of Home Affairs, Shri K.C.
Pant, said—I quote from the same volume,
col. 742

“While support came from almost all
sections of the House, certain points were
raised in the course of the discussion. One

these was that this measure should
notextend beyond the period of Emergency.
In’ a democractic country, the sentiment
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[Sari G. M. Bana:walla)
is natural, and I respect it. I can say
that our intention is that this should not
extend beyond the requirements of the
Emsrgency.”

Now. Sir, the solemn assurances given
anlheﬂooroflhuHouwdncarry angae
m:aning and significancc. It is rather
disappointing to sec that the mcamres
that have been  taken under the Act are
no« sought to be vested with some .nn of

This is
sh when it comes from the Jan.n.
Pany cmment. The Janata Party
had 1wotally npswd emergency and had
promised that aberrations of the omes-
gency will be donc away with; and it
is rather shocking that this governmsemt
of the Party has now come forward
with this bill to invest the meaures taken
under the Defence of India Act with
rqudmruqnnhnn,wuhnwtdm
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ing it, but at the same time there is need
for proper and adequate measures to be
taken with respect to them.

1 may say that when the properties
are required under the Defeace of India
Act, the measures are very me:pmg in
nature, There are certain built-in safety
measures in the Requisitianing and Ac-
quisition of Immoval ty Actof
1952 —which are not -vnhbzu;o proper-
tias  requisitioned under the Defence of
India Act. For example, under the 1
Act, such propertics which are residentia)
in character and are occupled by the owmer
himself, cannot be requisitioned. Aod
in the case of other raidential premiws,
alternate accommodation has to be pro-
videL to the temant. These safety mea-
sures, protecting the interest and the
rvights of the citizens, are not to he found
under the Defeace of India Act. There-
fcre, any meuure to continue the requi-
ises under the De-

acpee.  Is it their attitude, w0
Emcrgency and the measures inken under
it on the one hand, and at the same time
to continue to reap the benefis and
ad vantages of the ‘which hawe
accrued 10 the Government at the cxpasse

of the poor citizens ? lhop:,thn‘-e
thar this pamcuhr asttitude  would be
amended; that aberrations, u&
they arc of pre-Emergency, Emerganey
or L;;m-Emerg:n:y varicty, are dane sway
wi

This Bill s<cks to create a post-Emerg-
ency wrong,injustice or  ahcrratiom, by
Riving permanance to the measures taken
under the Defence of India Act during tha
period of the two mngmcmrﬂm adso,
we must keow the number ol plma
requisitioned and :r.';?mmi under the
first  proclamation Emergency and
again. the number acquired afier fhe
sccond  proclamation of Emergency. 1
hope the House will be enlightened on
this.

We must look at th- muc on the lamis
-oad

fem:d‘lnduhn by an amendment of
1352 Act should be & very unwclcome
measure. [ hope these ints  will
be duly comidered by the Government,

‘There is one more pertinent issuc that
I have to raise. Uni the Defence of
India Act. a property is requisitioned for &
variety of purposes, other than also the
defence of the country. Section 23(1)
says that the property can be requisitioned
for purposes of public order, defence of
India, fence,  public  safety,
internal security, reﬁmml conduct af mifi-
tary operations, for maintaining sy,
ntz services essential for the life m
community and so on. We. therefore,
find that under this road cacgory of
public order, maintenance of internal
security and maintenance of civilsupplies
also a property can be requisiioned under
the Defence of India Act.” But thisis et
s0 in the case of our normal |
‘which goes under the title of Requisitioning
and Acquisition of Immovahle Property’
Act of 1952. According to section 3(1)
of thc \cl of 1952, a property can be  re-
only for a public purpose,

of cerzain r
is lerpocary by its nature; znd Acquisition
is permanent by its nature. If the nceds

of the Government are to continue, it is
wreng to continue o have the property
under a type of temporary requiiition, be-
€ause such a requisition is 2 wrong and an
injustice to the common citizen, and it
puts him o hanﬂnpl 1f the needs are to
continue, the requinition should be tummed
into.an acquisition. It isalsc a point that
must_be seen on the basis of broader
prinziples.

However, Gevernment should try to
:ner for its needs by causing the ieast
ssvible expenses to the citizen.  If.more
and mare accommeodation is wanted for
Defencu poipescs, there can be no grudg

being a purpose of the Union. The state-
ment of objects of our amending Bill that is
before the House saya that these propertics
should continue te be under requisition
for p of defence of the country.
1 woulg 'w you atfention to the state-
ment. where the specific words are “for

purpascs connected with the defence of
the country these premises are to be re-
quisitioned.

However, we find that the preperties
have beea requasitioned un-ler the Defence
of India Act far a variety af purposes, for
a wider list of purposcs, and therefore it
would be unfair to include them within
the meaning of “‘premises requisitioned’”
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w1l the 1gs2 Ace. Itis a serious aberra-
tios. I wouldshave understood if only such
proprtics which were basically required
for purposes of defence had been sought
to b: kept under requisition, But here
th=re are other properii~s under the Def-
ence of India Act, which have been req-
visitioned for other purposes, like main-
tenance of civit supplies, public order and
amrintenance of internal security, a very
obr iaxious term these days. They have been
vequisitioned for these purposes. Am I to
uwlcrstand from the Government that
thry have n-w adopted all thoae obnonious
terma as very good in character., and they
coatinuz b reap the bencefits of the same?

Sir, I have placed these points before
you and before the House, not in any
spirit of canfrontation with the Govern-
ment on this particular issuc.  That there
must be a proper theaing of the
drfence of the country is a point on  which
no body can have two opinions. But,
then, this amending Bill has raised several
imues, and it is in the spirit of uader-
standing of all these issues that I have
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take thesame attitude. So, it is necesaary
that there should be a recomsideraion of
the approach.

No doubt he would have discussed it
with the Defence Minister, that is incvitab-
le, but nobody, whether it is the Govern-
ment or an individual, wants to give up a
property onceithas got hold ofit.  Every-
body wants to hefd on toit. That s
the natural tendency, and that may prevail
cven in the Defence Ministry. So, itis a
very scrious nwatter.

AsMr. Banatwallah and Mr. Jagannath
Rac  bave pointed out, smurances
have been given on the floor of the House
that this was only a temporary measare
and that when the time came, the proper-
tier would be returned to  their owners,
but by bringing thit amendment, we are
making it & permanent measure.

These is reference here to properties re-
quisitioned before 215t  March, 1977,
That date refers to the revocatien  of the

placed my views before the G
aed this House. [ hop: these will receive
scrious consideration at the hands of the
Goverameat.

1g% h-s

SHRI VALAYAR RAVI (Chirayinkil):
I fully support the sentimzats expremed
by Shri Banatwalla who raised certain
relevant  points.

Firt of all, 1 would like to know from
the hoa. Minister whether he has broaght
forward this Bill un the recommendations
ofthe D :fency Ministry, because they have
to rcommend that it is necessary for
2e purpases that the praperties requi-
sition=d in 1971 should continue in their
If they have so  recommen.
, n=ceseary for him to have a tho-
rough discussion with the Defence Minis-
ter  and then alo use his own
discretion  because the  Defence
Minister might simplv have forwarded
the reom nendation of his offi‘eis. When
the p-ope=rties requisitioned under the
Defence of In: uler the people might
not have bzen ¢ to raisc any protest,
but today the situation is normal and we
arc living in a peaceful atmosphere. Is
it n==ssary still to think in terms of ene-
mies around us ?

Inthis connection, the hom. Minister
roight have received a representation that

But is it a fact that many
other p ies had been isitioned
before that dste for other purposes also ?
He must know what happened in Dethi,
for instance. I know his views and he knows
my views on the subject. I do not support
what happened in Dethi in those days.
Iam onlg' raising a doubt, he can correct
me. By this law are you not going to per-
petuate wh; had been haitioned
in those days, deprivieg the right of pro-

rty of poor people who had a few square
metres of land in the name of beautifying
the city or maintaining law and order ?
For example, in the Jama Masjid area not
only were people thrown out, propertics
were also requisitioned. So, if in Dethi
and some other parts of the country pro-
perties had been requisitioned for such
purposes, why do you want to legalise it ?
Why can't you look cach case on merit ?
Why can’t_you look each case with a
purpose ¥ The purpose should be looked
into: the merit should be looked into.
It should be looked into whether it is for a
national purpose, whether it is useful for
the saciety or the community or whether
it is a superfluous thing, some kind of a
thing, to please some sfHuent sections
of che society. Ifit is so, I would urge upon
the hon. Minister not to agree to that. He
should not be a party to that. All the time,
the decisions are taken by the burcaucrats
at the official level. That is why I would
request the hon. Minister to have his per-
sonal disceetion in the matter. By rnrl:g
this enactment, e is some kind of an
iufringement on the right of the citizen
which they have already surrendered.
A y thing is being made into a

one of the fricndly countries has
prop:riies  in  the namc of enemy

P This has happened in Bangla-
A‘Yuh. I am oaly saying that we cannot

2

permanent measure. With these words, 1
would request the hon. Minister to
reconsider this matter.
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SHRI SAUGATA ROY (Barrackpore):
Mr. Chairman, Sir, this Bill is a_routine
Bill which has been forwarded 10 the
Ministry of Works and Housing by the Mi-
nistry of Defence and they are going
through the process of passing it.

As has alrcady been pointed out, the
Bill is a continuation of the process that
was started from 1962 when the first Em-
ergency due to external aggrewion was
there and the Defence Ministry took over
certain houscs and certain properties for
use of defence purposes. Now, when the
Emergency lingers longer than usual. its
powers also degenerate. That had also
bappened to Emergency due to external
aggression. Firstly, this Act was used to
acquire property which was absolutely
necessary for defence purposcs. Then,
what happencd was that some Colonel
wanted a house in some posh area and
as he could not get it normally. he used this
law 1o acquire that house and to stay in
that house. Then, syme General wanted
another house in another posh area and
he also used this Act to acquire that
property.

Now, we are guaranlcemqu Y :hu B:ll
the right of property to
officers to occupy any clvdun prroputy,
may it be for residential purpose, may it
be for luxurious purpose, and to continue
to have it. As you will see, in all big cities
there is not sufficient accommodation avail-
able for the army. For example, in Calcutia
in my own city, I kfiow that there are many
houses which have been acq; the
army in  order to house their officers
because there is inwfficient accommodation
for defence people in Calcutta. In Bombay
also, a large number of houses have been
In all places wh there are
hug military establishments, a large number
of houses have been acquired. The defence
is a good pay mutcr They pay on the first
of the month. I am not for the property
owners who may be thinking that they
are getting less money. But what should
happen is that the defence people also,
when they are operating in the civilian
field, should be prepared to take recoune
to the normal law of the land in getting the
pro erty. They should compete in the ren-
ike any ozhu organisation because no
:uch exigencies exist at the moment. The
Government should draw up a plan for five
or ten years, that they will not take any
pnvne property any more and that there
ill be a flat for every military personnel
staying in any city or an arca which i
congested, This a thing which I want to
convey to the hon. Nfiniska.

The problem of defence accommodation
I a big problem. For the army, it is a very
big problem use there is the question
of family pomng- and non-family postings
and there is insufficient accommodation
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for the army personnel. So, I want to bring
it to the notice of the hon. Minister giat
it has somc bearing on the problem of
insufficient accommodation in big cities
where a large number of houses have been
taken over by the army people. It is very
difficult to change the rents. You get your
rents all right but it is very difficult to chan-
Re the rents and there is a lot ot bureau-
cratic redtape there. The competitive
rents are not there. A plan shoud be drawn
to have houses in the main cilies for
defence pessoancl so that for residential
purposes the propertics of ordinary citizens
are not requisitioned,

Sccondlv, with rcgard to the defence
requisitioning of properiies on which ref-
ugees have scttled, the hon. Minister Las to
do something_about it since he looks after
supply and Rchabilitation also. In Cal-
cutta, there are many lands which during
the last war were 10 be requisitioned by the
Defence. After the World War, when the
use for them was over, the refugees came
and scttled there; and they had been living’
there for a long time. In the last three or
four years, what has been happening is
that the rent of land has been going up,
and these owners sometimes have lodged
cases in High Courts to ask the Defence
to de-requisition the property. Or, io
some other cases, the Defence people think
as to why they should keep these lands
which are occupied by the refugees and
which are not occupied by Defence Peo-
le. T know of two cases where the De-
fence people forcibly tried to evict the re-
fugeey in Alipore and Dhakuria, the De-
fenee forcibly tried to evict them from
the land which was requisitioned by the
Defence, the old barracks, in which refu-
gees were living in sub-humln conditions;
they said that they would bring bulldozer
nn? everything and get  these refugees
out of that place.

,!"

My appeal to the Works and Houung
Ministry is that all Defence properties
which "have been requisitioned by the
Defence Ministry and which the Defence
Mmur.ry wants to give up and in which
t.here is rd‘ugeu settlement now, should
be acq by the Central Government
directly so that the refugees get permanent
ownership or some right or the land on
which they have been living for the last
30 year sand to which their economic well-
being and living is connected. This is a very
big problem in Calcutta because, I know,
in Defence areas, some 50,000 people are
fiving ; they are living in those barracks
which belong to Defence and which  were
acquired by Defence. While passing
this Bill, T would say. cffort should also
be made to sce that the refugees are given
permanent rights, so that the Defence
:nnnot all of a sudden decide * We want
to give up thisland ; we want to de-requi-
sition the land ; "let the refugees go &
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Hell, let them be thrown on the streets’.
The Central Government should take over
these lands so that this does not happ-n.

As I have already mentioned, along-tern
programme for having houses for Defen-
ce personnel in big cities like Cal-utta.
Bombay, Hyderabad, ete., should be
taken up, so that the Defence people, for
their residential purposes or for having
their NCC units, do not take recourse to
this law  which is an Emergency law for
acquiring the properties of ordinary citi-
zens. That iy all.

SHRI SIKANDAR BAKHT : 1
thank the hon. Members for having
shown interest in this Bill, and I would
like to dispe] some of the misunder-
standingy with regard 1o this  Bill.
Primarily, there were no residenlial
buildings which werc acquired during
this period, there were only some lands
which had been acquired- I would
like the hen. - Members to know that
this Billsccks to amend the 1952 Act.
The 1G52 Act contemplates that requisi-
tioning of properties -is done for a maxi-
mum period of ten vears. As far as the

ion part is d, I am
‘happy tolet the hon. Members know that
this compensatidn will be reviewed after
every five ycars. Duc consideration is
paid to the primary difficulties which
;u-is: on account of requisitioning of
and.

I wish to asure the hon. Members that
vernment would not have idered
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be categorised 2 or placeddi‘n the same
category as Emergen ings or the
aberraznyom commitledcz:luring the Emer-
gency. It is entirely of a different type.
Allthe aberrations of Emergency which
my hon. friend referred to, related to
things happening inside the country,
whereas this particular thingis required for
some other purposes.

Some hon Mcmber wanted to know
the list of the properties. I have
already stated that this list does not
include any residential houses, so the
question of displacement of the occupants
and their consequent rehabilitation docs
not arise. I would like to tell the Housce
that the lands acquired are at Umed
Bhawan, Kota (September, 1976), Gan-
ganagar (May, 1977), Suratgarh (May,
1977), Udaipur (May, 1977), Amritsar,

'mer, Jassaiah, Mitorikhurd Barmer,
Banar and Jodhpur. This is the list of
places where the lands have been acquired.
No residential place is there.

My friend, Shri Roy mentioned some-
thing about the refugees because of the
land which has been acquired for defeace
P in Calcutta. Unfortunately,
it not concern this Bill, He is
welcome to give me the full particular,
and I would certainly look into the matter.

The House will appreciate that the
Government doas not _at all intend to
create any difficult situation for  our
citizens. We arc doing thisunder absolute
i and it is necessary for the

retaining thesz lands if it had not been
considered imperative by the Defence
Ministry. These lands are required to
be retained for  purposes of Defence
alone. Itis reallya very delicate matter
for m* to dilate on, but I do really hope
that all of us are concerned, s0 far as our
Defence necestilies and requireruents go,
and that you would not like to subject
these to a very minute surgery asking
why, what sort of Defence requirements
arc they, andallthat. I assure the House
that it was considered to be absolutely
necewsary to retain these properties for the
defence of the country. After all, there arc
exwaordinary  circumstances during
aggression, but there are certain circums-
tances ich d i hrough

defence of India. Therefore, 1 am sure,
this will not call for much of a dissection
and I hope, the Hon. Members will
pas this Bill unanimously.

MR. CHAIRMAN : Mr. Vinayak
Prasad Yadav.

SHRI VINAYAK PRASAD YADAV
(Saharsa) : I beg to move.

That the Bill further to amend the
Requisitioning  and Acquisition  of
Immovable Property Act, tg52, be referred
to a Select Committec consisting of 7

b namely i —

which do
and the Defence Ministry considery that,
in accordance  with the permanent
measures which the Defence Ministry has
to undertake, this retention of lands ia
absolutely necesary.

My hon. friend, Mr. Banatwalla, said

cthing about the i of Em-
ergency. I want to avoid referring much
to what happened dufing’ acy.
But, certainly, I am sure, the require-
mié s of the fence Ministry cannot

1. ShriS.S. Das 2. Shri Ramapati
Singh g. Shri Sikandar Bakht 4. Dr.
B. N. Singh 5. Shri Chandrades. Prasad
Verma 6. Shri R.L.P. Verma; and
9. Shri Vinayak Prasad Yadav, with
instructions  to rt by the last day
of the first week of the next session. (4)

MR. CHAIRMAN : Now, I shall

the amendment moved by Shri

inayak Prasad Yadav to the vote of the
House.

246
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The amandment was pul and negatined

. MR. CHAIRMAN : The question
is :

“That the Bill further to amend the
Reatboe o Anquizition of

Immovable Property Act, 19;:, as passed
by Rajya Sabha, be taken into considera-
tion.”
The metion was adopled
MR. CHAIRMAN : Now, we shall

take up clawmse by clawse consideration.
Clause 2.

SHRI G.M. BANATWALLA : In
view of the assurance given by the bon.
Minister, 1 do not want to move my
ammendment.

MR, CHAIRMAN : The question is :

“That clause 2 stand part of the Bill"”

The malion was adopled
Clause 2 2ar added 2o U Bill

There are ne

“That clause 3 stand part of the Bill.”
Clause 3 was added to the Bill.

Clause 1, lh&umz melaaldu
Tidde toeme added to the .-

SHRI SIKANDAR BAKHT : T beg
to move :

*“That the Bill be passed.”

MR. CHAIRMAN : Motion moved :
“That the Bill be passed”
Dr. Ramji Singh

o T fag (wmA):
Farafa f, g 0g a3 Sy faw 8,
25 GTF  THA qEX off, W 0% grv
oA T A W & w5
Hdt WPy W g feaae &Y @y
¥ qgd 7w fadas X ) g7 T O
&1 WX 96 %1 FB WS qromi
& W7 GG ST W, 01 AT wear
T 1 1968 ¥ T T farer Y vy wwv

DECEMBER 22, 1977
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Immovable Property Bill
WX F 6 o feay y, aw ¥ oqw aw
g IR WA WO W A -, A
w fadgE ¥ g e W "
sem v feay may 3 ) wwgn gAi
T AT qoeqt 7 3ve f vgr § e A
F® oS & fad  Fear wg, Jaer
ARG GRS E RO E CHE (]
TF @ & O F @O aee W
S ¥ wgAT AP v w7 § e
sfazar & fad wr€ whw a1 W o
15 %l ¥ qewrly w7 ¥ wox ¥ fad
ge 1 afx sfromr fenm o1 <@
TEW a7 T Tl W ¥ e
t—afror & fad felt o S &
ASTA W & A ow wEW §—
% 30 o 'l o & gaR i wf
v gy v | W AT A IW AT o
 HIW TEX ¥ oWy yewa g, Iw
N Wt WA N, @A
qH & §S TN T Grewr ot
@m0

@8 AA~—Tga ATQ AT WY, AT
x| FFA ® AT AR =X T,
FEixE JT X WA N % femramw 4
FY AT KT AT &, AW & A
fi e ¥ waa oo, 3@ oA
fcat it fear o, 37 A 3w b
foar wav, e I & 20 T
Iz faar aar, og ®1F @ @R § 7
Fagm frgw R AT A R
<t furd, earafa v, &% ow Senar
ot aga qre-frar & I r av
f§ wmre ot T W & 9w wfae
§ @ Jw i gfeadi o uggfaa sfaat
w1 #few wT fer w1 o AW R
aww ¥ ot o AT X T frn—gt
oY ag 19 ez w7 & Arf vk o fr G
R ot qTT & wlawgw ¥ &, | gfowt
® drepr s 3o @ Wk §

WMo A AR QTR
farrdy §~afs sfroar o ot fody
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Acquisition of
Immovable Property Bill

wfe Y wrrwgwa & o sl fwer
* fag wwwrad #71 w1% W af s
@ O gwa ¢, IW PTG wwH F77
wftrager Famt ww & ¥ o s, Afew
INE) TEAE F qATH A A )
ag o wifqw gfer & i wmar w=ey
it 1 @) am—afz W ¥ o
W1E ST R @ gk 4, 9w T
B 1€ w17 FH § ) w9 39 6 gomt
W wgfee sl ) g e
e A, e g W AT ST
W dfewr ¥ T )

# a7 o D I B AT MR
it Y W w arefeE Fon agar
a1 faw &1 T ¥ @ faa
w § fe wt ke w W famy
T W WK N oEE &N 2
TH W gAY AW & T

ot fwmT s : Eumfy o, #
A I F—FETAE wTE X
w faw w1 oA fem &) afew
Iy tfae & faly & fow @ &
AT g e g fafreeT aw &2
HR frs= {14 T AT &) WK
ag Wz 7 OF @ A §o A
T A TR, § AT I A GGy
% ®ifw s

wgi a% el # aw g
WY FE A F oy F ag N
a § ) epfaw sty faw ofeaw
qeuq & fay €T ot § 1) gL 9w AEeT
% fou ag sex@ WA I TG @,
A ag el e frondr & 1 Ragee
wEw AT g g ¥ faw o
faw & wrge WA WY Qe qwiET
A & oy qF W s )

(Amdt.) Bil
MR. CHAIRMAN
question is :
“That the Bill be pased.”
The matior: was adopte.

: Now, the

26°38 hew
BETWA RIVER BOARD (AMEND-
MENT) BILL

THE MINISTER OF STATE N THE
MINISTRY OF AGRICULTURE AND
JRRIGATION (SHRI BHANU PRA-
TAP SINGH.

8ir, J beg to *move ¢

“That the Bill to amend the Betwa
Raiva Sai, bk S e

T A fadaw W w0
wmet a1 fagaw 1 Jaar & 9w
R AR TET TR F T ¥ I
WX I A/ & et § 9 e v
T AEETT & W W Wi
T 2w A FERY ¥ e W ag
frg fem fr qowre § oF aiw
T FT WE 9T W I fawrd
* fou fem ST 3§ @Ww ¥EAR
fewf ¥ fAg ag  aAT @ Ay
arx ¥ A Uow FET) e #R Ay
frvw ey fe @Y aiw @@, Y Qs
THEST v, TEET R et dn
A for fran i 91T SF it
¥ xeEn ¥ fam agafa @ of @, o
S ¥ faarelt & qzar & faw o ST
g qTA | Agwfa € 0f ¥ wa
wife faoelt 7% & am &, wwfEn
7B WA QO OF X 1@ W @
& fodt faorelt #1 7 w1 W FAC
& ¥

A ¥ Ao A ¥ET AT R

faarelt et a1 g% A AR W
o g ¥ fawel sfadt o aF

#Moved with the recommendation of the president.
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[ 4 wrg sare fag]

# mfaer 6y 9 & fAq ==
MR

390 dwwd, fs AeEr v
w1 &% §. ag § fF wrefea o
FIEAT W T § 7 I g, ar
¥ a@R ST D1 Ol & e
¥ ¥ ¥ fiwl ) @9 welt Y

=% wfafem ow wiiss e
=g § fF agi-ogi 3w &y o7 aw wré
¢, Tt fa=rly %1 SorE FW R AW
o wg wE &

aw @ faw ¥ o mgeqd A §)
e § Y g I3, IeT & g T
AT

@t dw s fe (@)
avTafa wgiEw, Wi A faw gt
A ot war g, & 9aF |wE war
H

T qET ¥ T ¥ T &
qE FATD ATEC BT AT @ WX
mar ¢ fs TRaEy fa A off T
ATR ¥ T TATET AT §, AW ITEAT
7 ¥aw faak ¥ fag fear oy afer
Iy faaelr A T o7 Wt § AR
AT FTAT HIST QT | T W GO
#T o T §, TE fag § IEsy
aurd ¥ F)

@ ¥ 77 fa=r %1 7o i #r A%
TEFR F e fremar Sgmn qd
TS T AT FT 5@ gAT F WA
Y A1 ¥ WY @wew 37 FEm gew
afer 99 ov SN AWEr U7 Eree
& # ) T FE R e M grew &
MY YT =qEEAT g1, Wi o fax &
|NET ATEY T § W PR S
AT AT AN A T wgET aqrar

(Amdt.) Bill 252

% g 3g & 5w o= wey wiw
TR H IAC I JHR F A
ufgwrdt &Y, 3 & ¥ g7 a2 # w1
T AT F0E AfwT wow &

& T o fro T ¥ WA &Y
AN gux fou dwaw far 0 &
HnteT 8 § v agi ¥ & wrgwa
vEarg frr o owwar St fe
T § 38 ¥ frr 1 AT & 59
Fgifa® svil & wraew ¥ v =
fer ) fara A g ¥
W AW frgaw ®) T @Y F g
Ao gt § & T W W
e femn =g

=, g ard afsa Pear smom
forrer am Faar fo @F @
TE TN AT FT WA WA | G
are ¥ gray ¥ fred iy a@w Y
ot =T w4t # gk & By g2
a1 ¥ o o gfafafy 93 ¥ %
FAAN FY T HWET F ITQ T AN
# e g 9% | I Fwera AT ¥,
safg ¥ ¥ PRI wHT £ @
aiw ¥ gEeg ¥ I7 gaw foard A 8
T ot Fxq A & frr 59 aig
v faaiw fEar s @ oar) xafan
T 4T¢ F wewer 0% ¥ fya faart w4y
S 1 e T FY FITAT &Y T4y
AT a7 g agt A gew WY
FATAT AT T R AV IX AT FY A HC
7w frer ¥ ®rE " A faar wan
H wf g & woar ST Tar
fr faaelt aoft Su%F wzew T

fag ¢ &1 g9 75 F W @
& = fowr ae & forg g AT w1 a5
s a1 @ & 99F faq gF ag aF
& § @A ghit | ag @@ AT
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AT AT T | 214 FAAT fFEE
St SEH AT | IATIRE F 26 TA
W qew AW ¥ 22 WA IH A |
AT F37 ofn IR g@H 9 wOA-
O 16 TATTH AN agi faemr-
foer @nft | gt I9 e A
gl T frd vt gwend
@ B ¥ T e f fend
R S R R R T
gAT Tk oelt g9 & §, St WY
e v & &1 & QT wwmA &)
afet w0 wgm ag ¢ fe e I
| ¥R qeg w2w ¥ st /oy
TAAM FT W Hifww Y 0| i
3 I8 &7 § 9N & agl ¥ 9= wfafafa
& Wl agt ¥ S # wrwmm W
3 =gt ag & sfafrfues s awd &1
wafAe &Y wo v @ §)

ary § @ & ag w1 2w g fr
T A% # I &9% A FT fF quEAw
frar Jur O TRI T FT F @A A
HELIRtEERE Rk - )
wifs 77 & 97 wfafafa g3 & &
TG A 97 TEAHT T A=S Ag
TR § A TA NE F pUw AT
¥ Frr FTOR fAg @ 9% §aoug
qure §F TAfeq W @ fFoagi
faeqrfadi &7 srg et gnit wifE
sg@at mazI e E ) AR g fr
azi Y feemfos g7 & IET w9
st Aft fadr §, 9wl wymaar w4
famr 3 gafeg AT wwemal ¥
geaey ¥ agt ¥ W wfafvig s qww
@ ar & o oewm & ¥ e
®AMT @ 21 R fawifRT Sar
I TIT T, Wit qrEdY agr wIEgL
w4 | At S¥ATT wTH X4, gonfrad
a9 F4i1 q Iy § 5 Fage O
ARG FH & & foq wd §1 9%
DR 7T a5 wEgd g fad
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& gt foeolt ¥ X g R oagT wrl
AFT F AAGR W ¥ F fog Wiy
3T & AR Fofoo T FHFT R E
IE N[ W T G aF fawr
37 Wi % fig € ol X frerar
T3 & atfe 9 wagh fad o faere
FF ¥ W oAy T ¥ fau agr
Wy ogu ¥ A oag e ¥ ogw
st ¥ Wi g 5 @t wagd faw
TGt F7A F 3 1 STodtono & 7T
[t FFTRE G W @ I § A
T w9 waRd A AR § el e
wfafrfagi & 9w ¥ 939 97 G4r WY
g & fF Saer ¥ 9z owd § oW
s gfafafa sgaw 3w & @ & guAan
g fF wagd N aweaw w1 gwEw
9 ¥ ST g9 g a9 &
wﬁaﬁmw*ﬁm@n?
frard #7 § fg @i T W) TR
Y JET | w9 AGE T A
a7l § gEwT ST A 9 3G @
Ffeq agi ¥ s-wfafafa o g8 a7
e Weg! g & aar gvq § fF
F2 9T T IF AV IAG WIS WIA @
FFAT {1 ARwave 3z frew g@r
&7 1 agt 3z g +9 fa=rd ¥ amaA
Irw ¥ IT AT & 3 AR A
TATAFAT 37 F A€ § | AT BaAT
g7 7 FAT A0fgT AR T § W AN
% gaw Ay § N awr ¥ sfafafy 39
A FOT AT T ART E AT Y
qr wfwe fra @wr & s s
TS FH 3 F@ R |

agt 97 fawft &1 IeaveT ot grm
qoft wrAEw E § T Ierw T
& arEr g7 X e g fw
TANLE &F %1, JEF q¢ fawe Jeaq
g &, Tf wrd Rwr &0 4E & faw
ik w fagdT & wmww # swtasar
foasidtr mifge, oY, srgi fastel dar g 2
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[t dor st i)

IR T 4 &1 A% ¢, w9 F gy
w7 & wf ) a¥ad wfEi e
Fh-Er dfgat #1 2 A wf & -
wau @ agi & fawen ¥ orf o ¥
% ag A e § 5 fedt gwl o
et A I wfge ) e gE
& waws w71 1 § i A fedisrm
@ 37 ST O gy ) o W ¥
wfafafa @ & @ o 3§ @ @ w1
A £ F wfww w33 5 2=-
T & w ¥ fav faoet o aEr
YT €Y ¥ wgi W IuRed fear any,
T wpe & et w9 § g and
oitfra wife S gad www Wl g
W EFH T g AT § 9 T A
FY w3 W EW T WY A AT QK

o qwEa § fagw gade ar
far &1 fadas & wfees fear war
g e ot 1% & weey g § SO WM
o wen 92w &, w7 WY Frd ofu-
w14 §, * 9@ T ¥ ¥ e F fger
¥ awd §, gu & awd § W ag OE
WY wveT WA } | IR qE
W 1 wfaw g g w0 6@
SFR ¥ A & framEi £ qweuo
qo FY oY W H W AT qATa 3
&1 waa faar o wfgg ) & N &
3 3 5% § 1 foag g & wmod wfu-
wfEi AT s ag &
FREgwE & o faaws ¥ wnad ¥
T & WR A1 TE N aRaTsi Y
e vt @ § awwa §, 55 fea
AE ¥ W O T AR, TER)
TR w8 & ¥ aNWd § AT sAAT
§ 5 fow v ¥ s frgr ag e
AR AT & wF, I oy §
FTx &1, Tgw ¥ frem A w71 wiws
1 wfge | a8 AT THNETE g T
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o fwd 1976 ¥ T ¥ ¥ wwmar

§ f& a8 a7  wwdE A avm @

WX Tawt A e SR gad

IR ® haxfuw W A T ¥

faw az & wiirersy qaw 3 wwX §

FHY 7 ¥ fagraw oY & 9F qg e
o 77 ARY Tfgg arfe feafwfaiws

LR ]

T W7 R SRS gl
g e ST A1 &1 wed
e & o A § e oW
TT JTIW &7 IJTH FTaw A4 g E o
ag A g e Wy wed o #
2 dvigw fear 34

TEY o & frgyer A o foae-
TR W1 INw fear owar @ Sfer
TAYTE T LTS & 7077 IaT feafe-
faAwrer 7t &, soer By e fear

& grom w7 § 5 A9 THET MR
o T A o wfredwe giview
2 formrar @V wfaand s sravas ¢,
IR WM AAET OR IF AW
T O ¥ R

Y weolt aTCTaT AU (WATET) -
wursfa wgea, Y wic fa=rd it
I x A fagww s e @ Swer
# aada FTT § A T ¥ e
farg €1 & £W gFT 9T | 9T INY
faeaer ft T gl | wafed awl
2 f, 9 iy A€ aTT T w7 IWA
ey welt a7 2aT AR 9T, JTRT IEHA
mhre fear oo @Y fe @ fa=r &
T mar &, oY am afeerd @
Jui wifas & faan o, gy f JaR
FWrE &\ o S0 A Y ) A
wAr v g § e frey ft &
# T Taar o @ g 5 oww wif
g T &, B Ak @I a1 R
AN I TarTr v &, WK I Wi
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D ot & fe Y D ¥ aw wer
T ¥ f5 wfa & aw = g,
IEET A AT AET mE wHET
IE R FER A W A FT A}
fr a0 w1E av9 ST ¥ gy A @
aigT & A AT # frama 3, gee
g WA § a1 f9m I & o w1
T & sama qfaar far ged saaEr
¥ TRy famn 3, s7 97 Y Aoy
;A T O F wET & W
o X TEW Fr weR 9T N T,
faad w &1 fomn, &% &) wfer
i a7 w8 X owT o oaR
sy Ot Y, I3F ¥ eww A
FAK AHX JU, ITH W o aqv
Jwrr geit JHY Y AT AT arw R 1
afex dar fie ot weefie 3w wae
fene ¥ =gy wudl vy ¥ wfafafe g
wfer N W fr ofec goee A
FTH FT T § IWHT ST T T HAC

(Amdt.) Bilk 2y

AT FH o WD ¥ ) m AT
% fam ot g www o w6ife agi
oo <t &1 ¥ T & 7 @
fasft 1 faelt @ frelt A1 F1E qu
T g 2 fraet @ faad w fag
faaft & am amw ge § W @=
faarly faseit =i firaeft 22 o Pt
TE A1 TE | A9 9w faae 7 gy
qEr & wfewfEt & w77 §
g G, #7% ww A fear S
21 wafed 9 A wxd®t § SAEr
areafas ar aar B Ay wfgd g
e € e § ot g welr qo
won ofid

Wt 6 i T WAkt §, Sy
i & fory o @ ohr & e e
at O afe ot ol o Mo
aow war & & Bvwy el ¥ g
e ft wieht ) o e § 2
75 wfnfafi b e g o F A
kg, ot i v e e sy
A 1 wifere S R & fg
g FET JW A A T I
wgy wrar § f frewm ey ¥ Fek
q @ € Tt § Svwwe T
o 4 g o @R R WA
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[sit et Ao wvaw)
we ¥ faard @t &1 e gud
foady g Wl dar W & A
el Ty § W & wma ¥ 9w
faamg 7Y " fogy smar &, & A /Y
¥ ferard 0 &, w9 Faer A
s Tfge ? wfawrd ag e 23y
g s v T & @z ¥ wwwT
faard g 3

§ giw welt & fade v 5 ag
NE N d5F T W T A I
o T Radr 3 g Ag Jnf
1 gw o iy w39 e
&g fad 1 TAwmE w1 g T
fear mav, @1 97 A% am = o,
e g S TaaT g fady w4 |
& I o F 7g T o gd
ax ¥ A g W F ¥

Ao g fe Br g
goeT @ ¢ fF JAar W g e
AT F gy ¥ faw ewg At ¥
wER-oTe W A1 gwd wifas faar
P WiRY, A wgwE I s
LELd ’

1 well % | & gw fadww W
AGT T E |

R w1 vaw feg - warifa wgiza,
& AAW T &1 9T E g

™ - fadws & WwE T AW Aoqam,

gwia &7 &) vg wR & @ i
F AL { §O TAAwgHA 5 97§
% 3% @ 7 A Fifow FEa1

az wgy AT & FR ad & aafafafy
g Tfeg | & waw § fr afz o
T FY aFrE G A ¥ qE = b
w1 frm, @ feT aagfafie wofe
¥ @ WAz T wih | gg O S
W ¥ v fis wiw Wi faashwe
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o T ¥ [ O I AT H
AZ I A R WK JAT RN A
AT AT Aan ) W fawrsr 3,
g Wt A A qoed & 7 3
e frm & & £ Faed @i, fory i
¥ fareft s Sy, Fovw fa™ & ary
R faorey amnfY, gar e o @
¥ wfgez & fewgs i avm) e
¥ g Tiw G farerseT A
ST F3m AT FAA) I @A Ry
farerd I fY | vaF A S
¥ 437 w< fear Jrimn 7 39F faar
N wAEr FET TRT AT B
forirerd 31 @ & WY @ sA-Afafaf
at i w7 07 d7N T9 qER ]
q AR gt TSs aTeE g
W A & Taaa S 5 o 3as gy
w1 farst vt ol § IAEr weaey
a7 % feq ag & foafe s x=@
o g GATE W ¢ B WA qHoTe
@aﬂ'{qﬂamcﬂﬂﬂmﬂ
fomr w At IER NE w@T AW QO
IR O Fag v
o S ¥ @ weraT &\ wwd s
dar &y fitz fem e =1 & arw
S qrY 7 A A9 w3
% @ ¥ ixfea AR gwEfor
o g & o afet ez
W FW A AG 1 " afed)
warfe @1 Ia4 fom Af g 3 @
wwH w-aiafafaat @ $if favg
HAEHAT T | AV |

ag #7715 Aoy wdwft
Frar e & Afearmt QA w1 glawre 2
R Faavas w1 A0 &, T ama 46 &)
& 98 3T AEAT E, WA IAwY AAEGT

“The Board may permit any officer
ofthe Central Government, or the Govern-
ment o Madbhya Pradal or Urar
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Pradesh, to attend any of its icetings
and take part in the proceedings,bu such
officer shall not be entitled to vote.”

@ FE I A A IAFT W
afaee 4@ 21 TR TR ¥ IR
T W A g AN IRk w
Ifz 1% mravaFar gazen 41 fagmast
*, a7 T ¥ IAT T FFA L
FAH TE &

*“The Board may assnciate with iself,
in such manner and for such purpuses a3
may be decided by regulation, any person
whose asistance and advice it may desire
in complying with any of thc provisions
of the Act.'”

A A o
IR ¥ FE w9 A
FES T HEAEHAT T T IH) TF A
afy & SE@ @I@N A IT B/
W gFar g

ot dx qum fag : ag o 3
QI FMAFAG L ) WY I
A ¥ 3 @E AN ¥ ofae, #&
wrow). e £ mwe) w2 ¥ Ty A
@ ¥ 2, A §1 fom 7@ Ao
wfawa faqr o g@a = o7 §
S @ o ¥ fre & Swd g i fed
©AE & oHifireE, oy W § faw
A AT ) T AT T AT
L

ot Aang v fag : A A7 wferR R
f& wegT F 71 fqWaE FN T T
RN 9 IR A AR )

=t wfert watg anga (@)
afefrr Fwv mfewd & fog &
T oFFAT R L

(Amdt.) Bill 262

St & ofx wwwT mr fr fear
foraras % ar gwg gIEw ¥ @ Feew &Y
it Aegar & SR I { gTwS HAT
AT § T I TE JAET A0 |
dar & agt &% 397 § 9% oot
FHY | AR CEFFHFIRATL N
for ot $Y J3wr, faoelt % T30
T I ¥ wfae A am @
o a7 T fawsft T T 2 3w

<t ¥ ware fog : 7@ TR
A wwwm @

st W W Tog o s@ ag o
oF geTa T fF 3w T
F ot wyEet g fard W amEw =
W A 57 & F Fram § 5T oA
T9 FT G FAAT WG | OFH FT AT
wF R age ad Fferd & it
frr g e | owafe
x fafrer ) o ¢ ot 3¢ el o
faiiy & &1 4 @ I A
o fadiw @7 ¥ fg@ ) AT 99 w7
FTHAH L | WUF IR
T AT WM AW FT qgA FTATAT
dor gt uwar & 1 TEfAC o W A
HAT G A ¥

% OF q9 ag ST w fE
e gR_Y a fedmw g wrfge
oY I AR W § SEw & OF
TR ¥ e K I T Y
TWNTE qTERGISE ar Shere AW
N TEfae wEwmsar Jd & it
W ey @ faw for omr ¢
hercinafter referred to as the Rajghat
Power House,

Iq W § @ gEer
aaf } wieg A
® mwan W ¥

i1
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[t *tty wams Fag] ‘

¥ W gwr S Wz 9@ gRA
& sav fau Fae fear mar & :
burinafter raferred to as the Rajghat
Power Houses,

| a3 gaw & Ff afomar 37 #
AEEIEAT Al AE g 1 9%
fadas & & afmr o 7€ 2 @
o g F wEETEer A § |

¥ guaar § A A 9l & 99

g feir € zafae ma & frdeq 5= fF

AT AR Aay "o At o ¥

o og wrr g g aw | famardy

e frerer o fgars freret wigar
FE W I 4 I EA

MR. CHAIRMAN : The question is :

““That the Bill to amend the Betwa
River Board Act, 1946, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted.

GLAUSE 2 (Amendment of
seclion 4)

SHRI LAKMI NARAIN NAYAK :
T beg to move:

Page 1,—

‘affer line 16, inserg—

‘“(d) the Members of Parliament of
the areas praposed ‘to be irrigated By
the Rajghat Dam.” (1)

SHRI TEJ] PRATAP SINGH : I beg

0 move |
Fage r,—
for lines 8 to 12, substitute—
“(a).where the same Unign Minister

is not in charge of both Trt{gation”and
power, the Union Minister in charge 67
power and such Ministers or Depud
Ministers in the Union Ministry g
Department in charge of Power or " Irej-
gation who are residents of Uttar Pradesh
and Madhya Pradesh ;' (3)

Page 1,—
afler line 16, insert —

““{(d) all the members of Parliament
residing in the districts of Bundelkhand
region of Uttar Pradesh Madhya.
Pradesh.” (4) &
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Page 1,
after line 16, inserf—

*(ii) for sub-scotion {4), the following
sub-section shall be substituted, namely i —

(4} The Board may permit any

* officer of the Central Government or the
Government of Uttar  Pradesh or
Madhya Pradesh or any State Legislator
residing in the Bundelkhand region of
Uttar Pradesh or Madhya Pradesh, to
attend any of its mectings and take part
in the proceedings but such officer or
(I.:gislamr shall not be entitled to vote.™”

5)

Page 1,—
Jor lines 14 and 15, subshitute—

“(c) the Ministers of Uttar Pradesh
and Madhya Pradesh in Charge of
Finance, Irrigation and Power and also
Ministers and Deputy Ministers of the
aforesaid two States residing in_ Bundel-
khand région(Jhanst, Jalaun, Erantigér,
Banda, Lalitpur, Tikamgarh,Chattarpur,
Dhatia and Panna Districts of Uttar
Pradesh and Madhya Pradesh).'8)

MR. CHAIRMAN : I put amendment
No. 1 td the House.

Amendment no. ¥ was  pul and ‘Wege
tived. :

MR. CHATRMAN : I put amchdthient
Nos, 3, 4 and 5 to tht House.

Aimentlndints nos, 3, 4 and ‘s ‘thers
fus and negatived.

Wl CTEATR MEAN : T “putam endéticht
No. 8 to the House.

Amendment no. 8 was put  and nega<
tived,

MR. CEIATRMAN : The qacstih ‘is:
 That Clause 2 stand part of theBibl."™
The motion was adopted.

Clause 2 was added to the Bill.

MR. CHAIRMAN : The qliestion

182
“ That Clause 3 atand part of the'Bill.”
The motion was adepted..
Clause 3 was a'dd‘c:d o the Bill.
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Clawse 4 (Amsndment on Section 10)

SHRI TEJ PRATAPSINGH : I bey
toTmove:

Page 2,—
afyr lioe 5o, inceri—

"(c)m chux (;), after the words
t Dam* theHwords“ hl:]dl
hat l’ow:r ouse”” ol
g mu'r“z![ 6y

MR. CHAIRMAN : I put amendment
6 10 the House.
Amendment No. 6 was put and negatived.
MR.CHAIRMAN : Thequestionis ;
““That Clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added t> the Bill.
MR. CHAIRMAN : The question is:

“* That Clauses 5 to 7 stand part of the
Bill.”

The motion was adopted.

Clauses 5 io 7 wee added to the Bill.

MR. CHAIRMAN : There is Amend-
ment No. 7—Clause 8 (New) — in the
name nl’ Shri T¢j Pratap Singh. Is he
moving ?

No. There is also Amendment No. 2—
Clause 1A (New) in his name.

He is not moving.
The question is :

“That Clause 1, the Enacting_ For-
raula and the Title stand partolthe Bill”

The motion was adopted.

Clause 1. the Emu:nng Formula and the T itle
wers added to the

SHRI BHANU PRATAP SINGH :
1 beg to move:

“ That the Bill be passed.”
MR. CHAIRMAN : Motion moved :

““That the Bill be passed.”
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MR. CHAIRMAN : The questivn is®
“That the Bill be passed.””

The motion was adofsed.

—
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17 07 hrs.

MOTION RE : TWO SERIOUS
TRAIN ACCIDENTS ON THE
NORIHERNC RdAILWAY-—
ontd.

MR. CHAIRMAN : Now, we take
up the motion moved by Shrimati Par-
vathi Krishnan or the 23rd November,
1977, regarding the two serious train
accidents _on the Northern Railway,
M. Briji Bhushan Tiwari was speaking.
He is not_here now. Mr. Stephen. Heis
also not here. Mr. Saugata Roy.

SHRI SAUGATA ROY (Barrackpore):
The discussion on the railway accidents
which was taking place on November
23, 1977, in this House was intcrrupted
by a peculiar incident, an incident
which we can call a tragedy of the first
order or an incident which we can call
an irony of fate. fust when the House
was debating the railway accidents’
news came that the Ahmedabad-Delhi
Mail had been derailed near Rewari
and that there was a Member of Parlia-
ment among the in who were ed.
This only underlines the seriousness of
the situation, and this also underlines
that, in spite of all the noble sentiments

by the Minister not enough
bas been done to prevent railway acci-
dens. 1 am not one with those who
demand the Railway Minister’s resig-
nation for every railway accident though
I do think that the example of Shri Lal
Bahadur Shastri resigning after that
railway accident was a noble one. I do
not think shifting of one Railway Minister
will solve the problem. The problems
are basic into which one has to go in
depth, one has to go in detail.

It is good, after the accidents, after
the discussion took place in the House,
only three days back, the Minister has
appointed a Committee 10 go into these
railway accidents and to rccommend
measures for ensuring safety in the railways.
But the point I want to make really and
seriously here is that railway accidents
are not isolated incidents which happen
just once in a while. We know of the
three big railwav accidents which took
place at Sarai Gopal Naini and Rewari.
But, as the figures will show, a number
of accidents have taken place. The num-
ber of accidents fron, April to October
this vear was higher than the number of
accidents in April to October last year
or during the same period in 1073 or
1774. This shows that somewhere some-
thing wrong is happening. It is not
only psychological that people think
because of th+ two recent scrious accidents
that there is somethipg. wrong, but the
whole system in the: caivays s showing
signs of cracking, if I may say so, seriously.

Accidents on 27
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T will nortd:o mﬁo‘hthe railway strike or
in matters ereto. M path-
ies even about t::‘ike Lie with tg'e'mrkm
1 hall also not go into the regours that were:
imposed during the emergency. My

sympathies also lic with the workers who
were victimised during the emergency.
But, I would definitely say that there has
been an overall slackening of discipline
in the entire railways after this Government
has taken over. Some people say that
itis a spill-over effect; the people who were:
dismissed have been taken back and some :

people are not satisfied and, therefore, they
are not working. Some peaplc say that °
some officers were not happy because
these people have been taken in, and there-
fore, Yi:yzrcnolworkmg properly, Now-
l-dl) s, everywhere, in the railways, you
find that the trains arc not running in
time; almost all the major trains are late.
The other day, I came by “Rajdhani Ex-
press; it was supposed to reach here at
10.30, hut we reached at 1.00 O’clock.

SHRIMATI PARVATHI KRISHNAN
{Coimbatore) : At least, you reached safely.

SHR1 SAUGATA ROY: Yes, and
there might have keen an accident at
Kanpur. it was found that the engine bad
some defect. The driver apparenily
thought tkat it had been repaired end he
left the station. After going for some
distance, the engine went wrong. Another
engine was sent for and only then the train
starced

So,vou will find, Sir, that there hasbeen
a general slackening on the part of the rail-
waymen all along and it is the duty of all
of us that this slackening is not there, be-
cause railways are the national property.
Anything that happens is not the concern
of Prof. Madhu Dandavate alone or of
Shri Sheo Narain alone, it is the concern of
all of us.

Sir, the reasons for this slackening arel
many. but to me, the mostimporrenicfa;
them, seemns to be the discontentmentamong
the railway staff. The railway staff. for
some reasonsor the other,have worked with
examplary dedication for t'e last few.
vears. They had high expect:tions from;
this Government. These  expectations:
have. however, not been fulfilled. They.
expecied that as their own leaders, who had
been agitating for their demands, were in;
this Government, some of their demands,
wijl now be fulfilled. Firstly. I would,
like to mention about their demand of bonus *
which has been agitating them for so long.:
The railwaymen this vear demanded that
thev should be given one rupee at least, sc
that they know that there would  be bonue
for them and that bonus would be grantec-
to them asaright. ‘But,ftwas not don. ¥
know, there were many impediments, bu
that is not the only  thing.” Then, the
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{Shci $angeta Roy)

for 8 long time bave been
kmal -bour worklng. Tho
wrious steps have boep taken for

x., somebow or fhe pther MAcis i
otrs still exgecd eight. T ruaniog

This i3 not to talk of ogly the loco staff.
‘ake the gangmen. They hgve the same
robjem when their normal workiog hours
re not maintsined. Let us talk of the
guallers, the person who sits at the signg!
ost. He sivinwome isolated place nght
o the middle of the jungic and be may have
0 sit for even nine hours if bis relicver does
wt comein time. The Controller who
aay be sitting in the air-conditioned room.
ias only six hours duty to put in wheress
uissignal man has jo do any thing from 8-9
wurs duty.  $o, a genuine cffort is neces-
ary by all to sec that where the genuine
ricvances exist, they are redressed. A gowe
rnment cannot live on giving hopes only.
it has 10 stare clearly that these are our
imitations, thesc arcour objcctives, we can
pive you this much and beyond this we
annot go, but this govemment is »not
loing that........(Istrest-ns) You
qase is that there has been consider-
whlc improvement. Itis notso. On the

band, there is much deterioration.
[ am mor saying saything deregatory ag-
sost your Miamter. Rut please do not
provoke me into thatajlthat. So,whatl
am saying iy that we should scriously
coasider o pstmly thesc grievaoees
of the railway swoff, whas sicps should be
wkn, whether we should go into their
demands in detail and so what can be done
and what caunot be done, without letting
them Live on false hopes.

The next question is with regard 1o the
rolling stock, we have in our railways.
Every day some demand or the other is
madc for a new railway line. Itis quite a
justified demandin a cormtry where though
you have already nearly 61,000 miles of

flways, butstil! gels n
But you cannot go Into projects for more
mileage before improving your rolling
stock. Now what is happening ix  that
these lines arc getting old and your rolling
stock is getting old. When the fish plates
are found removed, you say that it may be
due l‘l:ol“tl;:o 'h. 'V!;ry well, but it l:i‘lm

e that these things get old and get
med and things get opened  like that.
Ttis also possible. $oa fresh look is neees-

into the conditions of the rolling stock
aa ft exists.

Then the question is what safery

we should d to the

people borswse you will remember that
w the rerent Naini aceident, it was
befailur  “tha man ot the signals which
wldmately ted ™ the acbent. Now,
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can we allow 6 many human kves hang
on the wisdom of she upwindom of ¢+ sipgle
signal man? Is there any oystem to  ebviate
this? 1 unmuyml Yoy can man
all (he unmanncd level crossings in a
single day. I do mnot say that you can
k d route relay i locki] system
in @ day. But che Raiway ister
should declare that tuis fs our pr

for the d fevel s
g reute reley ki
0 thyt we may know that within & certsin
period of time railway will become
e.

Then again ] would say that ] mentioned
three points : (1) the grievances of the
reaflway staff, (2) the condition of the
rofling stock and (3) the conditiom of
the signalling eq ent the
modernisstion necessary for unmanaed
Ievel erossings.

The last poiot | want to make is with
mﬂ:‘d o the Railway Board. The Railway
ister recently announced the restruct-
uring of the Railway Board. But, # I
may tell you, the Railway Board is and
continues to be, in spite of the restruct-
wring, the most bureaucratic structure
in the whole of India....

SHRI HARIKESH BAHADUR (Go-
rakhpur) : That is right.

SHRISAUGATA ROY : The Railway
Board # roponsible for redreming
the grievances of the oyees. The
Railway Board is for the
mounting discontent among the employees
snd alsp for creating dimention amang
the employees. They think that thein
is an empire. These who sit in the Railway
Board think, that ‘the Ministers comc
and go but we stay bere for ever and
20 it is our husiness to see how the Railways
run.*

SHRIMATI PARVATH! KRISH-
NAN : Thev say, ‘Ministers are casual
and they arc permanent.’

SHRI SAUGATA ROY : Yes, they
say that Ministers are casual labour.
As you know, the probiem of cacval
labour is a very great problem in the
Railways. Some ncw thinking should
be done with regard to the Railway
Board. The impertant question is this
Does the Railway Ministrv nced an appar-
atus like the Railway Board to run its
affmirs? This should be gune into in
detail because we find that there in a
1at of brrcaucratisntion 8t verious levew.
The chain of command gets broken at
many places There is no leadernship
in the zonal railwgys and st the divisional
Jevels. The Gemgeah Ysongers and otber
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officers of e Raitway Roard amd ather
people do not inspire confidence down
bebow. ¥ there is any British institution
we have today. the Railways are the
mnst-British institutions which we have.
They fallow archaic British tradiuons;
you have the Railway Institute; they
follow Christmuas Ball and other thinga.
So, a fresh look is necessary in this maner
in regard to the structure of the Rallway
Board and of the whole administration.

I am happy that after November 23,
there has not been any more serious
accident on the Railways. I do not know
whether it is duc to any fortuitous cir-
<wmatances or becawse accidents or not
reported or because of the grearer pains
taken by the Railway Ministry to avoid
accidents, Let us not view (he problem
of accidents from any party point of
vicw. It is not a party issue. When some-
hody dics, it may be your sister or my
sister. Let us not condemn some Minister
or the other. We should find out proper
solutiona for such issues. J would be happy
if the Railway Minister will sit dowmn
with the oppasition and discuss all these
amatters, With regard to constitutional
amendments they discuss with us because
they cannot be passed without our support.
Regarding railway matters you should
discuss with us. We do hope that with
the new effart that is being made, there
will be more safety all round. All cfforts
should be made to guard all the railway
track and level crossings so that w,xo le
cannot walk scross as they like. We find
such things happening in Bombay and
Calcutta and several other places. If
wr do that we will avoid 8 number of
accidents.

Finally, 1 think, the House should
take a serious note of the accidents which
have taken place and should recommend
Strong measures for preventing further
accidents.
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SHRI SHYAM APRASANNA RHA-
TLACHARYYA (Uluberia) @ Sir, it is

a matter of zongara that reps acei=
demis ure taking place on the railways.
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_So}n(‘vvhrrc it is sabotage, somewhere
it is fzilure of automartic signalling, scme-
wheee it & over-work and o on.

MR, CHAIRMAN : I want to take
the sexse offthe Housc. Therzis a long list
of names from both sides. Is it the pleasure
of the House that this discussion should
continue beyond today?

HON. MEMBERS : Yes.

MR. CHAIRMAN : Al right Tt will
be cambiuned tomorrow or whenever

it may be.

THE MINISTER OF RAILWAYS
(PROF. MADHU  DANDAVATE] @
Haw much time has ben ellorted?

MR, CHATRMAN : When we started
this di:e:msion today, g hours 15 minutes
were Ieft. Today we will be utlising «
hoyt. 59, 2 hours and 15 minutes will sill
be Reft It will be taken whenever we
can get time. We do not know when.
Tr will spill over.

PROF. MADHU DANDAVATE: Only
this morning seme friends coming {rom
the Tural arcas had dewmanded  that there
must be some discussion on the issues
af gur and sugar, Thev were very emphatic
about it; and the Speaker has already
said that we will prowit it It will have
w be decided as o when the allocatipn
of fimz will ke made, Therelore, let
us know specifically when it will come
up tomarrow. Office must be knswing
about it.

MR. CHAIRMAN : The Speaker will

consider the perition and give a decision.

PROF. P. G. MAVALANKAR : Quite
a good chunk of time is still left. [fwe don't
use it, and il it is Jeft out tomorrow, it
will go on to the Budget session, Then
the whole purpse of hzving spent time
during thiz session will ke lost. T cuggest
that th: [ezling of the Heuse bs canveyed
to the Speaker. Let us tell him that we
are in favour of having the cdicnssion
tomorrow by extending the time,if posible
beyond 6 pom. for discusing both Rei|way
and sugar,

MR. CHAIRMAN : It will be con-
veyed 0 the Speaker,

SHRI SHYAMA PRASANNA BHA-
TTACHARYYA : Accidents may oceur
for va-ious reasons, Sabotage also, if
it is there. may he thore for various
reasons The other day, Mr. Dinen
Bhattacharya was saying that ar the
particular railway junction where the
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accident took place, the pointsmen were
working for about 20 hours. You c¢an
understand that it is beyond the physical
limits of pointsmen to put in sn much
of duty. It may be true to some extent.
You must be very careful in seeing to
it that workers are mot compelled to
work beyond ftheir physical capacity.
Tt is most important.

Someone was saying that because
the Railway workers were expecting
bonus and that it was not being given,
they might be causing this. But from
1y own experience T can say thatwhen
the Railway strike was going on, and
there was severe repression, the fighting
Railway workers saved the railway
track and railway property. As such,
no black spot can be given to them;
znd their struggle should not be mis-
understood. So, that question does not
arise,

A committee has now heen appoinced.
You have to see very seriously as to
where are the points where workers are
over=worked, or where there is a defect
in the automatit signalling system. These
things are to be studied—not only by
experts. We must know from the people
in the surrounding areas, as to how it
happens. Now, 25,000 people have been
appointed. Ttis good.

PROF. MADHU DANDAVA'LE : They
are deployed. They are already in employ-
ment; and they have been deployed.

SHRI SHYAMPRASANNA BHAT-
TACHARYYA : The conscience of the
people of our country must be roused,
so that before any work of sabotdge ‘is
successfully carried ‘out, the people in
tae surrounding areas fay catch them
red-handéd. These ipeople cah Five 3ou
a better report than the officials, about
the real elilprits. That fs the most linpdr-
tantthing,

Then, we must develop the patsistic
spirit-among the people to save the nati-
anal property in the same wiy as e save
and protect our ‘bady. The ‘railwaps B
such an important thing in the whole
struéture of ‘our country and it can -be
saved best the people themselves,
and they will do it if their paftrigtic urge
is developed ‘from all angles, T hope
the Railway Minister will do something
in this direction.

The relationship between the officers
and the class 4 employees must be tho-
roughly changed. While I do not want
to accuse the officers, -at the same time
I want to say that the officers use the -
class 4 staff as their slaVes. Tley are
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Accidents on 282:
Northern Rly.

enmnelled to do ~ven their demesiic
work like slaves, This attitude should
ke changad, Of course, vou cannot do
it rapidly. In fact, T have told some of
the labour union leaders that when
they want to fight for their rights why
they are allowing these things to continve
and why they are not trying to stop
these things. This attitude has to be
changed, and that requires consistent
effort on the part of the Minister and
the railways,

The toiling people must he given
the proper respect and the maximum
of consideration. The railway authorities
should understand that jt is the gangmen,
the phvsical workers, who are building
the lines, who are saving the points, who
are correcting the things, and they are-
the main strength of the railways t
build, maintain and save. They must
be roused, they must be respected and’
their co-operation must be taken, That
is the best guarantee to save our country-
wide railway lines.

I think ‘the Janata Government is
stili far away .from the Janata. You
must understand thal you have many
things 10 do. How far will you go? Wken:
you really fulfil the aspirations of the-
toiling people, then you can be sure-
that the railway lines will be safe in-
their hands.

st @ (5 iy ot b
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TreT Foo ¥ oA fear &\ g\
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st 2 A1 @ E fR A wge
TEGE AW T AT e Aof &
AL 2, I W0 IF mAw ¥
agt 9 2 e aqae § ateadd
FeT § agd g £ | S g w0
FW HE §, T HAATF AFT AT X
S AR AR E, T A E T
AgTfg gf } A ag¥ uF 1o Ao o
THo AT ST 0F f2T §1o 1Yo Yo U7 4
g UF A7 9 & & #iEA ww v A s,
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ey g . wf WY A A 1800 hrs.
W7
#i The Howse stands adjourned till 11-00
o qraw - S g #m. tomarfaw
wate Aite - A1 W W fe [The Lok Sabha them adjourned till Eleven
ffraT | of the Clock on Friday, December 23. 1977/

Pausa, 2, 1899 (Saka) J

GMGE VD -fob dd —pega b —271 78 900
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